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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH

NEW DELHI

0.A. NO. 525 OF 2022

IN THE MATTER OF:

Laxmi . ...Applicant
Versus

MOEF&CC & Ors. ...Respondents

CONSOLIDATED STATUS REPORT IN COMPLIANCE
OF ORDER DATED 24.07.2025

I, Ankit Kumar, S/o Sh. Anil Kumar, aged about 38 years,
currently posted as Deputy Conservator of Forests (South),
Department of Forest and Wildlife, Government of National

Capital Territory of Delhi do hereby solemnly affirm as under:

. That I am the Respondent No. 3 in the present matter. I have also
been duly authorised to depose and file the present consolidated
status report on behalf of Respondent No. 13 and 14. I am well
conversant with the facts of the case. As such I am competent
and duly authorized in my official capacity to depose and file the

present status report.

. The present report is being filed in compliance of order dated
24.07.2025 passed by this Hon’ble Tribunal in the captioned
matter whereby the Hon’ble Tribunal infer alia permitted the
filing of a consolidated report with copies of all relevant

documents with regard to the status of land in question in the

5
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captioned OA, which is claimed by the Applicant to

beencroached forest land.

3. The extent of land claimed by the Applicant in the present OA to

be forest land and under encroachment, is as follows:

I Khasra No. 848(6-11);

il. Khasra No. 963min (2-08);
iii.  Khasra No. 969min (1-11);
iv.  Khasra No. 725(19-11);

V. Khasra No. 726(12-04);

vi.  Khasra No. 729(04-04);

vil.  Khasra No.730min (02-02);
viii. Khasra No.731(20-06);

ix.  Khasra No. 956(00-10);

% Khasra No. 961 min(07-13);
xi.  Khasra N0.954 2/min(08-08)

(extent indicated in bigha - biswa)

The khasra-wise status of the aforesaid land stipulating: a)
ownership of land (forest land vis-a-vis non-forest land); b)
details pertaining to the transfer of the land (to the extent it is a
forest land) to forest department; ¢) extent of encroachment (if
any); and,d) Forest department’s possession, is tabulated in a

chart annexed to this report and marked as Annexure-1.

4. The land (to the extent prayed for in the captioned OA), which is
vested with the forest department, is in possession of the forest
department, except insofar the forest department is prevented

from taking possession of such land, by the operation of interim

ordersof the Hon’ble High Court of Delhi.

5. As permitted by this Hon’ble Tribunal in order dated 24.07.2025,

in the captioned matter, all the relevant documents in the

G
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captioned matter are being consolidated and annexed with the

present report for the ease of refence and convenience of this

Hon’ble Tribunal, as providéd hereinbelow:

Documents to show that the concerned land is forest land

31,

5.2.

Notification No. F.10(42)I/PA/DCF /93/2012-17(1)
('1994 notification’) under Section 4 of the Indian
Forest Act, 1927 was issued on 24.05.1994, whereby all
forestlands and wastelands which was the property of
the government and over which government had
proprietary rights, falling within the boundaries as
specified in Schedule A of the notification were
declared as Reserved Forest. A copy of the notification
dated 24.05.1994 under Section 4 of the Indian Forest
Act, 1927 is annexed herewith and marked as

Annexure-2.

Notification No. F1(29)/PA/DC/95 (‘1996
Notification’) issued on 02.04.1996, under section 154
of Delhi Land Reforms Act, 1954, excluded the land
specified in Annexure A to Annexure N of the
notification, fromvesting in Gaon Sabha and further
places the said land at the disposal of Forest
Department of Government of National Capital
Territory of Delhi for the purpose of creation of
reserved forest. This notification was passed pursuant
to orders of the Hon’ble Supreme Court dated
25.01.1996 and 13.03.1996 in W.P.(C) 4677/1985.
Annexure K to the said notification included the

following khasra(s) which are also the subject of the

present matter: Khasra No. 848 (6-11); Khasra No. 969

&
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(1-1T); Khasra No. 725 (19-11); Khasra No. 726 (12-
04); Khasra No. 730 (00-02);Khasra No. 961 (07-13),
and Khasra No. 954(08-08).

A copy of notification dated 02.04.1996 under Section
154 of Delhi Land Reforms Act, 1954 is annexed

herewith and marked as Annexure-3.

Divisional Commissioner (Revenue Department) filed
his affidavit dated 05.04.2019 before this Hon’ble
Tribunal in OA No. 58/2013 titled ‘Sonya Ghosh v.
GNCTD & Ors.” whichinter aliacontained a joint status
report on demarcation and handing over of forest land,
and maps prepared after joint survey by forest and
revenue officials. The concerned land in the present
OA, i.e. Kasra Nos. 848 (6-11), 963 (2-08), 969 (1-11),
725 (19-11), 726 (12-04), 729 (04-04); and 731 (20-06)
in Village Bhati,is forest land as per the notifications of
1994 and 1996 read with this affidavit of the revenue
department. A copy of affidavit dated 05.04.2019 filed
by the Divisional Commissioner before this Hon’ble
Tribunal in OA No. 58/2013 titled ‘Sonya Ghosh v.
GNCTD & Ors.’along with joint status report and
relevant map is annexed herewith and marked as

Annexure-4 (Colly.).

A copy of the relevant revenue record with regard to
Khasra No. 848 (6-11), as contained in the compliance

report dated 02.06.2025 filed by the SDM, Saket

(Respondent No. 2) is annexed herewith and marked as

5

Annexure-5.
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A copy of the relevant revenue record with regard to
Khasra No0.963 min (2-08), as contained in the
compliance report dated 02.06.2025 filed by the SDM,
Saket (Respondent No. 2) is annexed herewith and

marked as Annexure-6.

A copy of the relevant revenue record with regard to
Khasra No0.969 min (1-11), as contained in the
compliance report dated 02.06.2025 filed by the SDM,
Saket (Respondent No. 2) is annexed herewith and

marked as Annexure-7.

A copy of the relevant revenue record with regard to
Khasra No.725 (19-11), as contained in the compliance
report dated 02.06.2025 filed by the SDM, Saket
(Respondent No. 2) is annexed herewith and marked as

Annexure-8.

A copy of the relevant revenue record with regard to
Khasra No. 729 (04-04), as contained in the compliance
report dated 02.06.2025 filed by the SDM, Saket
(Respondent No. 2) is annexed herewith and marked as

Annexure-9.

A copy of the relevant revenue record with regard to
Khasra No.730 (00-02), as contained in the compliance
report dated 02.06.2025 filed by the SDM, Saket
(Respondent No. 2) is annexed herewith and marked as

Annexure-10.

A copy of the relevant revenue record with regard to
Khasra No. 961 min (07-13), as contained in the
compliance report dated 02.06.2025 filed by the SDM,

g
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Saket (Respondent No. 2) is annexed herewith and

marked as Annexure-11.

A copy of the relevant revenue record with regard to
Khasra No. 954/2min (08-08) as contained in the
compliance report dated 02.06.2025 filed by the SDM,
Saket (Respondent No. 2) is annexed herewith and

marked as Annexure-12.

Documents to show that forest department is prevented by

Court orders from taking possession of forest land in
Khasranos. 848 (6-11), 725 (19-11), 726 (12-04), 729 (04-04)
and 731 (20-06).

5.12. The land in Khasra Nos. 725 (19-11), 726 (12-04), 729

5.13.

(04-04) and 731 (20-06)forms suit schedule property
inCS(OS) No. 658/2021 titled 'drun Kumar Jain v. Dy.
Conservator of Forest & Ors.' pending before the
Hon’ble Delhi High Court. The plaintiff therein has
claimed the suit scheduled property to be his private
land vested in him and infer alia raised a dispute
regarding the demarcation. A copy of the plaint
inCS(OS) No. 658/2021 titled Arun Kumar Jain v. Dy.
Conservator of Forest & Ors.' is annexed herewith and

marked as Annexure-13.

The Hon'ble Delhi High Court haspassed an interim

order dated 13.12.2021 in CS(OS) No. 658/2021 titled
'Arun Kumar Jain v. Dy. Conservator of Forest & Ors.'
to maintain status quo on land in Khasra Nos. 725 (19-
11), 726 (12-04), 729 (04-04) and 731 (20-06), and the
said status quo order is continuing till date. This is

interim order has been passed in a dispute where the

A
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plaintiff is claiming the forest land to be his private
land, it has prevented the Forest Department from
taking possession over these lands. A copy of order
dated 13.12.2021passed by the Hon’ble Delhi High
Court in CS(OS) No. 658/2021 titled 'Arun Kumar Jain
v. Dy. Conservator of Forest & Ors.' is annexed

herewith and marked as Annexure -14.

The status of land in Khasra No. 848 (6-11), along with
various other khasra numbers, is sub-judice in Writ
Petition (Civil) No. 10505/2018 titled ‘Anant Raj
Limited v. GNCTD & Ors.” before the Hon’ble Delhi
High Court. A copy of Writ Petition (Civil) No.
10505/2018 titled ‘Anant Raj Limited v. GNCTD &

Ors.” 1s annexed herewith and marked as Annexure-15.

Hon'ble Delhi High Court has passed an interim order
dated 16.10.2018in W.P. (C) No. 10505/2018 titled
‘Anant Raj Ltd. v. Govt. of NCT of Delhi & Ors.' to
maintain status quo in respect of the subject property,
and the said status quo order is continuing till date.A
copy of order dated 16.10.2018 passed by the Hon’ble
Delhi High Court in W.P. (C) No. 10505/2018 titled
‘Anant Raj Ltd. v. Govt. of NCT of Delhi & Ors is

annexed herewith and marked as Annexure-16.

Documents to show that the forest department has taken
possession over land in Khasra Nos. 963(2-08), 969 min (1-
11), 961 min (07-13), 954/2 min (08-08).

5.16. A copy of office order dated 27.09.2018 by the SDM

(South) recording the handing over / taking over of

o
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Forest land in South District, including village Bhati, is

annexed herewith and marked as Annexure — 17.

A copy of notice dated 18.03.20250f joint program for
ground truthing of land in Khasra No. 963,
acknowledging that Tatima order has been passedis

annexed herewith and marked as Annexure-18.

Tatima proceedings with regard to land in Khasra No.
969(1-11) have been completed. A copy of Tatima
order dated 03.01.2023with regard to land in Khasra
No. 969(1-11) is annexed herewith and marked as

Annexure-19.

Tatima proceedings for land in Khasra No. 961 (07-13)
have been completed by the revenue department. A
copy of Tatima order dated 26.09.2022 for land in
Khasra No. 961 (07-13)is annexed herewith and

marked as Annexure-20.

Tatima proceedings for land in Khasra No. 954 /2min
(08-08) have been completed by the revenue
department. A copy of Tatima order dated
26.09.2022for land in Khasra No. 954 /2min (08-08) is

annexed herewith and marked asAnnexure-21.

A copy of Ground Status Report dated 12.08.2025 with
regard to land in Khasra Nos. 725 (19-11), 729 (4-4)
and 848(6-11) is annexed herewith and marked as

Annexure-22.

Ground Status Report dated 08.02.2024 with regard to
land in Khasra Nos. 963(2-08), 969 min (1-11), 730
(00-02), 961 min (07-13), 954/2 min (08-08) is annexed

herewith and marked as Annexure-23.

5
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5.23. Geo-reference photographs dated 18 August 2025 of
the forest land in Khasra Nos. 848, 963, 969, 725, 729,
730, 954,and 961 are annexed herewith and marked as

Annexure-24.

6. The Respondent No. 3 (present deponent) has been
authorized by the Respondent No. 14 to depose the present
status report on his behalf as well. A copy of authorization
letter dated 28.08.2025 by the Respondent No. 14
(APCCF, GNCTD), authorizing the Respondent No. 3
(DCF, South) to file the present consolidated Status Report
is annexed herewith and marked as Annexure-25.

7. That the above is submitted for kind perusal of the Hon'ble
Tribunal and further directions as may be deemed
appropriate by this Hon'ble Tribunal.

8. It is humbly submitted that the respondents have the
highest respect and regard for the orders of this Hon’ble
Tribunal. The present consolidated status report and its
annexure (s) are being placed before this Hon’ble Tribunal

for its consideration and further directions, if any.

RESPONDENT

Date: 30.08.2025 AMAN PAWAR &
Place: New Delhi SIDDHANT BUXY

Through:

Advocates
M: 9650409751

E: siddhant.buxy@onyxchambers.com
Enrollment No. CG/233/2013
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ANNEXURE 1

CHART OF KHASRA NUMBERS

10

Sr. Kh. Nos. in OA Ref. in Kh. Nos. claimed by Status as per Forest Status as per Revenue dept.
No. prayer (extent) | Notifications dt. R7 (through R8- affidavit dt. 22/5/25 (Compliance report by R2 dr.
24.05.1994 (u/S. R12) (p- 2180-2181) 02.06.2025)
4, IFA) and [Order dt. 20/8/24, (p. 2354 to 2622)
02.04.1996 (u/S. pr. 10]
154, DLRA)
1. 848 (6-11) 02.04.1996 - Forest land, not in possession, | Chain of ownership @p. 2368 & 2639
OA (exclusion from stay order of Delhi HC (Anant
Sch. Gaon Sabha) Raj Ltd.) @ p. 2333 & 2334 | Ownership is with the forest dept. @
Property @p.363; LHS; Sr. No. 6; p. 2368
Sr. No. 21
2. 963 min (2-08) | 24.05.1994 (S. 4) M/s Ashson owner | Forest land is 2-08, Dept. has | Chain of ownership @ p. 2378 to 2383.

OA
Sch.
Property

read with Village
Map enclosed in
Revenue affidavit

dated 05.04.2019

(2-0)
Hans Foundation

owner (4-0)

possession, land falls inside

the Hanslok Ashram

For 10 bighas and 8 biswas, ownership

is with private parties: [min (4-00) is
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11

with Hansh Ashram @ Sr. No. 9;
p-2379 r/w p. 2383.

min (6-08) is with other private parties
@p. 2383]

Ownership of min (2-08) is with the
forest dept. @ Sr. No. 25; p.2382 r/w
p.2383.

(STF Report 2012)

[Sale deeds:
Sale deed dt. 30.04.2015 @ p. p.2429
to 2443; (in_ favour of Hans

Foundation);

Sale deed dt. 11.03.2022 @ p. 2444 to
2465;

Sale deed dt. 26.05.2022 @p. 2466 to
2482;
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Sale deed dt. 15.07.2022 @p.2503 to
2521;

Sale deed dt. 24.08.2022 @p. 2522 to
2542;

Sale deed dt. 10.10.2022 @p.2543 to
2563;

Sale deed dt. 14.11.2023 @p. 2564 to
258]

969 min (1-11)
OA
Sch.
Property

02.04.1996
(exclusion from
Gaon Sabha)
@p.363; LHS; Sr.
26

THF owner (1-0)

Forest land is 1-11, Dept. has
possession, land falls inside

the Hanslok Ashram

Chain of ownership @p. 2384 to 2386

For min (1-0), ownership vests with the
Hansh Foundation @ Sr. No. 9; p.2385
r/w p.2386;

For min (1-11), ownership vests in the
forest dept @ Sr. No. 10; p.2385 r/w
p.2386.

[Tatima order dated 03.01.2023, passed
by SDM (South)]
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Forest land is vacant but not in
possession, stay order of Delhi
HC (Arun Kr. Jain) @ p. 2330
to 2332; para 8 r/w para 13

2653
725 (19-11) 02.04.1996
OA (exclusion from
Sch. Gaon Sabha)
Property @p.363; LHS;
Sr. No. 10
726 (12-04) 02.04.1996
OA (exclusion from
Sch. Gaon Sabha)
Property @p.363; LHS;
Sr. No. 11
729 (04-04) 24.05.1994 (S. 4)
OA read with Village
Sch. Map enclosed in
Property Revenue affidavit
dated 05.04.2019
731 (20-06) 24.05.1994 (S. 4)
OA read with Village
Sch. Map enclosed in
Property Revenue affidavit

dated 05.04.2019

Chain of ownership @ p.2358 to 2360

Ownership with forest department @
Sr. No. 7; p. 2359 r/w p.2360.

Chain of ownership @ p. 2361 to 2362

Ownership with forest department @
Sr. No. 8; p.2361.
[as per STF report dated 2012]
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14

8. 730 (00-02) 02.04.1996 M/s. RGSB owner | Forest land is 00-02, vacant | Chain of ownership @ p.2363 to 2367
OA (exclusion from (1-17) land but not in possession due
Sch. Gaon Sabha) to pending tatima. 5 bighas — 17 biswas are in possession
Property @p.363; LHS; of private parties [min (1-17) with
Sr. No. 12 RGSB State Pvt. Ltd. @ Sr. No. 12; p.
2365;
min (4-00) with Gurbaksh Rai @ Sr.
No. 17; p. 2366]
For 2 biswas, ownership is with Forest
Dept. @Sr. No. 6; p. 2364 r/w p.2367.
9. 956 (00-10) 24.05.1994 (S. 4) - Non-forest land -
OA read with Village
Sch. Map enclosed in
Property Revenue affidavit
dated 05.04.2019
10. 961 min(07-13) 02.04.1996 Forest land is 7-13, Dept. has | Chain of ownership @ p.2373 to 2377

OA
Sch.

(exclusion from

M/s RGSB owner (2-
1)

possession, land falls inside

the Hanslok Ashram

For 7 bighas and 14 biswas, ownership

is with private parties [min (5-13) is
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Property Gaon Sabha) with Ashon Pvt. Ltd. @ Sr. No. 11;
@p.363; LHS; p-2375 r/w p.2377.
min (2-01) is with RGSB Estate Pvt.
Ltd. @ Sr. No. 12; p. 2375 r/w
p-2377.]
For 7 bighas and 13 biswas, ownership
is with forest dept. @ Sr. No. 13; p.
2376 r/w p. 2377.
[Tatima order dated 26.09.2022 passed
by SDM (South)]]
11. 954/2 02.04.1996 Forest land is 8-8, entirely in | Chain of ownership @p. 2370 to 2372
min (08-08) (exclusion from M/s RDG owner (7- | possession of Forest Dept.
Gaon Sabha) 1) min (7-11) is in ownership with RDG
@p.363; LHS; Estate Pvt. Ltd. @Sr. No. 8; p.2371
Sr. No. 27 r/'w p.2372.

min (0-17) is with Sarkar Daulatmadar

@ p.2372.
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min (08-08) is with the forest dept. @
Sr. No. 9; p.2371 r/w p. 2372.
[Tatima order dated 26.09.2022 passed
by SDM (South)]

*Extent indicated in Bigha-Biswa
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' ‘ PURNIMA’. :
Delhi, the 24th May, 1994 2. This notification shall be apphcab-le to all

retail shops of IMFL|Country Liquor, selling lig-
No. F. 10(32)|89-90/IMFL|Ex|2606-99.—In uor in the Natlonal Capital Terr?tory of Dc]%u ¥
excrcise of the powers conferred under clause (a) o

of Sub-Rule (12) of Rule 33 of the Delhi Liquor A. C. KHER, Commissioner
Licence Rules, 1976 and with the prior approval of Excise, Delhi.
1258 DGK4A (15 | : ‘ o g
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DEVELOPMENT DEPARTMENT
NOTIFICATIONS

“Delhi, the 24th May, 1994

- No. F 10(42)-1/PA/DCF/93/2012-17(I)—In pursuance of the provisions of Sect1on~4 ‘of ‘the Indla.n Forest
Act, 1927 (Act No. 16 of 1927) the Lt. Governor, of National Capital Terntmy of - De[hl hereby declatcs the Iands‘

mentioned in Schedule A’ below as reserved forest,
SCHEDULE ‘A’

All forest lands and wastelands Wh]Ch is the prpoerty of the govex nment of over whxch government has _

proprietaiy rights in: : o [ . ; 1
I.. Northern Ridge in National Capital Territory  North by : Jubﬂee I—Iall Govt Petrol Pump, Mas_nd =
of Delhi, surrounded on Mall Road.
South by © Crossing of Old G, T. Road and’ R?m Jhanst
Marg, Old Subzi. Mandi.
Eastby  Mall Road Rajpur Road Behmd MCD
'-Oﬁ_ice._

West by  Iee Factory, Malka GanJ, Dhobrghat
and Umvetsﬂ.y Road :

(Appr_ox;mate area 37 ha.) , : T ‘
I1. Central Ridg. in NCT of Delhi, surrounded North by Lmk Road along Instltuuonal area

on o ~ South by : Dhaulakuan M;htary Farm, Sarda: _P
. ' : : 'Marg . e v
Fast by . Mand't Marg, Tnstltutlf‘na] a ea and o
© Willingdon Crecent e ER
West by Indexpuri Road and Narmna Indusmal
’ area. C :

(Approximate area 864 ha.) .
. Scouth Central Ridge in NCT of Delhi, North by Qutab Institutional area.

surreurded on . _ South by ~ Vasant Kunj, Kishan Gan_] -
East by Aurobmdo Marg, Nazarika Bagh. ..
West by . Jawahar Lal Un1ve1s1ty Road Vasant Ktmg,
Mehrauli.

.. . o

(Approzimately area 626 ha.)

F¥. Southern Ridge in NCT of Delhi North by Power line from Mahipalpur to Sultan
Gaurj Tomb, Telephone Line from Sultan
Pur  Ghauri Tomb to. crossing. .of -Main
Power Line & Road, Western Boundary of
Ghatorni, Western ‘boundary of ~ Aya
Nagar, Southern’ Boundary of . Ja.unapur
Southern Boundary of Fatehpur Beri; Fas-
tern. Boundary of Asola’ Village, Eastern
Boundary of . Shahpur, Eastern' Boundary
of Chandanhola,  Pastern Boundary -of
Satbari, Eastern Boundary of Maidan
Garhi, Southern Boundary of Naib Sarai,
South Fastern Boundry of Deoh and :

Adilabad ruins. :

- South by State of Haryana.: -
East by Surajkund Road and State of Ha.ryaua '




- vide Notification No.
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[PART v

West by

' State of Haryana, _Eastem, . Boundary of
Rajokari, - Eastern Boundary of Malikpur,
Kohi & Rangpun '

(Approx;mate area 6200 ha.).

genT FTEd 10{4

2)[Ijr.u. [z 4.9 [93/2018-23{1]) ~—sredm =4 uférﬁ‘m 1927 (1927 w7 wfE-

frm e 17) &t UTX 4 &7 S9gTO 1% &8 (7)) F mqﬂ@qmaﬁﬁmmw F I TSI

sfafer foem afwee (T.@.ww.) =1 woww  F7 sfwgsn gem 0%, 10(42

DT f5. 7. [o3(T)

faim 24 wE, 1994 ¥ s{ug WET F WEL G awl sqﬁTIr AT 9L g AT AT SHE #FaT 3F |
et enfaw & feedl oigwrd & afoe wew @ faware st faffa +F o wda aq zr%ﬁw 1927 -
T oge 2 F FIAL egEeAr F owie 9F fAeew & od SwkEsq srfam"ra@srﬁwawaal '

No. F. 10(42)1|PAIDCF|93(2018-23  (ii).—
In pursuance of the provision of clause (c) of sub-
section (1) of section 4 of the Indian Forest Act,

- 1927 (Act No. 16 of 1927), the Lt. Governor

of National Capital Territory of Delhi is pleased
to appoint A.D.M. (Revenue) to be the Forest
Settlement Officer to enquire into and determine
the existence, nature and extent of any rights
alleged to exist in favour of any person in or over
any land comprised within such limits, as notified

10(42) IPAlDCF@JI(I)

e v:xtvraﬁr waafawr"ra?
W%m@wa

Gﬁvﬁ v afe

dated 24th May, 1994 or in of over ‘any forest
produce and to deal with the same as provided in

Chapter 1I of the Indian Forest Act, 1“27

By order and in the name
 of the Lt. Governor of
National Capital. Territory

of Delhi,

G. C JOSHI, Dy Secy.

Printed by the Mauager' Govt. of India Press, Ring Road, Maya Puri, Ncw Delhx-110064 _

and Pubhshed by the Controller of Pablications, DeI]:n1-110054 1994
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DELET GAZETTE, NATIONAL CAPITAL TERRITORY GOVT. : APRIL 4, 1996,'CHAITRAIS, 1918 ¢ [Pm'rl\
‘RE\“ENL'E DEPARTMENT I 11 117 ‘

) NOTIFICATION 12, Ghitorni 73244( ., ., - L)
Drethi, the Jod Aprl 1996 13, Saidulazab 65-19( . . My

PA DC95.—Wheress ihe  Supreme 14. Jomapur 713 L "N‘i)-" :

9
LA Nz, 18 and 22 1n Wrii Perition
i.C. Mehta V/s Union of India &
Onner\ in thair orders dated 25-1-96 and 13-3-96 have
directad that uncul.ivaicd surplus land of Gaon Sabha
falling in “Ridge” may be excluded from vesting in
Gaon Szbha  u/s {34 of the Delhi Land Reforms Act,

1954 and meade available for the purpose of creation '

of Reserved Forest.

Now, therefore, in exercise of powers cooferied
uis 154 of the Delbi Land Reforms Act, 1954 (8§ of
1954), the Lt. Governor of National Capital Territory
of Delhi, hereby declares the uncultiva.tcc{_ land of Gaon
Sabha specified in Column T and Annexure ‘A’ to
‘N’ Annexed hereto.. situated in Southern Ridge in
respect of Villages mantioned in Column “iI° of lable
given below as surplus land and excludes the same from
vesting in Gaon Sabha and further places the said land
at the disposal of Forest Department of Government
of National Capital Territory of Delhi.

§. Name of Village Quantum of Gaon Sabha land

No. covered in ridge as declared
surplus and placed at the dis-
posal of Forest Depit. for
afiorestation '

(in Bighas & Biswas)

1 i f{II
I. Nebsaral 466-10 (Details at Annexure-*A")
2. Chatterpur 225-10( " -B%)
3. Maidangarhi 4263-02( ,, v -
4. Dera Mandi 941205 ( ,, - =D
5. Asola 8387-06( ,, " ~E%
6. Pulpehlad 99-04 ( " “F")
7. Devli 517306 ¢ |, » -G%
_ - 8 Rangpuii 1365-05( ,, “HY
9. Ayanagar 4121-02¢ " =1
10. Rajokri - 3106-01 ( . =<5
11. Bhatti 11101‘-19{ e KD

m@aa

ﬂﬁ’

B e T dbncaiﬁin -

gepu Of

§/ U D Deibr - 54

Total ic Bighas + 50,480-16

Totalin Acres

or

10517-1¢

By order and in the itams of t};
Lt. Governor of e Natiom
Capital Territory of Dalhi.

G.S. PATNAIK, Secs

ANNEXURE-A’ (1 to 2 Pages)
Village NEB Sarai, Tehsil Mekrauli, Delti, I
Gram Sabha Land Under Notified Ridge

Khasfa No.

Area
I8 1-3
2 3-12
3 529
4 4-16
5 3-10
6 418
7 4-16
8 416
9 416
10 4-16
11 2-10
12 403
13 4-18
14 416
15 , 416
16 4-16
17 4-16
18 4-16
19 2-16
20 5.4
71 1-11
22 64
23 4-16
24 4.16
25 416
26 6-8
27 6-1%
28 416
29 2-17
30 50
31 3-5
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Kh. No.

v Area

1799
1791 i
1795 . ﬂ
1798
1799

1500

1808 -
1809~
1510
181
1812/1
{814
1815
1857

1819

1820
1821
1822
1829
1830 .
183
1832 "

183711

1839
ibiﬁ. o h
isdr
Agaz
- 1843

184

1845
1846

416
4-16
2-18

L 4-16
" 416
416

4.16.

416

4--'6 .

4-16

416"

L)

2-03.

1-18°
508
416
416

4-16"- ..
416 7
410
416
436 "
107
4.19 °
4£16. -

4.16

djo:
416 .

Y
4-16.

188812 ¢
§217-09

3106-01 ¢

ANNEXUR;B ‘h (lto7 Pagcs)

'VILEAGE : BHATTI, TEHSIL MEHRAULI
‘GRAMSABHA LAND UNDER RIDGE

NOTIFIED AREA

}Cha‘sra ‘No_.

Area

. Remarks '

511
517
518
a9
520

639 Min.

867
759
771

'10-5
2-13

]
1-14
219

3-0

2-1

0-10 -

KhNo

o ]

Area  ° Remarks

775 .
810 .
1080

1109 -
BT

1113 Min -
1138/2 Mm_ .

1205

1206
1207 . -

© 1208
© 1209

1215
1250
2076/1276

2078/1278

1312

1426 -

1488 - -
N

&

1489,

1450

1507..
1538

1539 .
mnnn7Mm
1758 .
1876

1850

1887

1888

521

595

659 Min
666

739

742 Min .
767 o
1071 . :
1072

1218

1274 -

1275

1283
1292
1293
1295

1296

1-4.
1-19
C0-12
116
-7 ; .
+ 2-5 _ LR
3-10 R
1-10
1410 -

2-8
33
0-12
. 0-11
oas
0"7 Lo . 7."7 o
14 S
1-0

5517

_ _.34 ’ ’
: 1-11 - ' '

3-16

0-19

1-16'

1-4

74

10-2

16-16

1-2

0-18
12

56
127

1-2

0-4

2-3
7-ie -
0-18
0-17
0-12 -
1-5
-9
1-6
0-6
0815
3-19
79

O

i a“'_nﬂtf;U“g:"‘ (Aqm_n .}
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'i;hqsm No. S5 CArea Remarks - Khasra No. Area Remarks.

9“
>
»
» R “——’———-————'—“—'_‘_ - _ :
PR T o B : - 19277 1} 87-19 __
ji . - o S 23 ) A _'I928 e -188;5
o L e - 1929 298-1
R o3 1930 - 25-10
N o T ‘ , 11931 . 160-6
© 1873 L 157 L 1932 306-6 -
> 1865 1029 Abadi ‘ CooEm 3000 54 Bigha 014 House
1884 ‘ o510 ' , T S . Pacca & Jhuggi Bal-
- 1292 - R A S . . bir Nagar o
648 ST 36 ' 1934. - b 300-0 \
593 o, 93 ‘ 1935 . - o --300-0 - T
- 665 _ C 813 e ngﬁ_, : - 300-0
S : - 7010

213 - 7-5 - L
34 ' 1938 . 383

.®. . m 4 o
R 725 , o191 . L1939 . 3-8
Vo126 T 1240 1940 . 300-0
Mmoo , S 0-2 ' 941, : "L 51-12
;764 Min - 138 ' L 1942.. . - C113-14
%6 . - 3-8 v \ N e
769 T 54 _ S . - 34674
770-Min B S £ R e : S
774 - 35-7 . L e ©oo12-13
-780 - : 72 1385 - 79
836 R S - _ 1407 62-5
840 - ST 3512 - e 1463 - : 7-11
848 el : = 1474 Min R o
_ 875 Min . 21012 ' S 1476 39
. 887 18 1478 B § T
888 A 8-17 1482 54
961 Min . - 3 - 1486 Min- L ARLT

069 Min . =1 | 1512, - , -
954 Min. - o8-8 . 1513 - © o w-ll
1031 Min 30 - 15®» rAln
.. 1285 - . 1543 . . - - _
. 1289 S 1-16 - 1544 Lo : -
1291 . S '

. 1299 vt 613 '
1301 _ o222 1547 : : 2-2
S ‘ b e T 1548 T : L
74-6 ST 1549 - 30 BT
S ' 1550 '
- 1304 R . 319 1554 ©
: 1306 . 25-12 . : 1533 -

1302 ~.16-15 - 1554 .
313 . .. 52, ' C 1582 ‘
1335 R T ‘ Cose6 )

19_40 : L3000 o S T603 - S
71 RSN [0 R - 604 L 56
w922 o - 801 o 16’35!2
s  annl0 STV P 1645 - .
923" . s 3UO~‘0 e ea 1667 T BT 1-—].8

S 1924 S 3000, T 1681 R ~ .
s oomn e @8
. : " oo . 212-11

5926 . ‘ 12-0 . ‘ .

1535 ' ~13-9
e 1540

o ®ee Voeweve

|

. o : S . M C el
- . . . S ica

.
|
|

o
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)@ ) Khasra No. Area - ‘ V-Rern'-'ir‘ks Khésra No.' . ot A\re'a o Remarks
@ 1708 . 91 SR | V- S ©259-17 670 ' —do—
. 1748 _ , 22719 o o 1914 ' : 300-0  37-0 Houss Pacéa
- I7§0 T 0 . SRR : . Jhuggi Sanjay
P . . 26-0 , 1915, - - 300-0- 150-0  -do-
D 1971/1717 Min 1312 S L T 3 3004),131-0 0ld House :
: 1738_ : 274 L - - i L .0 Jhuggt Balbir e
) 1740 R 6-13 . : e T Nagin
= 5 1744 . 82 7 1917 C 30600
i ;;;5 .09 S ~ 1919- - T - 300-0
‘: 1751 1-15 . R 1899, 300-0
ga 1764 -7 ' L
D m; ' L g}“?g | N B 1 S 8
.D" o 17 o 2-14 Total ":11‘01-19
S 1776 - =14 o S) S ‘
¥ . 1782 | | 0-i8 ) : ' —
s 1790 | S sg = _ * ANNEXURE-—'L
. 1793 R 2.3 ’
o s o, . ~ GRAM SABHA LAND UNDER NOTIFIED
= o2 , : 7—] : RIDGE VILLAGE GHITORNI
| _:\:\I ) - 7 j. ’ .. .
‘D , 1849 : : NI S T _ . " Khasra number Area
_ fﬁ 1868 S 8417 ' T -
-~ 1874 S ks 7-5 : . oo 430. min . 67603 -
4 s : g _ . 575 . 416
1888 1341 ' o L -
¥ 1890 s R - 109
ag” : - . o . 580 . 46
L1892 : 2835 . . _
i C ' o - 583 - . 1-08
' 3 PN Y i S 416 .
_A . 82-11 N 607 . - 416 '
. . T a .. e - o208
o U 612 208
Y 7Lm“12 v 3;‘;0 613 2-08
. : el . 614 . - “2-03
@i\ *]72133,5 . ;ﬁgalﬁ . 628 . 510"
B s 25619 , 629/1 o 510
2. 1826 - 247 " 62972 -t 510
Q= I 1 63-0 R e
Bl 898 - 300-0 < ' - : .
ﬂ 1000 T 000 | ‘ TQTAL 73214
‘ ":v’ 1903 S 196-19 -
@ 1904 166-i2 . . ANNEXURE.m M’
Ty i . g .
: g lggé’ 28?_;4 | - VILLAGE SAIDULAJAB, TEHSIL (MEHRAULI),, |
-2 1907 oo, o . DISTRICT : DELHI
‘% ooy 3000 S . GRAM SABHA LAND UNDER NOTIFIED
e 1909 295-0 52-0 Old Houscs RIDGE ) - N |
¥ o o  pacea &Jhuggt. 7 T ' SR
g @ 1 90 . 300 400 —do- - Khasia No. Al.ca : }ltt?m:;fkjs |
> L1 R 267-13 - ~do- : 209 -, - 190 ~
3 1912 . 21612 141212 (Sunjay 223 C 285 i
. L S ‘Nagar) o229 - 179 76

£
¥

o
3
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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
APPLICATION NO.&0 OF 2013

 IN THE MATTER OF:

SONYA GHOSH
VERSHS

GOYT. OF NCT OF DELHI § ORS,

APPLICANT

LRESPONDENTS

NEXT DATE OF HEARING: 05.04.2010

" [SERIAL | PARTICULAR OF DOCUMBNTS

PRAGES

AFFIDAVIT oF T DIVISIONAL
CuM

» REVENUE

COMMISSTONER
SECRETARY
GNCTD

PRINCIPAL |
DEPARTMENT,

REPORT ON DEMARCATION

ANNEXURE 1 - DETATLED JOINT STar0s !

ANNEXURE - COPY OF 10 MADPS ALONG
WITH CONSOLIDATED MAP

£a3
; .

ANNEXURE 3- LIST OF ALLOTMENTS

LNNEXURE 4~ COBY GF ORDEA  DATED

29.03.2019

<n

JTYY

ANNEXURE R~5-~ LIST OF COURT CASES

o

1YY - IYE

|ANNEXURE R-6- LIST OF MIN FHASEA

ST -
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e

INUMBERS WHERE TATTIMA PROCEEDINGS

. |
INITIATED IN THE COURT OF RA/SDM

ANNEXURE  R-T7-  LIST OF  KHASRA
NUMBERS OF PRIVATE AREA NOTIFIED AS

POREST LAND

1S3 -
AR S¢

| HUMBERS
| AREA

LIST QOF
TN EXCESS
THE . REVENUE

NOTIFIED
AVATILARLE

ANNEXURE
THAN
iN
RECORD

KHASRA |

ITEY
Ry

ANNEXURE R-9 - VILLAGE WISE DETAIL

ITRE —178F

1.

ANNEXURE B-10-R-26- VILLAGE WISE

LIST QF ENCROACHMENTS |

[$8% -
BE

“ANNEXURE
FROM WHERE ENCROACHMENT IS REMOVED

R-27-  LIST OF WVILLAGES

S F -
133

TPROOF OF SERVICE

fggﬁw

12,
13.
DATE:

THROUGH

PLACE: NEW DELHT

CHAMBER NO. 167,

RESPONDENT

SANJAY DEWAN

ADVOCATE

LEWYERS BLOCK-IZX
DELHT HIGH

COURT

Mob: 9811036782

sdadvocatelfrediffmail.
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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
m
ORIGINAL APPLICATION NO-58 of 2013

IN THE MATTER OF o~

Sonya Ghosh - \ ...Applicant
Versus

‘Government of NCT of Delhi and Others ...Respondent

-

AFFIDAVIT

I, Rajesv Verma, aged about 52 years being the Divisional Commissioner cum

Principal Secretary, Revenue Department, GNCT of Belhi, do %’a;éreby solemnly

affirm:and declare as under:

1. That, this H@r}‘-’biel Tribunal was pleased to issue directions vide order
dated 11-03-2019 directing therein that revene department shall
give a complete detal/ with regard lo ihe khasra number: the tota)

- area and the aste when such alotments were mede. It shall alsp
show as io whether proper aoproval. in accordsnce o ;ism for

- allotments of forast land had been oblained ar rot. For the aforeszjd
EXEICise, we ohce 3gai grant opporiunity z‘z} revenue department o
prepare complete maps of & the villages, i reqa;f}‘ea;i separatsfly. They
shouid also give the !‘E’(;?Zﬂ.‘?ffﬁ aelail as mentioned above. It s further

- made clear that in case of Bailure prepare a compiete and proper
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..............

map before the next date, would entail the officiais OF the revenue
departrment with coercive. orders, which would indiude cost efc. the
map, as well as, other details on dn afdavit of Principal Secretary,

Revenue Department may be fled before thee days of the next date

of hearing”;

That i compliance to the directions of the Honble Tribunal a detailed
Joint status report on demereation and handing over of Forest Land as
orr 29-03-2019 signed by the Deputy Conservator of Forest (South)

and Distict Magistrate: (South) is annexed wnd marked as

- ANNEXURE- 1.

That, the Revenue dé‘pa-rﬁ:ment and Forest department have

conducted joint survey -and subsequently with the help of TSM

'éumeye}r prepared the TSM survey maps for 19 villages viz. Aya

" Nagar, Chattarpur, Neb Sarai, Sahoorpur, Raipur khurd, Devii,

Asola, Bhati, Maidangarhi, Saidulajab, Sjafﬁiaari, Jaunapur, Dera
Mandi, Tughalakabad, Pul Pehlad Pur, Rajokri, Rangpuri, Ghitorni

and Mahipalpur, Duly signed Maps by the concerned revenue offidals

have been handed :’:Gifei“'tﬁ' Forest Department. Copies of the said 1

maps along with 2 consolidated map are marked and annexed as
ANNEXURE-2 (Coliy).

"i:ha%f the R&wemge-&egééy&neﬁ% while p;epar-ihg ther maps have shown

- separately in - different colowrs the exact status of land. The

encroachment free Forest land has been shown in green colour, The

land where Tafima is not-available is showrvin green colour with biue
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dots. The encroachment on the Forest land has been shown in brown

colour strips and-jands allotted to the Govt. Depariments have beer:

-shown.in the pattern of stars on the green colour.

That, the complete list ‘of allotments has been prepared with the
detalls of khasra numbers, area, date of aliotment and the
department/agericy to which the allgiment were made. "ﬁ%a list of
allotments is anmexed and marked as ANNEXURE-3. It was found
that these aliotments post 1994 notification havé been made without

proper approval in-accordancs to Law, An _iéquiryf has been ordered

with the following terms of reference :

- L Cireumstanees in which thess ;‘aiia%meﬁtshave been made

without obtaining proper approval in-accordance with law;
fi. Identifying the officers/ officials responsibie for above lapse;
. Suggesting further course of action W prevent any such
lapse;
iv. Aséeﬁaini’ngxtﬁee present status of use of i:ﬁ'@ze' allotted land
parcels and identifying the Stefﬁé, if any, that may be taken
to meet the reguirement of faw post facto.

Copy of the Order in this reggrd is at ANNEXURE-4.

Tt is further submitted that in cases of land where 738m3 is not

- available, the concerned SDMs/RAs have already initiated the

process to:complete the work.

Further, the following directions have been issued to ensure that

such devistions/violations of law o not take pla-n in future:
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. L Deputy Commissioners of Revenue Districts shall ensure
that khiaéra rumbers of all notified forest lands are entered
inn Revenug re‘aer;ﬂs immaediately.

ii. ; A mandatory reference shall be made to Dy. Conservator of
fc;rest concernied with a é:c:fgay to Principal Chief Conservator

. of Forest before forwarding a:ny proposal of aé%etmam: to
check that the proposed land dé@s, ot fall in notified forest
lands. Director (Panchayat) shall not ?rai:es,s any case of
allotment of Gram Sabha Land unless a certificate that fﬁhe
land does not fall in notified forest area is received from
Deputy Commissioners concerned.

. No mutation of forest fand shaiii be effected. If any
application is received in this regard, the Dv. Conservator of
Forest shall alsc be informed with & copy to Principal Chief
Conservator of -?”;:are‘_st, hz}wever,, the mutation of forest fand
shall not be carried out, if any mutation of forest land is
done, Tehsildar concerned shall be persomally held
responsible and disciplinary action shall be taken against
her/him as per rufgzs,

Tha%, the affidavit as directed by this an’i:%e Tribunat is being

submitted before this Hon'ble Tribunal for kind consideration and.

undersigned assures that the orders passed by this Honble

Tribunal shall be complied Hmely in future.
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VERIFICATION:
|

I, the éemnant abeve-named, do hereby solemnly affirm and declare

- that the contents of the present affidavit are true and correct to the

best of my knowledge and belief and are basad upon the documents
available in the Department and nathing material has been concealed
there from.

Verified at New Delhi on this ____ day of April, 2019, |
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JOINT STATUS REPORT

1 That, this is In support to -iaff%dévit and In compliance of directions
fssued by this Hon'ble Tribunal vide order dated 11-03-2019. The

following is submitted before this Hon'ble Tribunal.

Status of -ﬁemarcéﬁan and handing over of Fpr’etst Land as o 26-

038-2019:-

S.No | Title - | Area (Bigha- | Remarks
T Biswa) | |
11 |Total area of | 71310-18° |
Ridge/Forest fand
___linSouthemRidge . |
) Total “area | 70941-02 Area notified excess than |
demarcated  with available in the Revenue |
TSM ' Record :- '
369-16 Bigha- Biswa

i Tughlakabad:-
. 294-10 Bigha-
e s ' : Biswa.

il. Pul Pehladpur:- O~

(5 Biswa.
fii.  Rajokari- 5-C
Bigha- Biswa.
v.  Rangpuri:- 15-01
Bigha- Biswa.

v.  Mahipalpur-  55-

! 00 Bigha- Biswa.

13 | Total @rea of | 65453-04  |'5487-18 Bigha - Biswa
Forest larid area not handed over as
handed over to : | explained below:-
the Forest i 189-i0  Bigha-
Departrment : | Biswa area under |
stay in Court
Cages.
i,  1995-13 Bigha-
| Biswa area under
Tattima |
proceedings in |
the Cout of,
RA/SDM,
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. The cases t be
seftled by the

Forest Settlement |

- Officer/ ADM:-

a. 245-04 Bigha -

. Biswa private

- area notified.

b, Area allotted to
the Govt. Depis:-
3057-11 Bigha-
Biswa.

1 The area under
L stay in court cases |

1369-11

The list of Court cases is
| enclosed as annexure RS,

a. Stay after | 1180-01

area
handed
over to the:
Forest
Department | ,
[ 189-10 -

b, Stay priorto
handing
OvEr

H

| Area under Min
| khasra nos. where
| Tatting :

proceedings

initiated  In the
RA/SDM  Coutt. |
{Hence not |
| handed over).

199543

The list of Min Khasra nos.

15 enclosed as annexure

Rsi

settled by Forest
Settlement
Officer/ ADM;

3672-04

a. The private
ared

rotified  as |

Forest land,

1 245-04

" The list of Khasra nos. s
annexed as annexure R7.

b. The area

aregd

available in

the
Raverie
Record

I369-16
notified in:
excess than

fil"%?a fist of Khasra nes. is

1 enclosed as annexure R8.

G Area

1 3057-04

The _c@mpiéte_ st of
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allotments

- ercroachment

allottad o the
the Govt. Government
agencies iifgartmentsfagencies has
peen  prepared with the
details of khasra numbers, |
area, date of sliotment and
the same is annexed and |
markedd as ANNEXURE-
7 Boundary  wall| 1. Boundary | The village wiss detasll is |
constructed wall enclosed as annexure R9.
: fength: -
11196
Meters.
i, Fencing: ~
1500
Meters.

8 No.of pillar ficed | 3794 The village wise details is
[ ' enclosed as annexure R9,
1.9 No. of Geo-|12573 The village wise details is

-« | Coordinates on “enclpsed as annexure RY.
_ |the Map i |
10 | Total area under | 4684-17 . Village wise list of

encroachments
are enclosed as

annexure R1G to _

R26

ii. 2368-07 Bigha-
Biswa
Encroachment
removed. The
lists of khasra
nos. from which
encroathment
removed are
enclosed  as

- annexure R27

{il. The fists of
ancroachments
are forwarded ©
the Spedal Task
Force (STF) under

Chairmanship  of |

Vice-Chairman
D.D.A

for |
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Sk
immediate action
' _ and arrangement
R ; : ' ' of necessary
' ; \ Police Force,
M. The refigious

structures  under
- encroachment ara

Religious
Committee, Delhi

acton,

referred o the

for necessary |

| 1. That, the 'Revefﬁi;ze department and Forest department have
conducted Joint suvey a‘nc:‘i. sabseqaemiiv -wi*;h the help of TSM
surveyor prepared the TSM survey maps for 19 villages viz. Asola,
‘_Shati, Chattarpur, Aya Nagar, Maidangarhi, Satbari, Sahoorpur,
Saidulajab, Neb Saral, Jaunapur, Dera -ﬁf?am:i'i; Devli, Rajpur khrud,
?Ugha.izaéca'bﬁ,: Pul pehlad pur, Raejokri, Rangpuri, Ghitorni and
Mahipalpur, Duly signed Maps by tﬁe concerned revenue cfficials
rha'vé' beeri handed over to Forest Department. Copies of the said 19
maps along with a consalidated map zire marked and annexed as
ANNEXURE-Z {Colly}.
2. That the Revenue Bﬁpaftmani while preparing the maps have shown
F separately In different colowrs the exact status of land. The
encroachrnent free Forest land has been shown in green colour. The
land where 7atima is not availabla is stiown in green colour with blue
dots. The encroachiment en 'the'l?oregt land has been shown in brown
colour stips and lands aliotted to the Govt. Departments have been

shown in the pattern of stars on the green Colour.,
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That, the complete list of aliotments has been prepared with the

detalls of khasra numbers, ares, date of allotment and the

department/agency to wh,ii:fh the allotment were made, The list of

allotments is annexed and marked as AN;NEX&R’E—B. It was found
that these allotments post 1954 notification have been made without
proper fagﬁ;arg;yai in actordance to Law. An inquiry has been ordered
with the -fa%ia@i;ﬂg terms of reference @

L. Chrcumstances in which these alictments have heen made

without cbtaining proper approval in accordance with law;

- i, Identifying the officers/ officials responsible for above lapse;

iii. Suggesting further courseé of action to prevent any such
" lapse;
tv. Ascertaining the present status of Fse of these allotted land
parcels and identifying the steps, If any, that may be taken
to meet the requirement of law post facto.

Copy of the Order in this regard is at ANNEXURE-4.

It is further subraitted that in cases of fand where 7alima is not

,ava‘-’i‘éa@é}eﬂ the concerned SDMs/RAs have already initiated the

process to complete the work.
F;.:rther; the following directions have been issued to ensure that
such deviations/violations of law do not take 'piace m future:
.  Depuly Commissioners of Revenug Districts shall ensure
that khasra numbers of all notified forest lands are entered

in Revenue records immediately.

R
v
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fi. A mandatory referénce shall be made to Dy. Conservator of
forest concerned with a copy to Principal Chief Conservator

1 | ; - of Forest before forwarding any proposal of allotment to
check that the proposed land does not fall in notified forest
lands, Director (Panchavat) shall not process any case of
 allotment of Gram Sabha Land unless a certificate that the
e land does not fall in notifidd forest area is received from

Deputy Commissioners concerned.

: . No mutation of forest land shall be effected. If any
| -af;ip'iji"‘:atioh is received in this regard, the Dy. Conservator of

Forest shall also’ be informed with a copy to Principal Chief
C@ngematgr -{;}f Forest, however, the mutation of forest land
g?}aﬁ not be carrled out, if any mutation of forest land is
done, Tehsiidar concerned shq!{t be personally held
responsible and disciplinary action shall be taken against

herfhim as per rules.

PENY 2‘ 5
b

. DM {é@ﬁh} DCF (South)
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ANNEXURE-5
frrmouze - )
Before the Hon'ble NGT COURT
S.NO. KHASRA No. 848 (6-11)
1 Khatoni year | First owner according | bhumidari
to record right tranfer
via
gift/tranfer/
mutation etc.
2 1964-65 Gram Shabha no change
3 1968-69 Gram Shabha T no change
) T6TS (&7 19 T JIg] o
T 5/
4 1970-71 Gram Shabha ¥ no change
I8TS (G araaé o st ar
/
D 1974-75 Gram Shabha ¥ no change
T6IS (@7 ayaaé g st or
/
6 vide gazette no. Gram Shabha (6-11) Forest copy at
12 dated 04-06- Department, annexure |

1996 and vide
order tehsildar
(HK) dated
23.02.2004

Gout of Delhi

# ACE Scanner

T
(]
o
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Khasra No. 848 (6-11)

As per 1964-65 Khatoni
Gram Shabha

Gram shabha 11X HHIe-1 YelS
(@ 9T ¥ drgt W1 Gel )| As per Khatoni 1968-69

l

Gram Shabha 1Y AT UBTS
(@ grad T drgt o el %} | As per Khatoni 1970-71

l

Gram Shabha TR T UgTS
(@ Srad § dlet o Gael! §) | As per Khatoni 1974-75

l

(6-11) Gram Shabha TR JHfth UgTS
(@ S19d ¥ drel o Gobal €)1 As per Khatoni 1984-85

l

(6-11) Forest Department Govt of Delhi
(Annexure-1)
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Before the Hon'ble NGT COURT

KHASRA No. 963 !12-16!

XURE-6

.NO
1 | Khatoni First owner bhumidari
year according to right
record tranfer via
gift/tranfer /
mutation
- etc.
2 1964-65 | Gram Shabha no change
3 1968-69 | Gram Shabha no change
(%77 T &
gt o GpeAl &/
4 1970-71 | Gram Shabha no change
7 gHlBT 78IS
(&7 T G
57 o gBe 51
S 1974-75 | Gram Shabha no change
7} gHIST UETS
(&1 FTad G

Tt o gEd &/

41
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6 1984-85 | Gram Shabha | Prem Chand vide mutation copy at
R 35777‘3_'7 gels (04-00) No. 713 order by | annexure X1V
(@ e q SDM/ RA dated
a?s’i‘ﬁwas?ﬁ?r 17/01/1981
Prem Chand Ajay vide mutation copy at
(04-00) Chandra No. 1306 order annexure XV |
and Sanjay by Tehsildar |
\ Chandra Mehrauli dated :
29/09/1987 |
]| Ajay Chandra | " Radha vide mutation copy at :
| and Sanjay Sawami No. 1460 order annexure XV |
| Chandra (4-00)| Sastang by Tehsildar
| Vayas | Mehrauli dated
| 26/09/ 1988
Radha Hansh mutation No. copy at sale deed
| Sawami Foundation | 3299 vide order | annexure XVl | no. 2304
|| satsang vayas tehsildar dated | dated
ﬂ (4-00) 24-08-2015 ]

01.05.2015

Trilok Nath
(6-08)

vide RA order
dated

30.07.1980 O+
No. bbb

copy a I

annexure VI

42
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J
1 min (2-00) Renu K vide order by copy at
Geeta Uttam Uttam Tehsildar annexure XII
Mahroli O4
1831,1532,
1533 dated
24/02/1989
12 min (2-00) M/ s Ashon mutation No. copy at
Renu K Uttam | Estate put Imt | 2865 vide order | annexure XIII
by NT (HK)
dated
: 01.05.2007
13 min (4-08) i
\ \ \ Reshama \
Uttam
14 min (4-08) A plus mutation No. copy at
Reshama Uttam | estate put Ltd | 2859 vide order | annexure XVII
by NT (HK)
dated
20.12.2006
15 A plus estate | DND Infara | Sale Deed Reg. Annexure-2
put Ltd private No. 1885/ 1
_ undevided limited dated
14/03/2022
16 A plus estate Balaji Sale Deed Reg. Annexure-3
put Ltd metropoli pvt | No. 7282 dated

undevided Itd 26/05/2022

43
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17 A plus estate Balaji Sale Deed Reg. Annexure-4
put Ltd metropoli put | No. 7286 dated
undevided Itd 26/05/2022
18 A plus estate Ms. Vibha Sale Deed Reg. Annexure-5
put Ltd Kumari No. 7053 dated
undevided and 22/07/2022
Balaji metropoli
put ltd
19 A plus estate Sh. Umesh | Sale Deed Reg. Annexure-6
put Ltd ~ Rai No. 8280 dated
undevided and 08/09/2022
Balaji metropoli
put ltd
20 A plus estate | Smt. Suman | Sale Deed Reg. Annexure-7
put Ltd Jangid No. 9743 dated
undevided 01/11/2022
share
21 A plus estate Pradeep Sale Deed Reg. Annexure-11
put Ltd Kumar No. 5300 dated
undevided 02/06/2022
share
29 Pradeep Dharma Sale Deed Reg. Annexure-8
Kumar (0-2) No. 9967 dated
17/11/2023

44
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23 Pradeep Sh. Brijpal Sale Deed Reg. Annexure-9
Kumar (0-2-4) Singh No. 9968 dated
17/11/2023
24 Pradeep Dinesh Sale Deed Reg. Annexure-10
Kumar (0-1-8) Kumar No. 9969 dated
Sharma 17/11/2023
25 \ Gram Shabha min Forest as per STF
(2-08) land report 2012
] .
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Khasra No. 963 (12-16)

As per 1964-65 Khatoni
Gram Shabha

|

Gram Shabha T rf Ugre
(% & A 1t o Wl €)1 As per Khatoni 1968-69

1

Gram Shabha 71 JA[H1 UgTg
(T e | ST O Hael €) | As per Khatoni 197071

!

Gram Shabha T 7AfA dBIg
(T S 4 T3 o1 el )1 as per khatoni 1974-75

| 1

{2-08) Gram Shabha R T[T UGTS (4-00) Prem Chand

T
(6-08) Trilok Nath

a1 | A = H g)
@A bl B)1 As per , (Annexure-XIV) (Annexure-VII)
I : : l
4-00) Aj
( ) jay Chandra and (02-00) Geeta
Sanjay Chandra t
. Annexure XV phakl i
(2-08) Gram Sabha ( _:_E ) (Annexure XII) Reshama
As per STF Report 2012 5. Utt
. am
f4—ﬂ£} Hadhe\a{Sawaml (02-00) Renu
l :tsang ayas K Uttam T
(Annexure XV) (Annexure XII)
3 |
2-08) Forest Depart t ORI
( ) partmen (02-00) Ashone ( £ }t t =
(4-00) Hansh Foundation Estate Pvt Ltd A i
{Annexure XVI) Uttam (Annexure
XVli)
(Annexure XIII)
; 4
(4-08) Reshma
Uttam XIII

private limited
(Annexure-2)

I | ! |

| |

Balaji metropoli
pvt Itd
{Annexure-3 & 4)

DND infara Vibha Kumari
(Annexure-5)

Umesh Rai
(Annexure-6)

Suman Jangid

Pradeep Kumar
{Annexure-7)

(Annexure-11)

I 4

Dharma
(Annexure-8)

Sh. Brijpal Singh
(Annexure-9)

4
Dinesh Kumar Sharma
(Annexure-10)
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ANNEXUREZB 87

Before the Hon'ble NGT COURT
S.No. KHASRA No. 969 (2-11)
First owner bhumidari
Khatoni according to right tranfer
1 o record via
gift/tranfer/
mutation etc.
9 1964-65 Gram Shabha no change
Gram Shabha ¥ no change
HH[3 Y13 (@I
3 19-68~69 el 6‘?3?_ - —
&l 8/
Gram Shabha ¥ no change
HIG UETS (I
4 1970-71 e Fﬁ?ﬂ i
gFHdl &/
Gram Shabha TR no change
HHlT UETS (ST
5 1974-75 T # 5’?3? o7
T 8/
Gram Shabha ¥ | Prem Chand | vide mutation No. | copy at annexure
gl U6TS (&7 (1-00) 713 order by XIV
6 | 1984-85 | " grgg @ dist o SDM/RA dated
gl 61 17/01/1981
Prem Chand Ajay Chandra | vide mutation No. | copy at annexure
(1-00) and Sanjay 1306 order by XV
7 Chandra Thesildar Mehrauli
dated 29/09/ 1987
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Ajay Chandra Radha Sawami | vide mutation No. | COopy at annexure
and Sanjay Sastang Vayas | 1459, 1460 order XV
Chandra by Tehsildar
Mehrauli dated
26/09/1988
Radha Sawami Hansh mutation 3299 copy at annexure sale deed no.
satsang vayas (1- Foundation vide order XVI1 2304 dated
00\ tehsildar saket 01.05 2015
dated 24-08-2015 I
vide gazetle no. Gram Shabha Forest Annexure | )
12 dated 04-06- (1-11) Department, Govt - 5
1996 and vide of Delhi
order tehsildar
(HK) dated

23.02.2004
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Khasra No. 969 (2-11)

As per 1964-65 Khatoni
Gram Shabha

!

—

Gram ShabhaﬁTHﬂW'ﬂ?ﬂE
CEIRECIER] @I?ﬁé’rﬁﬂ gHal %]1 As per Khatoni 1968-69

l

Gram Shabhaﬁ?ﬂﬂﬁﬂﬂﬁg
(@ dTad | A1 o ¥l 8) | As per Khatoni 1970-71

l

Gram Shabha 11X Hﬂlﬁ'ﬁﬂfﬁg
(W ST 3 drel o el 8) | As per Khatoni 1974-75

! , |

(1-11) Gram Shabha TR JAf® UBTS (1-00) Prem Chand
(@I ST 3 ST o1 Tl &) As per (Annexure XIV)
Khatoni 1984-85

|
l (1-00Ajay Chandra

(1-11) Forest Department (Annexure XV)
(Annexure 1) l

(1-00) Radha Sawami
(Annexure XV)

l

(1-00) Hansh
Foundation
(Annexure XVI)

&3 ACE Scanner
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Before the Hon'ble NGT COURT

| S.NO. | KHASRA No. 725 (19-11)
1 Khatoni year | First owner Bhumidari right
according to tranfer via
record gift /tranfer/
mutation etc
| 2 | 1964-65 | Gram Shabha no change
F 3 l 1968-69 Gram Shabha no change
R gAfP 1518
@ §19d ¥ diel
| SIS Bl
4 1970-71 Gram Shabha no change
R gAfHH UgTS
(@ Jad Y dre!
7 g o
S 1974-75 Gram Shabha no change
R gofe UgTs
(@ d1&d ¥ drel
S Wil 5
|

S0
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(§ 1984-85 Gram Shabha no change Annexure 1
TR A% URTS
@ §1ed ¥ et
SIRETE
Vide gazette | Gram Shabha Forest Annexure 1 page 3
no. 12 dated (19-11) Department, Govt
04-06-1996 of Delhi
and vide
order- +
tehsildar
(HK) dated

23.02.2004

51
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Khasra No. 725 (19-11)

As per 1964-65 Khatoni
Gram Shabha

l

Gram Shabha ﬂ'\"ﬂ'ﬂlﬁ;ﬁ' EHE]
(@ Wﬁ?ﬁ%& ST gl %}I As per Khatoni 1968-69

l

Gram Shabha TR T:lﬁ')_"f Ogls
@WW‘Q ?ﬂ_ﬁpl ST el %} | As per Khatoni 1970-71

l

Gram Shabha TR Wtﬁﬂg
(@ 190 9 drgl & Hebal 8) | As per Khatoni 1974-75

(19-11¥ Gram Shabha TR qH{E T8TS

(T STad 9 dls! off Gl §) | As per Khatoni 1984-85

l

(19-11) Forest Department
(Annexure 1)
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l Before the Hon'ble NGT COURT|
\ S.NO. \ " KHASRA No. 729 (04-04
1 Khatoni | First owner according | bhumidari righﬁ‘l
year - to record tranfer via ‘
gift/tranfer/ |
mutation etc. |
l 2 1964-65 Gram Shabha no change |
3 1968-69 |Gram Shabha TR HHidbH no change W
UBTS (T d19d 9 drel S J
Tt ¢ i
. 4 1970-71 |Gram Shabha TR no change
UBTS (WM d9d ¥ dist o
| | |
5 1974-75 |Gram Shabha TR GH[® no change || i‘
UBTS (W S16d ¥ el S :';i! |
et 2| | |
6 1984-85 | Gram Shabha TR HidbA | [Annexure 1
UETS r@j%a;ﬁ%ﬁ GISIRH | ‘| pages
I '| iE
8 Gram Shabha (4-04) Forest (4-04) | | as per STF |
| Report dated
'i 2012




2694 >4

Khasra No. 729 (4-04)

As per 1964-65 Khatoni
Gram Shabha

l

Gram Shabha TR Tafes UgTs
(W S1ea ° drSt ST THel 8)| As per Khatoni 1968-69

l

Gram Shabha TR HH{H+ T8TS
@WW@%WW%} | As per Khatoni 1970-71

l

Gram Shabha T A UgTS
(@ d19d I dre! o Tl ) | As per Khatoni 1974-75

_ |

(4-04) Gram Shabha TR JUf UgTS
(AT FTad F AS! O hel! 8) | As per Khatoni 1984-85

l

(4-04) Forest department as per STF report 2012
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Before the Hon'ble NGT COURT

F,,F__

KHASRA No. 730 (5-19)

Khatoni
year

First owner
according to
record

bhumidari
right tranfer
via

gift /tranfer/
mutation etc.

1964-65

Gram Shabha

no change

1968-69

Gram Shabha

N gHIGT G515
(% §Iad
FIST o7 Bl 81

no change

1970-71

Gram Shabha

IR gHie grs

(G FIFT G

ﬁ?@?aﬂ?a:—rﬁéf

no change

8
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S
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1974-75 | Gram Shabha
| IR gofa gerg
(&7 q9d & no change
a1t o7 g 8/
vide gazette | Gram Shabha Forest Annexure |
1"}0. 12 (0-2) Department,
dated 04-06- Govt of Delhi
1996 and
victe order
tehsildar
(HK) dated n

23.02.2004

 Teja (5-17)

S/o Tofa etc.

Khotoni 84-85
order dated
31.10.85 04 no.
1199 by order
SDM/RA

Annexure 11
or. No: 7

min (1-17) Teja

Mam Kaur

Khotoni 84-85
mution no. 1291
dated 31.07.1986

Annexure 11
Sr. no. 21

56
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min (1-17) Rajesh Sahgal | Khotorli 84-85 | Annexure II
Mam Kaur mution ho. 1478 Sr. no. 35
dated 30.09.1987

min (01-17) B D sharma |mutation| No. 2252 copy at
Rajesh Sahgal vide order NT annexure 111
dated 12;.10.1995

min (1-17) BD | M/s Khohli |mutation No. 2600-| copy at
Sharam Pvt Lmt. 2603 vide order annexure IV

ACO(HK) dated

__ 08.09.1997

" RGSB state | mutation No. 3000 copy at
pvt limited | vide order NT(HK) | annexure V
dated 25.05.2011

min(1-17) m/s
Khohli Pvt Lmt.

! \

min (4-00) jaggo 04 1283 dated Annexure II
teja etc. 31/07/1986 page 2 Sr.
: no. 16
| | 1
15 min (04- Rekha Anand 04 1354 dated Annexure II
\ \ \OO]Bhup Singh 17/10/1986 page 4
| l
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16 min (4-00) parmod mutation No. 2158 copy at
Rekha anand Kapoor vide order NT annexure VI
dated 06.04.1995
7 min (4-00) mutation No. 2649 copy at

parmod kapoor

vide order
ACO(HK) dated
31.07,.1998

annexure VII
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Arvncsicne- B
Cl

Khasra No. 730 (5-19)

As per 1964-65 Khatoni
Gram Shabha

|

Gmm Shabha X HHI%-1 Yelo
(@ 9790 T 312 & GFat 2)| As per Khatoni 1968-69

Gram Shabha R JAI$ TETS
EEIE W?H‘?{ Al % | As per Khatoni 1970-71

I

Gram Shabha 7 HiEd t{ﬂ'i}lq ggls
(M@ drgd SIETREIESE Tl

jI As per Khatoni 1974-75

Gram Shabha \i el TETS
(@1 ardd & ar3t a1 HHA €)1 As per Khatoni 1984-85
(0- 02}Gram Shabha R 1 GIEE B B o (5-17) Teja
(@ @ 9 T o &)1 As (Annexure Il)
per Khatoni 1984-85
(1-17)Mam Kaur (L“-UO] iag?I
(0-02) Forest department (Annexure I1) nnexure 1)
{(Annexure ) l l

(1-17) Rajesh Sahgal
(Annexure I)

l

(1-17) B D Sharma
wmtimes( A R R EXUFE I}

(4-00) Bhup Singh

!

(4-00) Rekha Anand
(Annexure |1}

1 o i

(1-17) M/s Khohali Pvt Ltd
(Annexure IV)

|

(1-17) RGSB Estate Pyt Ltd,
(Annexure V)

.(4:00) Parmod Kapoor .

(Annexure V1)

l

(4-00) Parmod Kapoor
(Annexure V)

1]

(4-00) Gurbakhas Raj
(Annexure VII)

PDF
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Before the Hon'ble NGT COURT

T8
(]
G

KHASRA No. 961 (15-07)

Khatoni year| First owner bhumidari

according to |right tranfer

record via

gift/tranfer/

mutation
etc.

1964-65 Gram Shabha no change

1968-69 Gram Shabha | ho change

W gHieT UeTS
(&7 FraaT G sl
o B 6/

1970-71 Gram Shabha no change

¥ gl JeTS
(@17 9T & sl
o bl &/

1974-75 ;’%fam Shabha no change
ghfe UelS
(@7 F1FT & dlgl
o7 Tbe1 6/
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Trilok Nath |vide RA order copy at
(7-14) dated annexure VIII
30.07.1980
| 04 No. 666
Trilok Nath (4- Devni vide mutation copy at
10) No. 818 order | annexure XI
| by Tehsildar page 1
Mehrauli
dated
27/08/1982
Renu K As per copy at
| Uttam (4-10) Khasra annexure VIII
Girdawari of
year 1984-85

min Trilok Nath -.: Geeta Uttam
(3-04) '

vide mutation
No. 817 order
by Tehsildar
Mahroli
dated
27/08/1982

copy at
annexure XI
page 2
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T8
(]
G




2702
10 min (3-04) Renu K vide order by copy at
Geeta Uttam Uttam Tehsildar annexure XII
Mahroli O4
1531 dated
24/02/1989 |
11 min(5-13)Renu 'M 's Ashon | mutation No. copy at
K Uttam Estate pvt Imt| 2865 vide annexure XIII
| | order by NT
| (HK) dated
L | 01.05.2007
12 min(2-01)Renu | M/s RGSB | mutation No. copy at
K Uttam | Estate Pvt | 2866 vide annexure XIII
Lmt | order by NT
| (HK) dated
01.05.2007
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13

vide gazetite
no. 12 dated
04-06-1996
and vide
order

tehsildar
(HK) dated
23.02.2004

Gram $habha Forest

(7

3)

Department,
Govt of Delhi

copy at
Annexure |
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Khasra No. 961 (15-07)

— el g —— S ———
As per 1964-65 Khatoni
Gram Shabha

!

Gram Shabha T Q0 UeTS
(@ S19d 9 drel o Fehe 8)| As per Khatoni 1968-69

- |

Gram Shabha TR GAfH UETS
(@ drdd @?ﬁ@ﬂﬂﬁ%}l As per Khatoni 1970-71

I

Gram Shabha ﬂ?gﬂﬁﬂm
(@ STed T dIS S Gabell )| As per Khatoni 1974-75

| I

(7-13) Gram Shabha TR BT (7-14) Trilok Nath
(@ 919 | ISt o Yt ) | As (Annexure-VIil)
per Khatoni 1984-85 T
l 1
(4-10) Devni (3-04) Geeta Uttam
(7-13) Forest Department (Rarere i) (Annexure-Xi)
(Annexure |
) 1 T
(4-10) Renu K Uttam (3-04) Renu K Uttam
. (Annexure-XViIi) (Annexure-X1)
! 1
(5-13) Ashon Pvt Ltd
(Annexure-Xill) (2-01) RGSB Estate Pyt Ltd
(Annexure-XiI1)

&3 ACE Scanner
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Before the Hon'ble NGT COURT

S.NO. KHASRA No. 954 (16-16)
'1 Khatoni First owner bhumidari
' year according to |right tranfer
record via
gift/tranfer/
mutation
etc.
2! 1964-65 Gram Shabha no change
3¢ | 1968-69 | Gram Shabha IR
| EW; /5 qg%g;? no change
\ ol B/
4 1970-71 Gram Shabha TR
3 W; [ ?;%E;? no change
aFd B/
V 5 1974-75 | Gram Shabha ¥
3 W; /e ’?%‘gyj no change
Tbdl Bl

65
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I _________,__—-——"'
6 Trilok Nath vide RA copy atVl’H
/ (8-08) order dated annexure
/ 30.07.1980
[ 04 666

Trilok Nath(0-17) Sarkar vide 04 2867 copy at

( \ daulatmadar dated annexure X
30.01.1987

T Trilok Nath(7-11) | Harkrishan Mutation No. copy at

Uttam 816 annexure X
Tehsildar '
Mehrauli

8 min(7-11) Mutation No. copy at
K Harkrishan Uttam 2867 NT HK annexure X

9 | vide gazette | Gram Shabha (8- Forest copy at
no. 12 dated 08) Department, Annexure 1

04-06-1996 Govt of Delhi
and vide
order
tehsildar
(HK) dated

23.02.2004
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Khasra No. 954 (16-16)

As per 1964-65 Khatoni
Gram Shabha

—_ e ———

|

Gram Shabha TR THle Y EE{E]
(@ dred | 'cﬂ‘épf S THAl 21 As per Khatoni 1968- -69

|

Gram Shabha R EHW
el 8)

{Waﬁﬁﬁ drst | As per Khatoni 1970-71

-

Gram Shabha 7% HAfe TETS
(@ &rad ¥ dre ol T@et 8)1 As per Khatoni 1974-75

|

{8-08) Gram Shabha

3 A o wadl 0| As

R gHfe] TETS

(8-08) Trilok Nath
{Annexure-Vill)

('@Hmﬁ
per Khatoni 1984-85

|

I

(8-08) Forest Department
{Annexure I)

(0-17) Sarkar
Daulatmadar
(Annexure-X)

|

(7-11) Harkrishan
(Annexure-X)

|

(7-11) RDG Estate Pvt Ltd
{Annexure-X)
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IN THE HIGH COURT OF DELHI AT NEW DELHI
CS (OS)NO..ooerooen, /2021

IN THE MATTER OF:

SH. ARUN KUMAR JAIN

S/0 SH. A.K. JAIN

R/O0 HOUSE NO. B-539,

NEW FRIENDS COLONY,

NEW DELHI

Email: arunrishabdeo@gmail.com

Whatsapp: 9811041129 ...PLAINTIFF

VERSUS

1. DY. CONSERVATOR OF FOREST,
SOUTH FOREST DIVISION
NEAR KARNI SINGH SHOOTING RANGE,
TUGLAQABAD, NEW DELHI 110066
E-MAIL: dcfwestgnctd@gmail.com,

standingcounselgnctd@gmail.com

WHATSAPP NO. 9868250806

2. CHIEF CONSERVATOR OF FORESTS
GOVT. OF NCT OF DELHI
‘A’ BLOCK, 2ND FLOOR,
VIKAS BHAWAN, I.P ESTATE,
NEW DELHI-110002
E-MAIL: cfdelhigovi@gmail.com
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standingcounselgnctd@gmail.com

WHATSAPP NO. 9868250806

. UNION OF INDIA

THROUGH THE ADDITIONAL SECRETARY
(DELHI & UT)

MINISTRY OF HOUSING AND URBAN AFFAIRS,
GOVT. OF INDIA, NIRMAN BHAWAN, NEW DELHI
E-Mail: asd-mhua@nic.in, voidhc(@gmail.com

TEL. NO. 011-23384193

TO,

-..DEFENDANTS

SUIT FOR PERMANENT INJUNCTION

THE HON’BLE CHIEF JUSTICE

AND THE COMPANION JUDGES
OF DELHI HIGH COURT

THE PLAINTIFF ABOVENAMED
MOST RESPECTFULLY SHOWETH:

1.

That the plaintiff purchased various agricultural lands
in 1980°s by way of separate sale deeds and these
lands were duly mutated/recorded in his name in the
Fard Khatoni of Village Bhati, presently forming part
of Tehsil Saket, District South, New Delhi. That the
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plaintiff is the recorded owner of the following land
situated in the urbanized Village Bhati, Tehsil Saket,
District South, New Delhi:

Kh. No. Area

716 (12-8)
717 (2-7)
718 (5-17)
719 (2-0)
720 (4-8)
721 (8-1)
722 (2-0)
723 (1-5)
724 (1-3)
727 (3-5)
728 (3-5)
1149 (0-13)
1197 (0-7)

Total: 46 Bighas and 19 Biswas.

Out of the above lands, the present suit pertains to a
part of plaintiff’s land holding measuring 45 Bighas
and 16 Biswas comprised in Khasra No. 716, 717, 718,
719, 720, 721, 722, 723, 724, 727 & 728 of Village
Bhati which is shown in orange colour in the site plan
prepared and filed on behalf of plaintiff. The site plan
corresponds to the site plan prepared in pursuance to a

demarcation carried out by the revenue authorities on
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15.12.2011 by TSM Method in compliance of the
orders of this Hon’ble Court in Cont. Case (Civil) No.
409/2007 titled as “Arun Kumar Jain Vs. Gaon Sabha
Bhati & Ors.”. The copy of the said demarcation plan
dated 15.12.2011 is filed with the plaint. The copy of
Fard Khatoni, Aks Shizra and Field Book of lands of
plaintiff are also filed with the plaint. The purchased
lands are absolutely owned and possessed by the
plaintiff as hereafter referred to as purchased land(s)

or as suit lands ‘A’.

That around the time of purchase of the lands stated
above, plaintiff entered into cultivatory possession of
adjoining 40 Bighas and 4 Biswas of Gaon Sabha land
in Village Bhati and continues to be in possession. The
cultivatory possession of plaintiff was duly recorded in
Khasra Girdawri of years 1981-1983. For this 40
Bighas and 4 Biswas of land plaintiff is contesting a
case for declaration of his bhumidhari rights under
Section 85 of the Delhi Land Reforms Act, 1954 since
1990. The site plan depicting the entire land in
possession of the plaintiff in red colour boundary is
filed with the plaint. This site plan shows the
purchased land in orange colour and the 40 Bighas and
4 Biswas of land which is in adverse cultivatory

possession of plaintiff in blue stripes.
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That the demarcation dated 15.12.2011 was final and
binding upon the defendants as the said demarcation
was carried out in presence of officials of the Gaon
Sabha Bhati and Forest Department, GNCT under the
orders passed by this Hon’ble Court in Cont. Case
(Civil) No. 409/2007. Upon urbanization of Village
Bhati by way of notification dated 20.11.2019 bearing
no. No. F7(128)/ DLB /2019 / 000580156/ 14600-15,
the Gaon Sabha Bhati stood dissolved and the lands
held by it automatically vested in the Union of India,

hence it is impleaded as defendant no. 3 in the suit.

That the need to file this suit arose as the Revenue
Department, GNCTD carried out a new demarcation in
2018 wherein Gaon Sabha and Forest Khasras were
filled up with green colour, while the privately owned
lands were filled with white colour, and the
encroached portions of Gaon Sabha/Forest were
marked in red colour. The copy of Survey Plan dated
05/04/2018 prepared by M/s Habib Survey & Design
Pvt. Ltd., downloaded from the website of revenue
department of GNCT of Delhi is filed with the plaint.
An expanded (zoomed in) portion of the said Survey
Plan showing the land of plaintiff and adjoining lands

is also filed with the plaint for ease of reference.
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Though this Survey Plan contains many errors, some of

glaring ones affecting the plaintiff are enumerated as

under:

(a)

(b)

(c)

A portion of plaintiff’s Kh. No. 721 variously
mentioned as portion “be”, “ba” or “bey” is being
falsely depicted by the defendants as part of Kh.
No. 725 of Village Bhati in their Survey Plan
dated 05.04.2018. The Field Book of Village Bhati
showing the measurements of two portions of Kh.
No. 721 is filed with the plaint. Earlier
demarcations particularly that dated 15.12.2011
also shows that Kh. No. 721 owned by plaintiff is
in two portions including the portion “be”,
whereas the Survey Plan dated 05.04.2018 wrongly
depicts the portion marked as “be” to be part and
parcel of Kh. No. 725. The portion referred to as
“be”, “ba” or “bey” of Kh. No. 721 owned by
plaintiff is marked in red criss-cross lines in the
site plan filed by plaintiff.

The Survey Plan dated 05.04.2018 wrongly depicts
northern part/portion of Kh. No. 725 in white
colour whereas remaining portion of Kh. No. 725
is shown in green colour.

The Survey Plan dated 05.04.2018 is otherwise

erroneous as the location of plaintiff’s land is
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shifted in comparison to the earlier court ordered
TSM demarcation dated 15.12.2011. The location
of lands is also at variance as compared to the map
downloaded from the website of GSDL. The maps
uploaded on GSDL have been prepared by the
GSDL in conjunction with the Revenue
Department of Delhi. The map downloaded from
website of GSDL is filed with the plaint and
termed as GSDL Map in the plaint.

That presently, the defendants no. 1 & 2 claim this 40
Bighas and 4 Biswas of land as “ridge” and/or
“reserved forest” belonging to Forest Department of
GNCT of Delhi and seek to dispossess the plaintiff
without due process of law. Although, this land was
never handed over to the Forest Department, GNCTD
by the Gaon Sabha Bhati but still the defendants intend
to dispossess the plaintiff by use of force and might of
State machinery. This 40 Bighas and 04 Biswas land is
hereafter referred to as the suit land B/suit property B
and the detailed Khasrawise area of 40 Bighas and 4
Biswas of suit land B is detailed hereunder:

(1) 10 Bighas out of Kh. No. 715 (245-16),

(ii) 14 Bighas out of Kh. No. 725 (19-11),

(i11) 6 Bighas & 4 Biswas out of Kh. No. 726 (12-4),
(iv) 4 Bighas & 4 Biswas of Kh. No. 729(4-4) and
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(v) 5 Bighas & 16 Biswas out of Kh. No. 731(20-16)
This suit land B is lying recorded in the name of Gaon
Sabha Bhati but the plaintiff has accrued bhumidhari

rights for which the case is going on.

That the detailed facts relating to possession of
plaintiff over the 40 Bighas and 4 Biswas of suit land
B are as under:

(i) Plaintiff had entered into cultivatory possession of
suit land B against the wishes of Gaon Sabha and
without taking any permission from it. From 1980 to
1983, the name of plaintiff was recorded as
cultivator of the suit land B in the Khasra Girdawri
of Village Bhati, Delhi. However, due to instructions
of senior officers, the Khasra Girdawri of Gaon
Sabha lands was not filled up by the Halka Patwari
from 1983 onwards. Yet, the plaintiff continued to
cultivate the suit land B continuously and repeatedly
applied to the Tehsildar (Mehrauli) for recording his
cultivatory possession.

(11)That in the year 1988, officials of Gaon Sabha Bhati
tried to dispossess the plaintiff from the 40 Bighas
and 4 Biswas of suit land B i.e. 10 Bighas out of Kh.
No. 715 (245-16), 14 Bighas out of Kh. No. 725 (19-
11), 6 Bighas & 4 Biswas out of Kh. No. 726 (12-4),
4 Bighas & 4 Biswas of Kh. No. 729(4-4) and 5
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Bighas & 16 Biswas out of Kh. No. 731(20-16) of
Village Bhati, New Delhi. Therefore, in order to
protect his settled peaceful cultivatory possession,
the plaintiff filed CS (OS) No. 2252/1988 titled as
“Arun Kumar Jain vs. Gaon Sabha Bhati” in Delhi
High Court on 14.09.1988. The possession of the
plaintiff was protected by the status quo order dated
04.10.1988 passed by the Hon’ble High Court.
Thereafter, on 24.04.1990 the suit was finally
disposed off on the statement of counsel for Delhi
Administration/Gaon Sabha to the effect that the
plaintiff shall not be dispossessed except by due
process of law. The copies of plaint and orders dated
04.10.1988 & 24.04.1990 are filed with the plaint.
(iii)  That the villagers of adjoining village Fatehpur
Beri also had an evil eye upon the lands in question
and they tried to dispossess the plaintiff from the
suit land B, therefore, the plaintiff had to file CS
(0S) No. 1474/1990 titled as “Arun Kumar Jain Vs
Bhagwanta & Ors.”. On 09.05.1990, the Hon’ble
Delhi High court was pleased to pass orders
restraining the defendants Bhagwanta etc. from
interfering in peaceful possession of the plaintiff.
Copy of order dated 09.05.1990 is filed with the
plaint. Since, the defendants in that suit were

continuing to disturb the possession of plaintiff,
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hence he filed IA no. 4165/1990 in CS(OS) No.
1474/1990 which was allowed by this Hon’ble Court
on 23.05.1990 thereby permitting the plaintiff to
raise/erect a boundary wall around the suit land B;
and this Hon’ble Court also directed the SHO of PS
Mehrauli to provide protection for that purpose.
Copy of the order dated 23.05.1990 is filed with the
plaint.

(iv) That in this manner, the plaintiff was using,
cultivating and possessing the 40 Bighas 4 Biswas of
Gaon Sabha land alongwith the 46 Bighas and 19
Biswas land purchased/owned by him. The Gaon
Sabha did not take any steps for recovering
possession from the plaintiff within the time
prescribed by law, hence by virtue of Section 67 of
the Delhi land Reforms Act, 1954, the rights of Gaon
Sabha Bhati became extinguished. And the plaintiff
became the bhumidhar of the 40 Bighas and 4
Biswas suit land B (recorded in name of Gaon Sabha
Bhati) by virtue of cultivation thereof for a period of
more than 3 years. The plaintiff then filed a case
under Section 85 of the DLR Act in 1990 seeking
declaration of his bhumidhari rights which was titled
as “Arun Kumar Jain Vs Gaon Sabha Bhati” bearing
Case No. 87/RA/90. Copy of the petition in Case No.
87/RA/90 is filed with the plaint. This case was
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wrongly dismissed in default by order dated
23.05.2002 passed by the Ld. SDM/RA. The
restoration application was also dismissed on
07.02.2003. Thereafter, the Appeal No. 09/2003
titled as “Arun Kumar Jain Vs Gaon Sabha Bhati”
was also dismissed wrongly. The plaintiff then filed
a petition before the Ld. Financial Commissioner,
Delhi bearing Case No. 140/2013 titled as “Arun
Kumar Jain vs Gaon Sabha Bhati”, which has been
allowed and case has been remanded back to the Dy.
Commissioner/District  Magistrate  (South)  for
deciding the appeal on merits of the case. Copy of
the order passed by the Ld. Financial Commissioner
on 25.03.2021 and copy of notice received from the
court of DM (South) for hearing dated 28.10.2021 is
also filed with the plaint. Thus, the Appeal No.
09/2003 of the plaintiff in respect of the case under
Section 85 of DLR Act stands revived by order dated
25.03.2021. The said Appeal No. 09/2003 is to be
adjudicated in accordance with law on merits. As
such, the (40-4) suit land B cannot be treated as
uncultivated waste land because it has been
converted to cultivated agricultural land.

(v) That the plaintiff has been in continuous possession

of the suit land B as he was never dispossessed by

the Gaon Sabha Bhati. Gaon Sabha did not file any



2719 7

case for ejectment of the plaintiff from the land
within time prescribed by law inspite of knowledge
of hostile and adverse possession of plaintiff, hence
the plaintiff had perfected his bhumidhari rights to
the land by continuous occupation for more than 3
years. When the plaintiff filed the case under
Section 85 of DLR Act, then he had already become
bhumidhar by virtue of cultivation for more than 3
years.

(vi) Delhi Administration, vide No.
F.22(19)/DCF(90-91)/1383-91 dated 15.04.1991, had
issued a notification under Section 18 of Wildlife
Protection Act, 1972 w.r.t. Kh. Nos. 708, 712, 713,
715, 1895 to 1900, 1903 to 1938 of village Bhati
declaring it’s intention to make it a Wildlife
Sanctuary. Thus, the Khasra No. 715 out of the suit
land B came to be notified under Section 18 of the
Act but it was never finally declared as a
“sanctuary” in accordance with law. The total area of
Kh. No. 715 was 245 Bighas and 6 Biswas and
plaintiff remained in cultivatory possession of 10
Bighas out of Kh. No. 715 (245-16) of Village Bhati.

(vii) It is also a fact that the proceedings under
Sections 6-20 of The Indian Forest Act, 1927 have
never been initiated for adjudication of rights of

citizens or to acquire the cultivatory rights of
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plaintiff in respect of suit land B. Yet it is wrongly
claimed on basis of a notification dated 24.05.1994
issued under Section 4 of the Indian Forest Act,

1994 that the area is a reserved forest.

(viil)  The procedure provided in Sections 4 to Section

20 of the Indian Forest Act, 1927 for declaration of
suit land B as reserved forest has not been initiated
till date as no notification under Section 6 of the Act

was ever issued.

(ix) The notification dated 24.05.1994 bearing no.

(x)

F.10(42)-1/PA/DCF/93/2012-17(1) was issued under
Section 4 of the Indian Forest Act, 1927 signifying
the intention of the government for reserving the
forest lands and wastelands which were the property
of government as “reserved forest”. However, this
notification did not apply to the Gaon Sabha lands as
those lands were not the property of the government.
For that reason, the Gaon Sabha lands were not
treated as having become vested in government in
pursuance to the notification dated 24.05.1994. Copy
of the notification is filed with the plaint. Khasra
No. 715 (245-16) was wrongly included in this
notification but the government realized it’s error
and treated it as Gaon Sabha land only.

That thereafter a notification under Section 154 of

the Delhi Land Reforms Act, 1954 bearing no.
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F.1(29)/PA/DC/95 was issued on 02.04.1996 and it
was proposed to handover uncultivated surplus lands
of Gaon Sabha Bhati to Forest Deptt. for
afforestation. Copy of the notification dated
02.04.1996 is filed with the plaint. This notification
pertained to only two Khasras out of suit land B viz.
Kh. No. 715 (245-16) & 725(19-11) of Village Bhati.
The other Kh. No. 726, 729 & 731 were not included
in this notification. At the time of issuance of this
notification dated 02.04.1996, Section 4 of the
Indian Forest Act, 1927 was not invoked by
defendants as the Gaon Sabha land was not a
property of the government.

(x1) Since the earlier notification dated 24.05.1994 under
Section 4 of the Indian Forest Act, 1927 did not
apply to Gaon Sabha lands, therefore the accrued
bhumidhari rights of plaintiff in respect of suit land
B (lying recorded in name of Gaon Sabha Bhati)
were not terminated under the provisions of Indian
Forest Act, 1927. Hence, the handover of Gaon
Sabha land to the forest department did not have the
effect of abolishing of rights acquired by plaintiff;
and therefore the handover was with the
encumbrances attached to the land.

(xi1) The office of Additional District Magistrate

(South District) was conferred with the powers of
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Forest Settlement Officer vide notification no.
F.10(42)-1/PA/DC/93/11/181-198 dated 10.05.1996.
But the citizens and affected persons were not made
aware about their rights to raise claims under
Section 6 as no such proclamation has been issued
till date inspite of passage of 24 years. The
notification under Section 4 dated 24.05.1994 was
also not taken to it’s logical conclusion as no
proclamation under Section 6 of the Act was ever
issued so as to invite the claims and no inquiry under
Section 7 of the Act was ever carried out. Hence the
bhumidhari & easementary rights acquired by the
plaintiff were never abolished/acquired under any
legal provision relating the wild life or forests in
respect of the suit land B.

(xiii)  Thus, the effect of notification dated 24.05.1994
issued under Section 4 of The Indian Forest Act,
1927 is limited to the extent of expressing the
intention of the government to reserve the
government owned land for forest. And the
subsequent notification dated 02.04.1996 was issued
in respect of a different category of lands
(uncultivated Gaon Sabha lands) under Section 154
of DLR Act, 1954, so it could not be treated as a
notification under Section 4 of the Indian Forest Act,

1927. Therefore, it is a matter of fact that the lands
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notified on 02.04.1996 are not subjected to any
notification under Indian Forest Act, 1927 at all.

(x1v) That the plaintiff had earlier also filed
objections under Section 9 of the Indian Forest Act,
1927 bearing Case No. 110/0bj./95 titled as “Arun
Kumar Jain vs DCF” on the ground that he was in
cultivatory possession of suit land B for which a
case for declaration of bhumidhari rights was
pending.

(xv)That after the notification dated 02.04.1996, the
Forest Department sought possession of the Gaon
Sabha lands but the Gaon Sabha Bhati did not
handover possession of the 40 Bighas and 4 Biswas
of suit land B to the Forest Department, GNCTD. On
16.12.1997, possession of Kh. No. 715 & 725 of
Village Bhati was sought to be delivered to the
Forest Department, therefore a demarcation was
carried out. In that proceeding it was clearly
recorded that the possession of 10 Bighas out of Kh.
No. 715 (245-16) and 14 Bighas out of Kh. No.
725(19-11) of Village Bhati was not handed over to
the Forest Deptt. Copy of the report dated
16.12.1997 is filed with the plaint.

(xvi) That the objections of plaintiff qua notification
of suit land B as forest contained in Case No.

110/0bj./95 titled as “Arun Kumar Jain vs DCEF”



2724 84

were allowed and the then Forest Settlement Officer
held that the proceedings in the case be adjourned
sine die till the proceedings in other courts are
decided. The copy of order dated 02.08.1999 passed
by the Forest Settlement Officer, Delhi is filed with
the plaint. Thus, the suit land B measuring 40 Bighas
and 4 Biswas were excluded from forest/deemed
forest. This order continues to remain in force as it
has not been varied or revoked.

(xvii) That during the pendency of the Appeal No.
09/2003 arising out of Case No. 87/RA/90 under
Section 85 of DLR Act, the officials of Gaon Sabha
and Forest Department came to the property of
plaintiff on 12.09.2006 and demolished the entire
boundary wall and stated that the possession of Kh.
No. 715 of Village Bhati was taken over and handed
over to the Forest Deptt.. It was done by wrongly
claiming that the purchased land of plaintiff was part
and parcel of Kh. No. 715. Kabza Karyawahi Report
dated 12.09.2006 is filed with the plaint.

(xviii) At this time, the plaintiff filed a WP(C) No.
6199/2007 titled as “Arun Kumar Jain VS Union of
India” against the dispossession from his land and
illegal demolition of structures on private lands. In
reply to this petition, a counter affidavit was filed by

the then Block Development Officer (South) stating
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that the demolition programme for 12.09.2006 was
fixed to takeover possession of Kh. No. 715 only. It
was also stated that earlier, possession of a part of
Kh. No. 715 & 725 was taken over; as possession of
only 235 Bighas and 16 Biswas out of Kh. No. 715
(245-16) and 5 Bighas and 1 Biswa out of Kh. No.
725 (19-11) was taken over on 16.12.1997. It was
specifically admitted that that the possession of 10
Bighas out of Kh. No. 715 (245-16) and 14 Bighas
out of Kh. No. 725(19-11) of Village Bhati was not
handed over to the Forest Deptt. on 16.12.1997 as
there was stay order operating w.r.t. such land in
favour of plaintiff. It was reiterated in the counter
affidavit that the action taken on 12.09.2006 was
only with respect to Kh. No. 715 of Village Bhati.
The copy of Counter Affidavit of the BDO (South)
filed in WP (C) No. 6199/2007 is filed with the
plaint.

(x1x) That thereafter the plaintiff filed a Contempt
Case (Civil) No. 409/2007 in this Hon’ble Court
regarding contempt of the order dated 24.04.1990 in
CS (OS) No. 2252/1988. In that contempt case
directions were passed for demarcation of the lands
of plaintiff. Accordingly on 15.12.2011 demarcation
was carried out and points were fixed thereby

demarcating the purchased lands of plaintiff and the
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adjoining suit land B. And the contempt petition was
disposed off on 09.08.2012 by holding that the
possession of all the lands be returned to the
plaintiff. However, due to pendency of the case
under Section 85 of DLR Act, the order was
modified on 17.08.2012 and it was held that the
possession of purchased land be returned
immediately on the date fixed. Whereas, the 40
Bighas and 4 Biswas of Gaon Sabha land (which is
the suit land B) for which case u/s 85 of DLR Act
was pending, a direction was issued to the Dy.
Commissioner to decide the appeal expeditiously.
(xx)That it was not the case of either the Forest
Department or the Gaon Sabha that on 12.09.20006
they had taken over possession of 40 Bighas and 4
Biswas of suit fand B i.e. 10 Bighas out of Kh. No.
715 (245-16), 14 Bighas out of Kh. No. 725 (19-11),
6 Bighas & 4 Biswas out of Kh. No. 726 (12-4), 4
Bighas & 4 Biswas of Kh. No. 729(4-4) and 5 Bighas
& 16 Biswas out of Kh. No. 731(20-16) of Village
Bhati, New Delhi. Rather they contended that
possession of only Kh. No. 715 (245-16) was taken
over. Copy of the order dated 17.08.2012 is filed
with the plaint. The effect of the order dated
17.08.2012 was that the possession of suit land B

was treated as custodia legis and possession was to
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be formally handed over to the plaintiff in the event
of being declared bhumidhar of suit land B.

(xx1) That the lands of plaintiff comprised in Kh. No.
716, 717, 718, 719, 720, 721, 722, 723, 724, 727 &
728 of Village Bhati, which had been illegally
occupied by the Goan Sabha/Forest Deptt. on
12.09.2006 on pretext of takeover of Kh. No. 715,
was thereby formally handed back to plaintiff on
21.08.2012 on Dbasis of demarcation dated
15.12.2011. Copy of the report of handover of
possession of Kh. No. 716, 717, 718, 719, 720, 721,
722, 723, 724, 727 & 728 of Village Bhati to
plaintiff is filed with the plaint.

(xxi1)  That the effect of all the above matters/cases is
that the suit land B viz. 40 Bighas and 4 Biswas of
land i.e. 10 Bighas out of Kh. No. 715 (245-16), 14
Bighas out of Kh. No. 725 (19-11), 6 Bighas & 4
Biswas out of Kh. No. 726 (12-4), 4 Bighas & 4
Biswas of Kh. No. 729(4-4) and 5 Bighas & 16
Biswas out of Kh. No. 731(20-16) of Village Bhati,
New Delhi has been kept out of vesting in Forest
Deptt. by virtue of orders passed by the Delhi High
Court as well as the order dated 02.08.1999 passed
by the then Forest Settlement Officer, Delhi. The
portion of suit land B bearing Khasra No. 726, 729

& 731 has not even been placed at disposal of Forest
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Department. Therefore defendants no. 1 & 2 cannot
dispossess the plaintiff from any portion of suit land
B.

(xxiii) The plaintiff had been cultivating the suit land
B and had acquired the bhumidhari rights in this land
prior to 1990 which i.e. much before the notification
under Section 154 dated 02.04.1996, and such rights
are protected by law. Therefore, the so called
transfer of any part/parcel of suit land B from Gaon
Sabha to Forest Department, GNCTD is totally
illegal and arbitrary as firstly, the suit land B is not
uncultivated waste land and secondly, by order dated
02.08.1999 it was directed to be kept out from being
declared reserved forest. The Gaon Sabha and it’s
successor i.e. the Forest Department are bound by
the orders dated 04.10.1988 & 24.04.1990 (in CS
No. 2252/88) and also bound to obey the orders
passed by this Hon’ble Court on 09.08.2012 in Cont.
Case (Civil) No. 409/2007. The alleged transfer of
Kh. No. 715 & 725 out of suit land B by virtue of
notification dated 02.04.1996 is of an encumbered
land and therefore rights of plaintiff need to be
adjudicated before issuing any declaration under the
Section 20 of Indian Forest Act, 1927. This act of
handover of Gaon Sabha land is otherwise sham and

illegal as the notification dated 02.04.1996 was
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premised on unculitivable lands being made available
for afforestation, whereas suit land B is a cultivated
land.

(xxiv) That the ecarlier demarcations had fixed the
location of land of plaintiff in Kh. No. 716, 717,
718, 719, 720, 721, 722, 723, 724, 727 & 728 of
Village Bhati as adjoining to the Bhati Mines Road,
but later on in 2011 upon demarcation by TSM the
location of lands was changed and the net effect was
that the land of the plaintiff was shifted eastwards
and away from the road. The copies of earlier
demarcations are filed with the plaint. Thus, the
location of suit land A and suit land B was fixed by
way of demarcation dated 15.12.2011. This
demarcation was carried out on 15.12.2011 in terms
of directions of the Hon’ble High Court in Cont.
Case (C) i.e. CCP No. 409/2007. The suit land B is
marked in blue stripes on site plan filed with the
plaint and the access of plaintiff’s land from Bhati
Mines road is depicted at point X on the said site
plan. The plaintiff and defendants treated the
demarcation dated 15.12.2011 as final as the
objections of Forest Department, GNCTD were
rejected by the Dy. Commissioner (South) and he
stated so in his short affidavit dated 06/08/2012 filed
in Cont. Case (Civil) No. 409/2007. The Forest
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Department accepted the factual position. Copy
thereof is filed with the plaint.

(xxv)  That, the plaintiff has recently in October, 2020
learnt that in 2018 a new demarcation was carried
out by the Revenue Authorities through M/s Habib
Survey & Design Pvt. Ltd. which shows that the land
of the plaintiff is shifted further away from the Bhati
Mines Road. The extract of this demarcation of
05.04.2018 is filed with the plaint. Whereas, the map
uploaded by GSDL on it’s website shows a different
tocation of the land of the plaintiff in relation to the
Bhati Mines Road. Extract of the downloaded map
from the website of GSDL is filed with the plaint.
This demarcation of 2018 is otherwise incorrect as a
western portion of Kh. No. 721 (shown as “be”)
belonging to the Plaintiff is shown in green colour
(meaning thereby that it is Gaon Sabha land allotted
to forest department). Whereas, no part of Kh. No.
721 of Village Bhati is recorded in name of Gaon
Sabha or Forest Deptt. as entire Kh. No. 721 belongs
exclusively to Plaintiff. Such northern portion of Kh.
No. 721 is marked in red criss-cross lines by
Plaintiff on the site plan filed with the plaint. The
copy of Field Book showing the measurements of

two portions of Kh. No. 721 is filed with the plaint.
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(xxvi) Due to insistence of defendants to takeover
possession of lands on basis of the demarcation
dated 05.04.2018, there exists imminent danger to
plaintiff as there is threat of demolition &
dispossession from purchased tand viz. suit land A
as well as from the other suit land B. And if the
threat of dispossession from suit land B is
implemented then the purchased land (suit land A) of
plaintiff would become land-locked and will not
have any independent access from any road or rasta.

(xxvii) Therefore, in order to protect his right to
passage, the plaintiff had filed claim no. 12 of 2020
titled as “Arun Kumar Jain vs. DCF” to seek
exchange of some of his land with land recorded in
name of Forest Department/Gaon Sabha so as to have
an access. However, there were technical defects in
the said claim petition as there was no power vested
in Forest Settiement Officer to exchange the land.
And moreover, the Forest Department had clearly
objected by claiming that the exchange of forest land
was not permissible for non-forest purposes. Since,
the premise of claim no. 12/2020 was based on
exchange of land for non-forest purposes and which
was impermissible, hence the plaintiff withdrew that

claim petition. Copy of the claim no. 12/2020 and
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withdrawl order dated 12/11/ 2021 is filed with the
plaint.

(xxviii) That the plaintiff has been using the entire farm
i.e suit land A i.e. 45 Bighas and 16 Biswas of
purchased land and 40 Bighas and 4 Biswas of suit
land B for which bhumidhari case is pending as one
unit. Therefore, he always had access to Bhati Mines
Road from the gate which is marked by plaintiff at
point X in the site plan filed with the plaint. The Kh.
No.’s 725, 726, 729 & 731 fall between the Bhati
Mines Road and purchased lands of plaintiff bearing
Kh. No. 716, 717, 718, 719, 720, 721, 723, 724 etc..
Whereas Kh. No. 727 & 728 are situated on both
sides of the Bhati Mines Road. The Bhati Mines
Road is an interstate highway which connects Delhi
to Haryana. Part of this road is built over the
purchased land of plaintiff viz. Kh. No. 727 & 728
and partly over Gaon Sabha land. This Bhati Mines
Road has the status of a public highway as it has
been in continuous use as public road from last 50
years as it was initially used for accessing the Bhati
mines for transporting Red Badarpur sand and
stones/grit. Now this road is being used by public at
large and is being maintained by the government as a

public road/highway.
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(xxix) That the (40-4) of suit land B recorded in name
of Gaon Sabha {though case of plaintiff for
declaration of bhumidhari rights is pending} is
otherwise being used by plaintiff to access his
purchased land viz. suit land A for last 40 years as it
provides the only access to Kh. No. 716, 717, 718,
719, 720, 721, 723, 724 etc. owned by the plaintiff.
Since the Bhati Mines Road is a public highway, and
the plaintiff has acquired easement of necessity by
prescription i.e. continuous use of suit land B as
passage also for more than 40 years. Therefore, in
all eventualities, (40-4) of suit land B is to be
treated as a servient holding (if for any reason it is
to be separated from holding of plaintiff) to the
plaintiff’s private purchased land holding (which is
dominant heritage). Therefore, the plaintiff shall
always be entitled to have access to his purchased
land from the (40-4) of suit land B bearing Kh. No.
725, 726, 729 & 731 whether or not he is declared as
bhumidhar of the suit land B. As and when, plaintiff
is declared as bhumidhar of (40-4) land then
obviously entire land holding shall have access from
Bhati Mines Road. The case under Section 85 of
DLR Act is still pending in appeal w.r.t. suit land
‘B’.
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(xxx)  That the Village Bhati was never brought under
consolidation operations (Chakbandi), therefore
rasta (as is usually provided to each chak of land
during chakbandi) has not been provided for
agricultural land holdings in the village. The farm
lands of plaintiff are surrounded on all sides by land
recorded in name of Gaon Sabha which is now
attempted to be handed over to the Forest
Department. As a result, the plaintiff can only access
his purchased lands after passing (driving and
walking) over the suit land B as he has been doing
for last more than 40 years. The easementary rights
of plaintiff/his predecessors to access their private
land by walking or driving over the Gaon Sabha
lands have existed for more than 100 years as no
separate/exclusive road/passage was provided to the
private land holdings.

(xxxi) That the Gaon Sabha had lost title to the 40
Bighas and 4 Biswas of suit land B much before
1990 and the right of plaintiff to seek declaration of
bhumidhari rights had accrued in 1983-84 for which
the case under Section 85 of DLR Act was filed in
1990, And that case is already pending in the first
appellate court of Collector/DM (South). The suit
land B had been brought under cultivation by
plaintiff in 1980-81 and therefore, the same could
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not have been treated as waste land in 1996 for the
purpose of excluding it from the Gaon Sabha and/or
for handover of the same to Forest Department.
Since, the Gaon Sabha had lost title to the land in
terms of Section 67 of DLR Act, hence, the suit land
B was wrongly treated as unculitivated waste/surplus
Gaon Sabha land in 1996 for the purposes of it’s
handover to the Forest Department.

(xxxii) That due to the illegal claim of defendant no. 1
& 2 over the suit land B measuring 40 Bighas and 4
Biswas, the plaintiff had earlier also filed objections
and the then Forest Settlement Officer had rightly
adjourned the proceedings sine die by his order
dated 02.08.1999. But now on 10.10.2020 some
officials of the Forest Department had visited the
farm of the plaintiff and tried to close the passage at
point ‘X’ which connects the Bhati Mines road with
the farm land of plaintiff. The order dated
02.08.1999 passed by the then Forest Settlement
Officer applies even today and the defendants cannot
forcibly evict the plaintiff from (40-4) suit land B
till final decision of the case under Section 85 of
DLR Act. The plaintiff is also entitled to protect his
possession over the suit land B in view of the orders
passed by this Hon’ble Court in CS No. 2252/88 and
CS No. 1474/90 as the defendants have not taken any
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steps in accordance with law for recovering
possession from the plaintiff. The suit for ejectment
by the Gaon Sabha Bhati under Section 84 of the
DLR Act was filed in 1992 i.e. well after expiry of
limitation of 3 years despite notice of plaintiff’s
adverse possession since 1988. But that case is
tagged alongwith the case under Section 85 of DLR
Act filed by plaintiff. No suit or legal proceeding of
any other nature was filed by the defendants to
recover possession from the plaintiff at any point of
time.

(xxxiii) The notification dated 02.04.1996 only pertains
to part of suit land B viz. Kh. No. 715 (245-16),
725(19-11) and 726(12-4). Thus, the defendants have
no right whatsoever to dispossess the plaintiff from
any land in Kh. No. 729 & 731 of Village Bhati
which remains with plaintiff as the order dated

04.10.1990 in CS 2252/88 binds the defendants.

That the plaintiff is entitled to the access his
purchased lands from Bhati Mines Road and also
entitled to relief of perpetual injunction against
defendants from threatened dispossession from suit
land B measuring 40 Bighas and 4 Biswas. The
defendants have no right to dispossess the plaintiff
from the portion marked as “be” out of Kh. No. 721 of
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Village Bhati. The plaintiff is not required to file any
other claim before the Forest Settlement Officer as his
claim is adjudicated and order dated 02.08.1999 was

already passed in his favour.

That the Village Bhati is urbanized village and
therefore plaintiff has no other alternative or
efficacious remedy. There is no remedy available to

the plaintiff under the Indian Forest Act, 1927.

That the cause of action for the suit arose on
10.10.2020 when the defendants attempted to
dispossess the plaintiff by blocking the gate at point
‘X’ in the site plan. The cause of action subsists and
continues as the threat of dispossession and demolition

continues to subsist.

That the suit is valued at Rs. 1,01,00,000/- for the
relief of injunction from dispossession from suit land
A, at Rs. 1,00,00,000/- for relief of injunction qua suit
land B and at Rs. 200 for the relief of injunction qua
blocking of access/right of passage from Bhati Mines
Road; and appropriate court fee of Rs. 1,98,600/- is
affixed on the face of the plaint.



11.

12.

13.

14.

2738 98

That the suit property is situate in Village Bhati,
Tehsil Saket, Delhi and this Hon’ble Court has
pecuniary as well and territorial jurisdiction to hear
and decide the suit.

That the plaintiff has not filed any other or similar suit

on the same cause of action.

That the present suit is not a commercial dispute.

That the plaintiff has filed all the documents in their
power and possession and the documents filed with the

plaint are true copies of the respective originals.

PRAYER:

It is therefore most respectfully prayed that in the

interests of justice, this Hon’ble Court may kindly be

pleased to grant:

a) A decree of Perpetual injunction in favour of the
plaintiff and against the defendants, their officers,
agents, employees, etc. thereby restraining them
from dispossessing or in any manner restricting the
ingress and egress of the plaintiff to and from any

part/portion or whole of suit land A of Village
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Bhati, Tehsil Saket, New Delhi, particularly land
measuring 45 Bighas and 16 Biswas comprised in
Khasra No. 716, 717, 718, 719, 720, 721, 722, 723,
724, 727 & 728 of Village Bhati shown in orange
colour in the site plan filed by plaintiff; and

b) A decree of Perpetual injunction in favour of the
plaintiff and against the defendants, their officers,
agents, employees, etc. thereby restraining them
from dispossessing the plaintiff from suit land B
viz. 40 Bighas and 4 Biswas of land being 10
Bighas out of Kh. No. 715 (245-16), 14 Bighas out
of Kh. No. 725 (19-11), 6 Bighas & 4 Biswas out
of Kh. No. 726 (12-4), 4 Bighas & 4 Biswas of Kh.
No. 729(4-4) and 5 Bighas & 16 Biswas out of Kh.
No. 731(20-16) of Village Bhati, Tehsil Saket,
New Delhi as shown in blue stripes in the site plan
filed with the plaint; and

c) A decree of Perpetual injunction in favour of the
plaintiff and against the defendants, their officers,
agents, employees, etc. thereby prohibiting them
from obstructing the passage of plaintiff’s men,
materials and machines from the Bhati Mines Road
built upon Kh. No. 727 & 728 of Village Bhati,
Tehsil Saket, New Delhi to the suit lands A & B as
depicted in the site plan filed with the plaint;
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d) Any other/further and suitable relief may be

granted in favour of the Plaintiff in accordance

e,/

Plaintiff

with law.

Delhi
Dated 25 /77 /2021
THROUGH

.,
Ny~

PANKAJ‘(’/IVEK, Advocate
Enr. No. D/276/98(R)
MS. BIDYARANI YUMNAM
Enr. No. D-3287/1999
(Counsels for the Plaintiff)
Office: P-33A (LGF), South Extension-2,
New Delhi 110049
Mobile No. 9811215778
Email: pankajvivek@gmail.com
Verification:

Verified at Delhi on this _2_5_”’ day of pnzys Ser
2021, that the contents of the Para No.l1 to &, of the plaint

are true to my knowledge and those of Para No. 9.t 4.
of the Plaint are believed to be true based on information
received and believed to be true. The last para is prayer to

this Hon’ble Court.
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IN THE HIGH COURT OF DELHI AT NEW DELHI
CS (OS) NO.ooveorevreennnn, /2021

IN THE MATTER OF:
ARUN KUMAR JAIN ...PLAINTIFF
VERSUS
DY. CONSERVATOR OF FORESTS & ORS.
...DEFENDANTS
AFFIDAVIT

I, Arun Kumar Jain aged 73 years, S/0 Sh. A.K. Jain,
R/o B-539, New Friends Colony, New Delhi, do hereby

solemnly affirm and state as under:

1. That I am Plaintiff in the present case and 1 am aware
of facts and circumstances of the case, hence

competent to swear this affidavit.

2. That the contents of the accompanying plaint have
been read and understood by me and I say that the
same has been drafted by my counsel on my
instructions and the facts stated therein are true and

correct to my knowledge. The same may be read as
LAt o,

G0, 87072021 %

GATIH DEAR %)
3, Liv. Dati High Gourt ;
Pt 71672021 i
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part and parcel of this affidavit as the contents are not

being repeated herein for the sake of brevity and in

order to avoid repetition.

UMO"“ /

DEPONENT

Verification

95 NOv 201
Verified at Delhi on this day of ............ 2021 that

the contents of paras 1-2 of the above affidavit are true and

correct tp,my knowledge.
O 4 (e s
o) % o DEPONENT

Rl frum Tt U PUNEMY
SheeSmt /KN . M } e ..
=lo"WiotDin ~—0zh0 ‘

e @./z (Y~ s
wentifiag iy ShrSnp dOM; £ -
WS solemney af i
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wontents of the #: - vongh hava Dew

cad & expizined o hinvher are frue 4
-orrent o hisiber/knnwledge

*Jath Cammissioner Delty

TN 2 5 NOv 2021
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* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ CS(OS) 658/2021
ARUN KUMARJAIN . Plaintiff
Through:  Mr.Ravi Gupta, Sr. Advocate with
Mr.Pankaj Vivek, Mr.Sachin and
Mr.Deepak, Advocates.

Versus
DY. CONSERVATOR OF FOREST & ORS. ... Defendants
Through:  Counsel for D-3.
CORAM:
HON'BLE MR. JUSTICE YOGESH KHANNA
ORDER
% 13.12.2021

I.A. N0.16185/2021

1. Exemption allowed, subject to all just exceptions.

2. The application stands disposed of.

CS(OS) 658/2021, I.A. N0s.16184, 16186/2021
3. It is the case of the plaintiff, around the year 1980, 45 Bighas and 16

Biswas situated in Village Bhati was purchased by plaintiff separate sale
deeds and these lands were duly mutated/recorded in his name in the Fard
Khatoni of Village Bhati, presently forming part of Tehsil Saket, District
South, New Delhi.

4, It is stated the plaintiff is an absolute owner and is in possession of
suit lands 'A'.
5. It is alleged the plaintiff entered into cultivatory possession of

adjoining 40 Bighas and 4 Biswas of Gaon Sabha land of Village Bhati,
details of which are mentioned in para 7 of the plaint. This land is termed as
suit land ‘B’ and this cultivatory possession of plaintiff was duly recorded in
Khasra Girdawri of years 1981-1983.

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 21/05/2025 at 12:51:29



6. The plaintiff is contesting a case for above 40 Bighas and 4 Biswas of
land for declaration of his bhumidhari rights under Section 85 of the Delhi
Land Reforms Act, 1954 since 1990. The site plan depicting the entire land
in possession of the plaintiff is annexed with the plaint which shows the 45
Bighas and 16 Biswas of purchased land in orange colour and the 40 Bighas
and 4 Biswas of land which is in adverse cultivatory possession of plaintiff
in blue stripes.

7. It is alleged on 10.10.2020 some officials of the Forest Department
had visited the farm of the plaintiff and tried to close the passage at point X'
which connects the Bhati Mines road with the farm land of plaintiff.

8. The defendants no. 1 &.2 claim this 40 Bighas and 4 Biswas of land
as "ridge" and/or "reserved forest" belonging to Forest Department of GNCT
of Delhi and seek to dispossess the plaintiff without due process of law.

9. It is stated this land was never handed over to the Forest Department,
GNCTD by the Gaon Sabha Bhati but still the defendants intend to
dispossess the plaintiff by use of force and might of State machinery and the
suit land B is lying recorded in the name of Gaon Sabha Bhati but the
plaintiff has accrued bhumidhari rights for which the case is going on.

10. In the circumstances, issue notice to the defendants.

11. Learned counsel for defendant No.3 has entered appearance. Let
written statement/reply be filed within the statutory period with an advance
copy to learned counsel for the plaintiff. Replication/rejoinder be filed
within four weeks thereafter.

12.  None has appeared on behalf of defendants No.1 and 2. Issue notice
to defendants No.1 and 2 by all modes returnable before the Joint Registrar
on 10.03.2022.

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 21/05/2025 at 12:51:29



13.  In the meanwhile the parties to maintain status quo qua the possession
of the suit property/land as of today, till the next date of hearing.

14.  Compliance of Order 39 Rule 3 CPC be made by plaintiffs within 10
days.

15.  Upon completion of service/pleadings, the matter be listed before this
Court.

16.  Order dasti.

YOGESH KHANNA, J.

DECEMBER 13, 2021
VLD

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 21/05/2025 at 12:51:29
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9 IN THE HON’BLE HIGH COURT OF DELHI AT NEW DELHI
(ORIGINAL CIVIL WRIT JURISDICTION) |
WRIT PETITION (CIVIL) NO. 10505  OF 2018
(UNDER ARTICLE 226 OF THE CONSTITUTION OF INDIA)

IN THE MATTER OF:

ANANT RAJ LIMITED

H-65, CONNAUGHT CIRCUS,.

NEW DELHI-110001

THROUGH ITS AUTHORISED REPRESENTATIVE _
SHRI ANIL MAHINDRA .... PETITIONER

VERSUS

1. GOVT. OF NCT OF DELHI
ACTING THROUGH ITS CHIEF SECRETARY
DELHI SECRETARIAT,
NEW DELHI-110002

2. SUB- DIVISIONAL MAGISTRATE (SAKET)
AT THE OFFICE OF SUB- DIVISIONAL
MAGISTRATE (SAKET)

M.B ROAD, SAKET
NEW DELHI

3. DISTRICT TASK FORCE (SOUTH)
THROUGH ITS CHAIRMAN, DC SOUTH
OFFICE OF DISTRICT MAGISTRATE (SOUTH)
M.B ROAD, SAKET

NEW DELHI

4. MONITORING COMMITTEE
FORMED BY HON’BLE SUPREME COURT
CORE 6A, 38D FLOOR,
INDIA HABITAT CENTRE,
LODHI ROAD,
NEW DELHI — 110003
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5. DEPARTMENT OF FORESTS & WILDLIFE
GOVT. OF NCT OF DELHI
A-BLOCK, TInd FLOOR,
VIKAS BHAWAN, I P ESTATE
NEW DELHI-110002 |
THROUGH ADDITIONAL PRINCIPAL CHIEF
C’ONSERVATOR OF FORESTS ....RESPONDENTS

CIVIL WRIT PETITION UNDER ARTICLE 226 OF THE
CONSTITUTION OF INDIA FOR ISSUANCE OF A WRIT/
ORDER AND/OR DIRECTION IN THE NATURE OF
MANDAMUS, CERTIORARI OR ANY OTHER APPROPRIATE
WRIT OR ORDER OR DIRECTION FOR QUASHING OF
 NOTICE DATED 03.08.2018 PUBLISHED IN HINDUSTAN
TIMES AND NOTICE F. NO. SDM (SAKET)/ G.S./ FOREST/
2018/ 3507 DATED 09.08.2018 BOTH ISSUED BY
RESPONDENT NO.2, AND FOR ISSUANCE OF A WRIT/
ORDER AND/OR DIRECTION IN THE NATURE OF
CERTIORARI OR ANY OTHER APPROPRIATE WRIT FOR
QUASHING THE ORDER DATED 21.08.2018 PASSED BY
DEPUTY COMMISSIONER (SOUTH) IN CASE NO. 58/18
TITLED AS ANANT RAJ LTD. VS. SDM SAKET AND
DECLARING THE DEMOLITION ACTION DATED 28.08.2018
AS ILLEGAL, NULL AND VOID AND FOR ISSUANCE OF A
WRIT/ ORDER AND/OR DIRECTION IN THE NATURE OF
CERTIORARI OR ANY OTHER APPROPRIATE WRIT FOR
" QUASHING THE ALLEGED DEMARCATION MAP OF VILLAGE
BHATI AS UPLOADED ON THE WEBSITE OF DC (SOUTH) ON
09.08.2018 THERE_BY DECLARING IT NULL AND VOID
BESIDES ISSUING THE WRIT OF MANDAMUS DIRECTING
THE RESPONDENTS TO DEMARCATE THE LAND OF
PETITIONER SITUATED IN THE REVENUE ESTATE OF
VILLAGE BHATI, NEW DELHI IN A LEGAL MANNER AS
'PROVIDED UNDER LAW AND TO CONSOLIDATE THE SAID
LAND OF THE PETITIONER. '

TO, - k

THE HON’BLE CHIEF JUSTICE

ALONGWITH HIS COMPANION JUDGES OF THE

HON'BLE.HIGH COURT OF DELHI .
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THE HUMBLE PETITION OF THE
PETITIONER ABOVE NAMED -

MOST RESPECTFULLY SHOWETH:-

1. That the petitioner craves leave of this Hon’ble Court to
invoke its Civil Writ Jurisdiction enshrined Under Article
226 of the Constitution of India by way of filing the
present Writ Petition against the illegal, arbitrary,
authoritative, = whimsical, capricious, wrong and
unsustainable Notice dated 03.08.2018 published in
Hindustan Times and Notice No. SDM (Saket) / GS /
Forest / 2018/3507 dated 09.08.2018 issued by the
respondent No. 2 and to set aside the alleged demarcation,
if any, illegally and arbitrarily done by the respondents
without following the due process of Law and the
procedure of Demarcation laid down by Law as well as in
Delhi High Court Rﬁles, and to demarcate the land of the
petitioner situated in the Revenue Estate of Village Bhati,
Tehsil, Saket, New Delhi by following due process of law as
enshrined in Delhi Land Reforms Act and Delhi Land
Revenue Act and the Rules thereunder and the Delhi High
Court Rules and- judgments passed by the Hon’ble
Supreme Court as well as Delhi High Court ‘and to
consolidate the land of the petitioner and to set aside the
order dated 21.08.2018 passed by the Deputy
Commissioner (Sbuth) in case No. 58/18. The..copies of
the notices dated 03.08.2018, 09.08.2018 and the brder
dated 21.08.2018 are annexed herewith and marked as
ANNEXURE-P-1, P-2 & P-3 respectively.

2.  The Petitioner is aggrieved of the impugned notices dated
03.08.2018 and 09.08.2018 issued by the respondent No.
2 without any legal demarcation and without folloWing the
due process of law and the procedure laid down. It is
pertinent to note that the said imbugned notices neither

been addressed to the petitioner nor the name of the
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petitioner find mention in the said notices and the illegal
and arbitrary action of the respondents demolishing the

property of the petitioner on 28.08.2018:-

(i) Without verifying and/ or taking into consideration
the ownership, title documents and the possessory
rights, title and interest derived by the petitioner in
respect of the land in his use, occupati'on and
possession on the spot, the respondent No.2 issued
un-named open notices dated 03.08.2018 and
09.08.2018 directing the alleged encroachers/
occupiers to remove all kinds of encroachments from
the alleged land of Forest/ Ridge/Gaon Sabha within
15 days from the date of issuance of the said notices
otherwise the action for removal of encroachment
shall be initiated by the Delhi Task Force (District
South) at the cost of the alleged encroachers/
occupiers. The 15 days time as given in the notice
dated 09.08.2018 has expired on 24.08.2018 and
thereafter the respondents without following the due
process of law and the procedure laid down

~ demolished the property of the petitioner on
28.08.2018 and hence, now there is an open threat
to the petitioner that at any time the respondents
can come to take forcible possession of the

properties of the petitioner.

(i1) It is pertinent to mention here that if the respondents
would have carried out the demarcation in
accordance with law, they should have known the
names of all the individual occupants, Khasra Nos.
occupied and extent of encroachment in a particular
Khasra. However, as no demarcation has been
conducted by the respondents, names of the
occupants/encroachers’ are not known- to the

respondents, hence not mentioned in the said notices.
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The procedure of demarcation should have been
followed in accordance with 'thé procedure laid down
by the Hon’ble High Court of Delhi, the Hon’ble
Supreme Court and the Delhi Land Revenue Act &

Rules thereunder. N

(ii1) It is pertinent to mention here that no Tatima of the
land of the petitioner as well as of the Forest and
Gaon Sabha land has been made by the Revenue
Department in Village Bhati and in the absence of
Tatima, the respondents cannot dispossess the
petitioner from a jointly owned Khasra and Khasra
Nos. 1474 and 1486 of Village Bhati 'ére the glaring
example of this situation which are jointly owned by
Forest as well as the petitioner and no Tatima of these
Khasra Nos. has been made by the Revenue
Department even till date. It is important to note that
Tatima is literally means a map' prepared after

division of plots/lands, showing separate plots/lands.

3. That the Petitioner had filed a Civil Writ Petition bearing
W.P. (C) No. 7108/2018 before fhis Hon’ble High Court
against the notice bearing F.No. SDM (Saket)/ GS/ Forest/
2018/ 1957 dated 19.05.2018 wherein this Hon’ble Court
has passed the order dated 11.07.2018 giving liberty to the
petitioner to take appropriate steps in accordance with law
if he is aggrieved by any order to be passed. After passing
of the said order dated 11.07.2018 the respondents issued
said two open notices dated 03.08.2018 and 09.08.2018
and have illegally demolished the property of the pgetitionef
without -following the due process of law on 28.08.2018,
hence, the petitioner is approaching this Hon’ble Court by
way of the present Writ Petition Under Article 226 of the
Constitution of India. The copy of the said order dated
11.07.2018 is annexed herewith as ANNEXURE-P-4.
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Brief facts leading to the filing of the present-Writ Petition

FACTS OF THE CASE:

are as under:-

That the petitioner is a company duly registered with the
Registrar of Companies under the Companies Act having
its registered office at the above given address and as such

is a legal entity.

That in a company matter filed before the Hon’ble High
Court of Delhi vide Company Petition No. 2015/2007, eﬂl
the sister concerns of the petitioner company were ordered
to be amalgamated in the petitioner company vide order

dated 29.10.2007.

That Sh. Anil Mahindra is the -Authorized Signétory of
Petitioner Company and has been duly authorized by the
petitioner to file the present writ petition before this
Honble High Court vide board resolution dated
14.08.2013. That even otherwise, Sh. Anil Mahindra on
bghlalf of Petitioner Company is well conversant with the
facts and circumstances of the present case. The copy of
the resolution dated 14.08.2013 is annexed herewith and
marked as ANNEXURE P-5.

The affected parties by the orders sought in the present
writ petition would be the Govt. of NCT of Delhi, Sub-
Divisional Magistrate, Saket and District Task Force,
South who have been arrayed as Respondents No. 1 to 3
in the present petition, however, the Monitoring
Committeé appointed by the Hon’ble Supreme Court has
been arrayed to the present petition as a performa party
as Respondent No. 4 and no relief is being claimed againsf
it. To the best of the knowledge of the Petitioner, no other -
person/ body/ institutions/ authority are likely to be
affected by the orders sought in fhe present petition. The
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Petitioner undertakes to make such other persons/ body/

institutions/ authority as Respondents in the present

matter as and when directed by this Hon’ble Court.

The Petitioner is the legal and absolute owner in
possession of the land comprised of Khasra Nos.
2033/862 min (1-00), 2034/862 (1-12), 2035/862 (O-
19), 853 (5-09), 854 min (0-12), 844 (0-04), 845 min
(1-06), 841 (1-14), 842 (3-05), 2036/862 - (0-14),
2037/862 (1-00), 2031/862 (3-09), 2032/862 (2-14),
2033/862 min (0-16), 845 min (0-11}, 854 min (3-13),
855 (2-09), 843 (2-19), 1469 (1-16), 1470 (1-16), 1474
(6-10), 1477 (1-18), 1337 (1-00), 827 min (1-2), 828
(7-7), 830 min (1-12), 1486 min (1-10), 846/2 (3-14), ,
847 (0-13), 1471 (1-9), 1473 (3-11), 1480 (2-13), 1483
(3-13), 1481 (0-5), 1484 (1-17), 1502 (1-17), 1503 (1-
16), 1536 (2-17), 1537 min (0-8), 1340 (0-8), 1472 (1-
11), 1474/2 (0-13), 1475/2 (1-3), 1487 (1-0), 1495 (1-
1), 1496 (1-0), 1511 (2-2), 1505 (1-8), 1504 (1-11),
1515 (1-10), 1497 (0-17), 1499 (0-14), 1500 (0-13),
1492 (4-00), 1493 (2—02), 1501 (2-00), 1498 (1-02),
1508 (1-4), 1506.(0—18), 1509 (0-19), 1510 (2-5), 1494
(1-6), 1514 (4-17), 1216 (0-5) and 1217 (0-6) situated
in the Revenue Estate of Village Bhati, New Delhi. The
Petitioner owns and possesses these landls by virtue of

registered sale deed(s).

The True Copy of Sale Deed dated 02.02.2005 alongwith
_its true typed copy is annexed herewith as ANNEXURE P-
6.

The True Copy of Sale Deed dated 09.02.2005 alongwith
its true typed copy is annexed herewith as ANNEXURE P-
7.
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The True Copy of Sale Deed dated 09.02.2005 alongwith
its true typed copy is annexed herewith as ANNEXURE P-
8.

The True Copy of Sale Deed dated 14.02.2005 alongwith
its true typed copy is annexed herewith as ANNEXURE P-
9.

The True Copy of Sale Deed dated 31.05.2010 alongwith
its true typed copy is annexed herewith as ANNEXURE P-
10.

The True Copy of Sale Deed dated 09.11.2011 alongwith
its true typed copy is annexed herewith as ANNEXURE P-
11. '

The True Copy of Sale Deed dated 04.01.2013 alongwith
its true typed copy is annexed herewith as ANNEXURE P-
12. . ) )

The True Copy of Sale Deed dated 10.02.2015 alongwith
its true typed copy is annexed herewith as ANNEXURE P-
13.

As such the Petitioner has been in uninterrupted actual
physical and peaceful possession of the land since
decades duly recognized by the revenue authorities. It is
also important to state here that there has been no
exercise of consolidation of the land holdings in Village
Bhati, which consolidation is required to be carried out by

the Respondents after following due process of law.

That Sh. Mohinder Singh and Smt. Poonam Sembhi i.e.
the erstwhile owners of the land measuring 34 Bighas 06
Biswas comprised in Khasra Nos. 2033/862 min (1-00),
2034/862 (1-12), 2035/862 (0-19), 853 (5-09), 854 min (0-

12), 844 (0-04), 845 min (1-06), 841 (1-14), 842 (3-05),
2036/862 (0-14), 2037/862 (1-00), 2031/862 (3-09),
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2032/862 (2-14), 2033/862 min (0-16), 845 min (0-11),
854 min (3-13), 855 (2-09), 843 (2-19) had got a farm
house  sanctioned  from »MCD vide File No.
1062/B/HQ/93/67 AE 1 dated 04.02.1994 and had
accordingly constructed a farm house on the Khasra Nos.
mentioned in the said sanction order dated 04.02.1994.
The copy of the said sanction order dated 04.02.1994 is
annexed herewith and marked as ANNNEXURE- P-14.

That the Revenue official/ Halga Patwari has issued
Khatauni of the aforementioned land in favour of the
petitioner or its sister concerns for the year 1984-85 giving
all the details of the aforementioned Khasra Nos. and its
total area alongwith details of ownership. The said
Khataunis are annexed herewith as ANNEXURE P-15
(colly).

That the Halga Patwari had provided a copy of Aks Shizra
of Village Bhati to the petitioner on 03.01.2006 relying
upon the demarcation map of 1908-09. The copy of said
Aks Shizra is annexed herewith as ANNEXURE P-16.

That the Petitioner understands that as per the directions
of the Hon’ble National Green Tribunal, the-demarcation of
forest land falling under the jurisdiction of Tehsil Saket
pertaining to seven villages namely, Bhatti, Asola, Maidan
Garhi, Sayhoorpur, Raj Pur Khurd, Said-Ul-Azaib and
Satbari was required to be carried out. It is perﬁnent to
mention here that the respondents allegedly carried out
the demarcation »of Village Bhati but no procedure of
demarcation as prescribed by law and laid down by the
Hon’ble Supreme Court as well ‘as High Court of Delhi was
followed by the Respondents while carrying out the allegéd

demarcation.



k.

1.

2755 115

(®

That it is pertinent to mention here that the respondents
have alleged that they had iséued a demarcation notice
dated 26.09.2017, however, the alleged Demarcation
Notice dated 26.09.2017 has never been served upon the
petitioner. If this alleged demarcation notice would have
actually been served upon the petitioner, the revenue
authorities would have obtained his signatures as a mark
of receipt of the alleged notice and the absence of any
such signatures as a token of receipt of alleged notice
abundantly proves that the alleged notice in fact has never

been served upon him by the revenue authorities. .

It is very important to mention here that before carrying

out any such alleged demarcation:-

(i The Respondents have not served any notice of the
alleged demarcation to the Petitioner;

(i) The petitioner understands that the alleged
demarcation nbtice is unnamed and has not been
issued to any specific person or any alleged

encroacher;

- (iii) The respondents cannot produce any receipt of the

alleged notice by the petitionér.

In fact neither any demarcation has been carried out
on the ground by the Revenue Authorities or any
‘agency appointed by them nor any notice of such
demarcation was given to the Petitioner nor the
Petitioner or his representatives were present there at

the time of alleged demarcation.

That in the month of June 2018, the Petitioner found a
notice/ notification bearing F-NO. SDM
(Saket)/GS/Forest/ 2018/ 1957 dated 19.05.2018 issued
by the Respondent No.2, merely pasted on the entrance of
his property/ farm house. Under the said notice and the

notices dated 03.08.2018 and 09.08.2018, the alleged
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encroachers of Forest/ Ridge/ Gaon Sabha Land in Village
Bhati have been directed to remove the encroachments
from the Khasra Numbers mentioned in the said notice. It
is pertinent to mention here that unless the name of
alleged encroacher is mentioned/ given in the notice dated
19.05.2018 as well as in notices dated 03.08.2018 and
09.08.2018, it is understood that the petitioner as well as
other land owners/ stakeholders of Village Bhati are not
the encroachers of said Khasra Nos. méntioned in the said
notices and they should not feel threatened by the
impugned notice whereas without naming any encroacher,
the respondents have pasted the impugned notice at the

entrance of his property and published in the newspaper.

Although the Petitioner is not in possession of the alleged
violating Khasra Nos. as stated under- the Notice dated
19.05.2018, as a measure of precaution the petitioner filed
a representation dated 25.06.2018 before the Respondent
No.2 raising his detailed objections to the said Notice
dated 19.05.2018. The representation dated 25.06.2018
has been duly received by the Respondent No.2. In the
said representation dated 25.06.2018, the objections were
raised by the petitioner with regard to the fact that:-

| (1) No demarcation in accordance with law has ever

been carried out and/ of concluded and since the

revenue department could not identify the reference/

fixed points, proper demarcation could not have

‘been carried out.

(i) The Demarcation Notice dated 26.09.2017 has

neither been issued nor served to the landowners.

(ilij The Notice dated 19.05.2018 has been issued
without having reference to any particular

encroachers.
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Thus, by the said representation dated 25.06.2018, it was
reques‘ted to the Respondent No.2 to withdraw the notice
bearing F-NO. SDM (Saket)/ GS/ Forest/ 2018/ 1957
dated 19.05.2018. The True Copy of Representation dated
05.06.2018 alongwith its true typed copy is annexed
herewith as ANNEXURE P- 17.

That on perusal of the Notice dated 19.05.2018, it shows
that certain observations were made by Respondent No.4
after seeing the alleged unauthorized Constrﬁctions/
encroachments on the land m Village Bhati and thus a
direction was issued to the Respondent No.3 to take legal
course of action to remove the same. Thus, it can safely be
presumed that the said direction could only have been
issued on the basis of the alleged demarcation (WhiCi’l
demarcation was never carried out). Further, the
Demarcation neither contains the signatures of any
stakeholders/land owners nor the presence of Petitioner’s
any authorized Person or Representative. Thus, it is
apparent that the Monitoring Corhmittee appointed by the
Hon’ble Supreme Court was evidently mislead and mis-

guided by the respondents No. 1 to 3.

It is important to state here that the Petitioner has never
received the Notice regarding initiation of the process of
identification/ demarcation, therefore, the Petitioner is
unaware about whether the Respondent No.2 has éctually
initiated and/ or completed the demarcation process of the
lands in Village Bhati as neither the notice as aforesaid
were given or served nor any comfnents nor any objections
thereon were invited from the Petitioner and/or from the
Residents of Village Bhati. This fact shows and proves that
no demarcation has been carried out in entire Village
Bhat.i. To the best of knowledge of the Petitioner, the
demarcation process of the lands in Village Bhati never

took place as there was no involvement of effected parﬁes
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at the spot on any occasion. The conduct of the
respondents is contrary to the provisions of Delhi Land
Revenue Act & Rules, Delhi High Court Rules and the
procedure of demarcation as laid down in ‘various
judgments passed by the Hon’ble Supreme Court as well
as High Court of Delhi according to which the demarcation
can be carried out following the provisions of said Act and
Rules. The Petitioner states that at least one person and/
or the alleged encroacher would have signed or confirmed
the report on the basis of which his property would have
been demarcated. The Respondents may be put to strict
proof to prove that the requisite and statutory process or
steps were ever followed for the purposes of demarcation, if
any has been conducted in accordance with the provisions

of Delhi Land Revenue Act, 1954 & Rules.

[t is also important »tc') state here that after passing of the
order dated 11.07.2018 by this Hon’ble Court in WP(C)
7108/2018, the Deputy Commissioner (South) issued a
notice to the petitioner directing him to appear before him
on 01.08.2018 and accordingly the petitioner appeared
before the Ld. Deputy Commissioner (South) through its
authorized representative and the matter was adjourned to
21.08.2018. On 21.08.2018 the counsel for the petitioner
appeared before the Ld. Deputy Commissioner (South) and
requested for a short adjournme-nt but his request was
declined by the Ld. Deputy Commissioner and without
affording proper opportunity to the petitioner the Ld.
Deputy Commissioner passed the order dated 21.08.2018
and directed that the demarcation of the land of the
petitioner be carried out by the revenue department as
early as possible, however, no demarcation of the land of
the petitioner was conducted by the revenue department
and without a proper and legal demarcation, the property
of the petitioner was demolished on 28.08.2018 causing a

huée damage and destruction to the property of the
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petitioner. It is ’subm-itted that the Petitioner has already
submitted all the relevant documents of his property
including all the sale deeds to the Respondent No.2
alongwith the Representation dated 25.06.2018. It is
submitted that the receipt of the Representation has been
duly acknowledged by the Respondents and the
documents have been filed by the Petitioner at the first
available opportunity. It is pertinent to mention here that
the respondent No. 2 has admitted before the Ld. Deputy
Commissioner that the petitioner has already submitted all
the documents of his ownership of the said land before
him -and he also verified those and found correct and
genuine. It is also pertinent to mention here that the
Khasra Girdawaris of the lands/proﬁerties of the petitioner
have been issued by the revenue authorities twice a year
for all the years together since long after due verification of
the produce/crops cropped by the petitioner in his said
land/property and the petitioner is having the said
Girdawaris in his possession. The Farm House of the
petitioner had been sanctioned by the Concerned
Government Authorities after due verification of the title
docu.ments and revenue records and after full .satisfactio'n
that the land falling in the Khasra Numbers mentioned in
the sale deed/title documents belongs to the person
seeking the plan of Farm House sanctioned from them and
the petitioner is in settled possession of their respective |

lands/ properties since decades.

That the Respondents No.l to 3 are adamant to forcibly
throw out the petitioner from his property without even
following the due process of law/procedure laid down by
taking law in their hands creating a lawless environment
in the society. It is pertinent to mention here that the

respondents who are responsible to implement the law are
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bent upon to break the law and take away the valuable

legal rights of the citizens granted to them by law.

That it is not out of context to mention here that no
objections/ comments from the public/petitioner have
been invited by the respondents till date on the alleged
demarcation. The petitioner understands that the
Respondents now seek to rely on a completely new map as
opposed to the girdawaris which the revenue officials have
been relying upon for more than 50 years. It 1s submitted
that twice a year, physical verification is being conducted
by the revenue officials to record thé crops/produce
cultivated on these validly purchased properties by the
Petitioner. Thus, it cannot be assumed that all these
decades, the said revenue officials have wrongly carrying
out the verification on the Khasra numbers of the

petitioner.

That it was informed to the Respondents by the petitioner
that the new map prepared on the basis of GPS/ TSM
methodology is at variance with tﬁe original map/ Shijra,
relied upon by the Revenue Authorities for over a 100
years. The Petitioner has also given some suggestions, in
particular for consolidation of lands of Village Bhati, in
order to resolve all the issues but none of the suggestion

has been accepted by the respondents.

That on 13.01.2014 a report was submitted by the Special
Task Force (Survey & Demarcation of Southern Ridge) in
terms of the duties assigned vide CCF order No. F.8
(118)PA/CF/RUC/PT.IV/7709-7723 dated 28.02.2012
and as per the said report in Khasra No. 1474 there is
private land measuring 10 bigha 14 biswa but no Tatima
of said Khasra No. has been made by the revenue
authorities. Similarly there is private land in Khasra No.

1486 measuring 1 bigha and 10 biswa but no Tatima of
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this Khasra has been made by the revenue authorities. It

2761

is pertinent here that in Khasra No. 1474 the petitioner
has his ownership land of 7 bigha and 03 biswa whereas
in Khasra No. 1486 the ownership land of the petitioner is
1 bigha and 10 biswa and the Tatima of both these Khasra
Nos. has not been made by the Revenue Dep'artment
whereas in the alleged demarcation map which has been
uploaded by the Ld. Deputy Commissioner (South) on his
website the entire Khasra No. 1474 and entire Khasra No.
1486 have been shown as encroached which which
abundantly proves that the said demarcation map is
wrong and incorrect and not as per the actual location of
Khasra Nos. at the site. The copy of the said report of STF
dated 13.01.2014 is annexed herewith as ANNEXURE-P-

18. On the basis of such wrong,- incorrect, faulty, illegal
and unauthentic demarcation map, the respondents have
demolished the property of the petitioner on 28.08.2018
without following the due process of law and without even
demarcating his land és per the directions dated
21.08..2018 péssed by the Ld. Deputy Commissioner
(South) in case No. 58/18. The alleged demarcation map
uploaded on the website of DM (South) is annexed
herewith as ANNEXURE-P-19. The map prepared by the

petitioner on the basis of alleged new demarcation map
depicting the land of the petitioner is annexed herewith as

ANNEXURE-P-20.

That after receiving the said order dated 21.08.2018
passed by the Ld. Deputy Commissioner, the petitioner
filed another representation dated 24.08.2018 before the
Ld. Deputy Commissioner to issue appropriate directions
to the SDM, Saket and the revenue staff of Tehsil Saket to
desist from taking any action against the properties of the
petitioner without following the due process of law in
terms of the directions passed by the Hon’ble High Court
of Delhi in WP(C) No. 7108/2018. The copy of the said
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representation dated 24.08.2018 is annexed herewifh as
ANNEXURE-P-21. Though the said representation dated
24.08.2018 was filed before the Ld. Deputy Commissioner
(South) seeking directions against the SDM, Saket and the

revenue staff of Tesil Saket but the response of the said
representation was received from the SDM, ‘Saket vide his
letter dated 25.08.2018 who refuted all the contentions of
the petitioner raised in the said representation dated
24.08.2018 which proves that the Ld. Deputy
Commissioner (South) and SDM, Saket are in hand in
glove in all these illegal actions as aforesaid and no relief
was granted by the Ld. Deputy Commissioner. The copy of
letter of SDM, Saket dated‘ 25.08.2018 is annexed
herewith and marked as ANNEXURE-P-22.

That vide letter dated 12.09.2018 addressed to Tehsildar,
Saket received in the office of SDM, Saket on 13.09.2018,
the petitioner requested the Tehsildar to carry out the
demarcation of his land in terms of the order dated
21.08.2018 passed by the Ld. DC (South) in case No.
58/18 titled as Anant Raj Ltd. Vs. SDM, Saket and the
petitioner is ready to pay the demarcation charges also
but no demarcation as requested has been done by the
Tehsildar, Saket till date and the said request has nbt
been responded to. The copy of said request letter dated
12.09.2018 is annexed herewith as ANNEXURE-P-23.

That the respondents are bent upon dispossessing the
petitioner from his ownership land on the basis of the
alleged demarcation map which was uploaded on the
website of Ld. DM South and the demolition of the
property of the petitioner has been carried out by the
respondents in the ownership land on the basis of the
alleged demarcation map which is totally wrong, incorrect,
illegal, doctored, manufactured, faulty and prepared

without following due process of law.
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That vide Gazette Notification dated 04.04.1996 published
by the Govt. of India in Delhi Gazette Part IV, the Lt
Governor of NCT of Delhi had declared the uncultivated
and surplus land of Gaon Sabha situated in Southern
Ridge in 13 Villages vested in Forest. The Khasra Nos. and
the area of the land vested in Forest by the said
notification are clearly mentioned in the said notification.
The copy of said Gazette Notification dated 04.04.1996 is
annexed herewith as ANNEXURE-P-24. [t is pertinent to
note here that Khasra No. 963 min of Village Bhati is not

vested in the forest as per the said notification, however,
in the alleged new map uploaded by the DM (South) on his
website, the said Khasra No. 963 min, Village Bhati has
been shown as Forest land which is a glaring example to
prove that the said map is wrong and incorrect and is a
sham document which has been prepared by the
respondents without conducting any demarcation on the
ground. It is also important to note that 4 Bigha 8 Biswa
land in Khasra No0.963 min Village Bhati is the ownership
land of M/s A-Plus Estates Pvt. Ltd. purchased by it from
the erstwhile owners of said land.vide Sale Deed dated
14.11.2006 and since then the said company is in the
settled possession of the said land. The copy of the Sale
Deed dated 14.11.2006 of the said land is annexed
herewith as ANNEXURE-P-25. From the bare perusal of
the said Gazette Notification dated 04.04.1996 it is crystal
clear that the land of Khasra N0.963 min of Village Bhati

has never been declared Forest Land by the government.
The land of Khasra No0.963 min of Village Bhati is an
ownership land which has been shown as Forest Land by
the DM (South) in the said map which is totally wrong,-
incorrect and illegal and proves that the said map is
prepared by the respondents without conducting any
demarcation on the ground, hence, the demarcation of
Village Bhati is required to be conducted by the
respondents in a legal manner following due process of ,

law and the procedure of demarcation.
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That in view of the aforesaid facts and circumstances, the
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Petitioner is constrained to approach this Hon’ble Court
on the following amongst other additional grounds which
the Petitioner may take at the time of hearing after, craving

leave of this Hon’ble High Court.
GROUNDS

Because, no demarcation of Village Bhati has been carried
out by the Respondénts. In this regard, it is submitted
that as per the alleged Demarcation Notice dated
26.09.2017, all the land owners/ interested persons of
adjoining Khasra Nos. to the Forest/ Gaon Sabha land in
Village Bhati were informed about the initiation of process
of identification/ demarcation of land pertaining to Gaon
Sabha/ Ridge/ Forest but before carrying out any
demarcation of land, minimum three permanent reference
points have to be searched out but as per the revenue
record, no permanent reference point is available in
Village Bhati, hence, no demarcation can be carried out
without the permanent reference points. In fact, no
exercise has been carried out by the authorities to
consolidate the land holdings at Village Bhati which is the

ultimate solution in the given case.

Because, twice a year, physical verification of the said
land of the peti’tiorier 1s being conducted by the Revenue
Officials for the past about 50 years to record the produce
cultivated on these validly purchésed properties by the
petitioner. Thus, it cannot be assumed that all these
decades, the said Revenue Officials have been wrongly
carrying out the examination on the said Khasra numbers

and hence not proper as per the alleged Demarcation.

Because the alleged process of demarcation of Village
Bhati has been carried out without following the due

process of law and without carrying on any activity of
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verification of the properties and/or the chain of
documents and Revenue Records. Further, the alleged
demarcation has been carried out without any notice to
the Petitioner and to the residents/ stakeholders/ owners
of lands in Village Bhati and without affording any
opportunity of hearing them, however, if the Petitioner
would have been given a proper notice and opportunity of
being heard before carrying out the alleged demarcation,
the Petitioner would have filed his objections énd the
documents of ownership of his properties before the
Respondents No.2 & 3. Without conducting any
demarcation following due process of law, the respondents
have demolished the property of the petitioner on
28.08.2018 illegally in whimsical manner causing huge

damages.

Because, the alleged demarcation is wrong and incorrect
as:-
(a) No identification of permanent reference points.
(b)  No erection / laying of permanent pillars at marked
points;
(c) No recording of ioroceedings on daily basis, without
- which the entire exercise is meaningless;
(d) No upgradation of records on daily basis;
(e) Reference points do not match with other villages;
() Even the boundaries of the adjoining village do not
match; |
However, contrary to the claims made by the
Respondents, demarcation of entire Village Bhati has not
been carried out till date in a legal and proper manner
following due process of law and the procedure of

demarcation.

Because, the Khasra numbers belonging to the Petitioner
do not even form part of the Khasra numbers mentioned

in either of the Notices dated 03.08.2018 and 09.08.2018
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except Khasra Nos. 1474 and 1486 wherein the petitioner
has ownership land. In fact, even the new map prepared
by the said authorities does not show the correct position
on the ground and thus the authorities are unable to
make distinction and identify the property with clarity and
certainty. In fact, the alleged demarcation has not been
put in public domain nor the objections from the land
owners/stakeholders havé ever been invited by the
respondents and all have been kept in dark in regard to

the alleged demarcation.

Because, assuming, though not admitted, the petitioner is
in possession of Gaon Sabha/ Forest Land, even if the
’case of the respondents is that the petitioner is in
possession of such Gaon Sabha/ Forest Land, in that
event, since the petitioner is in settled possession of such
alleged Gaon Sabha/ Forest Land, the only legal option.
available to the respondents is to seek ejectrrient of the
petitioner by filing a suit in terms of the relevant
provisions of Delhi Land Reforms Act, 1954. The attempt
to forcibly dispossess is being resorted to by the
respondents from the settled possession by way of
demolishing the property of the petitioner, is illégal and

against the principals of natural justice.

Because, as per Item 19 of Schedule I of Delhi Land
Reforms Act, 1954 a suit for ejectment of a person
occﬁpying land without title and for damages can be
instituted (i) By a Bhoomidar declared under Chapter III of
the Act or by an Asami falling under Section 6 of the Act
where such unlawful occupant was in possession of the
land before the issue of the prescribed declaration form;
(ii) By a Gaon Sabha where the unlawful occupant was in
possession of the land before the constitution of Gaon
Panchayat; and (iiij By a Bhoomidar, Asami or Gaon

Sabha in any other case and the period of limitation is
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three years in the first case from the date of issue of
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prescribed declaration form; in the second case, three
years from the date of constitution of Gaon Panchayat

under Section 151 of the Act.

Because, the Rules of Procedure for Settlement of
Boundary Disputes given under Chapter XXV under Rule
403, 404 & 405 of the Delhi Land Revenue Rules, 1962
readwith Financial Commissidner’s Instructions as
prescribed under Volume I Chapter I Part ‘M’ of Delhi High
Court Rules have not been followed by the respondents

while carrying out the alleged demarcation.

Because, the Respondents have failed to even consider,
check and/or verify the revenue records and the chain of
documents on the basis of which the properties are owned

by the petitioner.

Because admittedly the Aks Shijra, field books or such
other revenue records of Village Bhat are either not
available or in a torn and mutilated condition, hence,
under these circumstances, no demarcation of the lands
of Village Bhati can be conducted without joining of the
residents/land owners/stakeholders of Village Bhati to the
alleged demarcafcion and without following due process of
Law. The three permanent reference points which are
fundamentally essential to start demarcation of land have
still not been traced out by the revenue departfnent to
carry out the demarcation of Village Bhati. It is submitted
that for any demarcation process, three permément
reference points are main points of reference and they
should match with the reference points of adjoining
villages, which are not matching in the present casé.
Furthermore, -the boundary of the adjoining villages
should join/match with each other, which is also not

matching in the present case.
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Because the Respondents are acting upon a new map
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which is sought to be superimposed on the Musavi of
1908 which is in a dilapidated condition. It is submitted
that all this having been acted on the basis of Shijras, the
Respondents are by principI\es of estoppel are estopped
from suddenly changing the reference document from the
original maps and Shijras to the Musavi, which itself is in
. a dilapidated condition and will not reflect the correct

position.

Because the action of the Respondents based on new
maps shall result in the displace‘ment of people in village
Bhati and any continued action thereon may also result in
the displacement of various government holdings
including schools, electric department and water
instéllations, police stations, hospitals, post offices etc.
and may.lead to a multiplicity of litigation. In fact the act
of the Respondents based on this new map will lead to
locational issues with regard to each property on ground.
It is submitted that this will further lead to relocation
which is neither possible nor practical. Thus, the only
solution is an onsite consolidation which solutions has
already been proposed and suggested by the Petitioner
and other land owners/stakeholders of Village Bhati to the

respondents.

Because, the purpose of removal of illegal encroachments
from the alleged Gaon Sabha/Ridge/Forest land has
rather led to a case where legitimate owners shall be
displaced based on new maps. In this regard, it is further
submitted that the official of ReVenue Department visits
every Khasra twice a year:\to record cultivation. In such
circumstances, it cannot be said that the said officialifor

more than many decades were recording cultivation on.

wrong Khasra numbers, places and properties. Also, these
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residents have sanction plans approved by the authorities.
Thus, the Respondents are estopped from now contending
and acting upon a completely new position from the one
on which the revenue department has accepted and acted

upon since many decades.

Because the authorities have failed to appreciate the true
and correct ground realities i.e. land holdings have not
been consolidated in village Bhati inspite of an order to
this effect. Further, as demarcation is a pre-condition to
consolidation and as the land is not elastic (i.e. as the
lands cannot increase or decrease in size), the demolition
action or any other action by the authorities without
consolidation of land holdings shall lead to an anomalous
situation where one is unaware of the location of his
lands. Thus, in order to resolve this, the consolidation of

the lands situated in Village Bhati is necessary.

Because, the alleged new map is not aligned with the
- records available with the revenue department and thus
any reliance on the same is bad in law. The petitioner
submits that in terms of the impugned notices dated
03.08.2018 & 09.08.2018, the Respondent No. 2 has given
an impression that the Demarcation of Village Bhati has
been completed and further mentioned the Khasra
Numbers which according to the Respondent No. 2 were
found to be encroached. Reliance is made on the judgment
dated 03.09.2005 of this Hon’ble High Court passed in the
case titled as “Harbans Lal Gambhir & Others Versus
Delhi Development Authority. The Hon’ble High Court has
held that “Photocopy shows that the demarcation has
been carried out by DDA Withouf the participation of the
Writ petitioners. The demarcation report does not indicate
that the petitioners were intimated about the proposed

demarcation. It is also held that, “since the rights of the
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petitioners are affected as a result of land comprised in
Khasra No. 87/14, in my opinion, any demarcation
without prior intimation to the petitioners would be in
derogation of their rights for the reason petitioners have a
right to object to the manner in which demarcation is
cérried out, if the same is not carried out in terms of the
notified guidelines pertaining to demarcation. For
example, during demarcation, a party may object to the
survey instrument used; a party may object to the
permanent site identified from. where demarcation is
initiated; a party may object that the field book is not
being followed while carrying out demarcation.” With these
observations the Hon’ble High Court of Delhi has directed
DDA to carry out fresh demarcation of Khasra No. 87/14
of Village Rithala, Delhi. |
[t is therefore, evident that if the demarcation is done
without the participation of the owners of the
land/stakeholders and without any demarcation notice to
them, such demarcation is contrary to the provisions of
Section 28 of the Delhi Land Revenue Act, 1954 as well as
Delhi High Court Rules and Orders and as such is liable
to be quashed/ set-aside.

Because it is a Rule of practice by the Revenue
Department that whenever any land is sold in Village
Bhati, the entire process of verification and the location of
the property/ land is done on the basis of physical
measurement of the property by Patwari and matching of
the same with Shijra and Khasra Girdawari available with
the Revenue Department. Even the Khasra Girdawari is
updated by the revenue officials twice a year for
cultivation purposes. It is very important to note that
whenever a large khasra is sold into parts or partitioned,
the min number is to be given to the parts of said khasra

which is not possible without physical verification of the
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said khasra at site by the revenue authorities. However,
while carrying out the alleged demarcation, this settled
position was completely ignored and some new map is
prepared by the revenue authorities and accepted and
acted upon without inviting any objection from thé public
thereon. Such reliance and procedure-is not part of any
Rules and Regulations, ‘and hence void, besides being
barred by law of estoppel. Assuming without admitting
that the newly prepared map is correct then they should
be made basis for whole revenue dealing and procedufe
ought to be changed accordingly. But without doing so,
and without even putting their final map in public domain
basis which concerned authorities are acting upon and
have carried out a massive demolition drive on 28.08.208
thereby demolishing the properfy of the petitioner and
others. Thus, such punitive actions which are depriving
the land owners of their residential accommodation made
from their hard earned monies and the same shall be
taken away by the respondents without following the due

process of Law and Rule of natural justice.

Because from the acts of the Respondents it is apparent
that such authorities have first demolished the properties
in Village Bhati including the property of the petitioner
under the pretext of the same being illegal and encroached
upon the Government Land and thereafter initiated the
process to find out whether the land is actually owned by
the Petitioner/land owners/stakeholders of Village Bhati
or whether such land belongs to Forest Department/
Gaon Sabha/ Sarkar Daulat Madar and thus encroached
upon. Nowhere in a civilized society such kind of blatant

violation of Rules and Regulations is acceptable.

Because the respondents are stepping ahead to diéposses-s’
the land owners of Village Bhati basing the alleged

demarcation. In case the said authorities continue to
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operate in a manner as stated above and continue to
dispossess the land owners and fencing their lands
without having any regard to the ownership and title on
respective properties of the Petitioner and other land
owners/stakeholders of Village Bhati over the Khasras
owned by them, the residents of the Village Bhati shall

suffer irreparable damage and loss of property.

Because, no Tatima of the land of the petitioner as well as
of the Forest and Gaon Sabha land has been made by the
Revenue Department in Village Bhati and in the absence
of Tatima, the respondents cannot dispossess the
petitioner from a jointly owned Khasra and Khasra Nos.
1474 and 1486 of Village Bhati are the glaring example of
this situation which are jointly owned by Forest as well as
the petitioner. It has been clearly admitted by the Special
Task Force in their report dated 13.01.2014 in respect of
Khasra Nos. 1474 and 1486 that, “ As per revenue record
(10-14) and (1-10) is private land but Tatimma is not”
whereas in the said demarcation map the respondents
have shown the entire Khasra No. 1474 and 1486 as
Forest Land and has carried demolition on the said
ownership land of the petitioner without making Tatima of
said Khasra Nos. which is totally illegal and snatching
away the ownership land of the petitioner by the

respondents.

That the present Writ Petition is bonafide and in the
interest of justice and necessarily needs to be allowed by
this Hon’ble Court. It is submitted that grave prejudice
and injustice shall be caused to the -Petitioner, if the

present Writ Petition is not allowed by this Hon’ble Court.
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In view of the above stated facts and circumstances,
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PRAYER

‘it is most respectfully, prayed that this Hon’ble Court

may graciously be pleased to:-

Issue a Writ of Certiorari or any other appropriéte Writ,
Order or Direction declaring the alléged Notices dated
03.08.2018 and 09.08.2018 as illegal, null, void,
unconstitutionél and against the principles of natural

justice and settled Law;

Issue a Writ of Certiorari or any other appropriate Writ or
Order declaring the demolition action of the respondents
whereby the properties/land of the petitioner were
demolished on 28.08.2018 as illegal, unconstitutional and
against the principles of natural justice and violative of

settled Law;

Issue a Writ of Certiorari or any other appropriate Writ ér
Order thereby setting aside the order dated 21.08.2018 .
passed by the Deputy Commissioner (South) in case No.
58/18 titled as “Anant Raj Ltd. Vs. SDM, Saket” declaring
as null, void, unconstitutional and. against the principles

of natural justice;

Issue a Writ of Mandamus or any other, appropriate Writ,
Order or Direction thereby directing the‘Re‘spondents not
to dispossess the petitioner from the land in his
possession and occupation in the revenue estate of Village
Bhati, Tehsil Saket, New Delhi without following the due

process of law and the procedure laid down,;

Issue a Writ of Mandamus or any other, appropriate Writ,
Order or Direction directing the Respondents to demarcate
of land of the petitioner situated in the revenue estate of
Village Bhati, \Tehsil Saket, New Delhi following due

process of Law;



134
2774
Issue a Writ of Mandamus or any other, appropriate Writ,
Order or Direction thereby directing the Respondents to do
the consolidation of the land of the petitioner situated in
the revenue estate of Village Bhati, Tehsil Saket, New

Delhi after carrying out the proper demarcation of the

ownership land of the petitioner and the forest land;

Issue such other appropriate Writ, Order or Direction that
may be deemed to be just and equitable in the facts and

circumstances of the case and in the interest of justice.

It is prayed accordingly.

New Delhi /A JNANT RAJ LIMITED
Dated:2§.09.2018 Sy

 Piliemersignatory

Through: ;ﬁ %

(H.S. Sharma)
Advocate
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' IN THE HON’BLE HIGH COURT OF DELHI AT NEW DELHI

(ORIGINAL CIVIL WRIT JURISDICTION)

WRIT PETITION (CIVIL) NO. 10505 __ OF 2018
(UNDER ARTICLE 226 OF THE CONSTITUTION OF INDIA)

2775

IN THE MATTER OF:

ANANT RAJ LTD. ...PETITIONER
VERSUS
GOVT. OF NCT OF DELHI & O.RS. ... RESPONDENTS
\ AFFIDAVIT

I, Mr. Anil Mahindra, S/o Late Sh. K C Mahindra, Age about
52 years, Authorized Signatory of the Petitioner Company
having its office at H-65, Connaught Circus, New Delhi-110001,

do hereby solemnly affirm and declare as under:

1. That I am the authorized signatory of the Petitioner

company and am competent to swear this affidavit in

, That the accompanying Writ Petition (Civil) under Article
226 of the Constitution of India has been drafted by my
counsel and the same has been read over and explained to
me and the same is understood by me in vernacular
language and I say that the same is true and correct to the
best of my knowledge, information and belief and as per

records.

3. That the contents of the accompénying Writ Petition may
kindly be read as part and parcel of this affidavit and the

same are not being reproduced herein for the sake of


DHC
Typewritten Text
10505
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4. That I have not filed any other Writ Petition before this

Hon’ble Court except WP (C) No. 7108/2018 under
Article 226 of the Constitution of India. '

Fo
DEPONENT
o “@ . ... Authorized Signatory
o o ; Q«.@ERIFICATION

, eF L ®
o 9@‘& A . :
W g% 2 8 SEP 7018 |
W erified at New Delhi on this.2¥h day of September,

2018 that the contents of the above affidavit are true

and correct to the best of my knowledge and belief, no

part of it is false and nothing material has been

‘concealed therefrom.

D NENT
- A%fﬁf_(n)z_ed Signatory

Shri/Smt.JKm. o A~ LA P

slo. Wio. Dlo AL L2 Ce.. (oteodzg ,

Rlo.. %f&:&%ﬁ.*@ﬁg:‘gmww N
identified By Sh./Smt= FANCEINNE _ Ales D

Has I’s;;%@n; a‘h med me
Delhl saede .S\ (Y ! No..[.@.
1ha: the Contents of the documents

which have been read & expiained to the

and true and Correct to his bw@;go
‘d i !

Oswh Commissioner, NE:/{!{,E’-’-",‘\! 2 8 SE,P 20\8
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. PUBLIC NOTICE - _
It is informed to all the encroachers on government land in Bhati Vi otSouthmatl.
that the demarcation of entire Southern Ridge in 13 villages o;algi:t?ilg? gogtlﬁtwgssgmgelm '
by TSM and DGPS on the directions of Hon'ble National Green Tribunal in the OA. Ng Sg/ezo?gt

The survey of entire forest and Gaon Sabha land in Village Bhati is carried-out hTan] -
and DGPS and survey maps with encroachment detail arge verifled and &%?oggééhégtli%g]ﬁx :
page of Deputy Commissioner South for public information. During demarcation itis found
fhat the encroachers bave encroached upon the Forest and Gaon.Sabha land' In-Bhati Viliage:
Notica dzled 79.05.2018 in F. Ho. SD (Saket)/GS/Forest/2018/1957 have been issued 1o all|.
the ercrozchers (Khasra Nos. wise) on the Forest and Gaon Sabha land i'”“'Bhati*‘.\lll'ldge-.:m ;
removs tnerr illegal encroachment on the Government land themselves. However, it'is-found| -
that encroachments have, not been removed till date from the Government.lands. The

encroachments are found in followjng (Khasra Nos.) of Bhati village.. )

Encrodched Forest Lands: Khasra Nos. 511 (10-05), 517 (2-13), 51 (0:0'2),_5
(

19710

520(2-19), 521 (0-18), 593 (3-03), 595 (1-02), 648 (3-06), 659 (5-00); 665- (8-13); 666
(12-07), 708 (117-16), 712 (32-07), 715 (245-16), 742 (0-04), 759-(2-07); 764:(23-08); 768/,
(3-08), 767 (2-03), 769 (5-04), 770 (1-13), 771 (0-10), 774 (35-07), 775(1-04),

9

780°(7-02),

810 (1-19), 836 (24-11), 840 (35-12), 848 (6-11), 875 (21-12), 954 ’ -9 )
(1-11), 1031 (3-00), 1071 (7-10), 1072 (0-18), 1080 (0-12), 1109 (1
(2-05), 1205 (1-10), 1206 (1-10), 1207 (2-02), 1208 (2-08), 1209 (3
(0-17). 1250 (0-11), 1274(0-12), 1275 (1-05), 1283 (1-09), 1285 (
(3-01), 1292 (1-08), 1284 (0-06), 1295 (0-15), 1296 (3-19), 1299 (6
(16-15). 1304 (3-19), 1306 (25-12), 1312 (1-04), 1333:(5:02), 1335-(
1385 (7-09), 1407 (62-05),:1426:(0:09); 1463 (7-14),.1474: (1
(11-15), 1482 (5-04), 1486/(48-17);:1488:(1-00), 1489:
(9-02), 1538 {3-16), 1538, (0-19);1543'(3203), 1544: (2=
(2-02), 1548 (3-11), 1554:(15-17);41555%(0-08); 1582:(
1604 (5-08), 1605/2" (4:0),16453(10-09), 1667, (1=18):
(22-19), 1731 (18-19), 1736 (26-06), 1738 (27- 04), 17407
1751 (1-15), 1758 (1--04); 1764:(2-07); ¥771 (1-03), 1772
1782 (0-18), 1790 (5-08), 17937%(2-03), 1805 (1-12), 1
102-09), 1868 (8-17), 1873 (15-07);..1874 (7-09);.188

(2:(3-10), 129/2(3-00);
47:(1 (0-19), 898

+13), 303 (15-1;
§); 370 (0-10);373
0-6), 403.(1-0), 404:(0:18);
~0), 468°(0-12), 484 (10
(0:19), 1334:(5:14):51

286 (0-11), 289 min (0-15),.298m
(0-11), 367 (0-12), 368 (0-6), 3690z
(2-1), 378min (18-7), 399:(0-6);-402;(

1825 (2-1), 18261
(0-12); 1844 (
(0-18), 1864 (0-1

(an)

|2017/1806 (0:9
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PUBLIC NOTICE

It is informed to all the encroachers on government land in Bhati
Village, District South Delhi that the demarcation Qf entire Southern
Ridge in i3 villages of District South was carried out by TSM and
'DGPS on the directions of Hon’ble National Green Tribunal in the
OA. No. 58/2013.

The survey of entire forest and Gaon Sabha land in Village Bhati is
carried out through TSM and DGPS and survey maps with
encroachment detail are verified and uploaded on the web page of
Deputy Commissioner South for public information. During
demarcation it is found that the.encroaohers have encroached upon

the Forest and Gaon Sabha land in Bhati Village.

‘Notice dated 19.05.2018 in F.No. SDM(Saket)/GS/Forest/ 2018/
1957 have been issued to all the encroachers (khasra Nos. wise).on
the Forest and Gaon Sabha land in Bhati Village to remove their
illegal encroachment on the Government land themselves. However,
it is found that encroachments have not been rémoved till date from
the Government lands. The encroachments are found in following
(Khasra Nos.) of Bhati village.
Encroached Forest Lands: Khasra Nos. 511 (10-05), 517 (2-13),
518 (0-02), 519 (1-04), 520 (2-.19), 521 (0-18), 593 (9-03), 595 (1-
02), 648 (3-06), 659 (5-00), 665 (8-13), 666 (12—0'7), 708 (117-16),
712 (32-07), 715 (245-16), 742 (0-04), 759 (2-07), 764 (23-08), 766
(3-08), 767 (2-03), 769 (5-04), 770 (1-13), 771 (0-10), 774 .(35-07),
775 (1-04), 780 (7-02), 810 (1-19), 836 (24-11), 840-(35-12), 843 (6-
11), 875 (21-12), 954 (8-08), 961 (7-13), 969 (1-11), 1031 (3-00),
1071 (7-10), 1072 (0-18), 1080 (0-12), 1109 (1-16), 1111 (1-07),
1113 (2-05), 1205, (1-10), 1206 (1-10), 1207 (2-02), 1208 (2-08),
1209 (3-03), 1215 (0-12), 1218 (0-17), 1250 (0-11), 1274 (0-12),
1275 (1-05), 1283 (1-09), 1285 (3-00), 1289 (1-16), 1291 (3-01),
1292 (1-06), 1294 (0-06), 1295 (0-15), 1296 (3-19), 1299 (6-13),
), ( ), 1306 (25-12), 1312 (1-04),

1301 (2-02), 1302 (16-15), 1304 (3-
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11333 (5-02), 1335 (1-00), 1376 (12-13), 1385 (7-09), 1407 (62-05),
1426 (0-09), 1463 (7-11), 1474 (15-07), 1476 (3-19), 1478 (11-15),
1482 (5-04), 1486 (48-17), 1488 (1-00), 1489 (3-04), 1490 (1-11),
1512 (5-8), 1535 (9-02), 1538 (3-16), 1539 (0-19), 1543 (3-03), 1544
(2-01), 1545 (13-09), 1546 (3-04), 1547 (2-02), 1548 (3-11), 1554
(15-17), 1555 (0-09), 1582 (3-03), 1596 (17-12), 1603 (24-11), 1604
(5-06), 1605/2 (4-0), 1645 (10-9), 1667 (1-18), 1681 (1-17), 1708 (9-
01), 1718 (22-19), 1731 (18-19), 1736 (26-06), 1738 (27-04), 1740
(6-13), 1744 (8-02), 1749 (14-02), 1751 (1-15), 1758 (1-04), 1764 (2-
07), 1771 (1-03), 1772 (0-18), 1774 (2-14), 1776 (1-14), 1782 (0-18),
1790 (5-08), 1793 (2-03), 1805 (1-12), 1828 (7-17), 1840 (1-10),
1865 (102-09), 1868 (8-17), 1873 (15-07), 1874 (7-09), 1887 (16-16),
1903 (196-19), 1906 (285-02), 1076/1276 (0-18), 1138/2 (3-10),
129/2 (3-05), 526min (16-15), 527 (5-12), 574 (7-7), 739 (1-2), 745(8-
0), 747(10-1), 761min (0-19), 898(2-0), 931min(10-0), 963min(22-8),
1311 (2-3), 1901(300-) & 400/1 (3-16). |

Encroached Gadn Sabha Lands: Khasra nos. 13min (1-19), 170 (2-
6), 265 (2-8), 280 (1-7), 286 (0-11), 289min (0-15), 298min (13-13),
303 (15-13), 316 (4-17), 328min (7-9), 359 (0-11), 367 (0-12), 368 (0-
'6), 369 (0-16), 370 (0-10), 373 (11-5), 374 (3-1), 375 (3-16), 377 (2-
1), 378min (18-7), 399 (0-6), 402 (0-6), 4C)3 (1-0), 404 (0-16), 405 (O-
3), 427min (6-15), 459min (2-19), 460min (16-0), 467 (1-0), 468 (0-
12), 484 (1-0), 499 (1-2), 993 (0-18), 996 (0-6), 999 (2-7), 1256 (0-
11), 1282min (0-19), 1334 (5-14), 1336 (0-12), 1337min (1-14), 1473
(3-11), 1479 (0-5), 1485 (0-12), 1515min (1-18), 1639min (0-11),
1756 (3-16), 1757 (1-32), 17662min (1-14), 1763 (0-5), 1766min (1-
14),.1768 (0-18), 1775 (O-—3), 1779 (2-13), 1780min (0-12), 1785 (0-
6), 1786 (0-8), 1787 (0-10), 1791 (6-3), 1797 (0-11), 1799 (0-8), 1800
(2-5), 1801 (0-5), 1803 (0-11), 1807 (0-15), 1812 (0-18), 1820 (0-18),
11824 (1-14), 1825 (2-1), 1826 (0-18), 1827 (0-11), 1831 (0-17), 1836
1(0-16), 1839 (0-8), 1842 (1-2), 1843 (0-12), 1844 (0-11), 1854 (0-18),
1856 (0-9), 1859 (0-8), 1860 (0-11), 1862 (0-13), 1863 (0-18), 1864
(0-11), 1869 (1-11), 1870 (2-6), 1885 (1-18), 1886 (2-11), 2015/1784
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(6-12), 2017/1806 (0-9), 2018/1806 (0-8), 2068/1081min (0-18) &
746/2min (2-0). ' B
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All the encroachers on Forest, Gaon Sabha and other government
lands are hereby advised to remove their illegal encroachments of
any kind on the Governmeht land, themselves Within 15 days from
the issuance of this notice otherwise the action for removal of
encroachment shall be initiated by the District Task Force (District
South) and the cost of the demolition/ encroachment removal drive
shall be recovered from the encroachers.

The residents of Bhati village may visit the web page

www.dcsouth.delhigovt.nic.in-and verify their land status from the

survey map uploaded there. Further, the residents -may verify status
of their land from office of District Magistrate (South) and they may
“contact on 011-29535190 for any assistance in this regard.

DIP/Shabdarth/1335/18-19 " sd.

District Magistrate (South) GNCT of Delhi

m\ﬁ%%:{
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ANNEXVRE- P2

« o3t o Lo

OFFICE OF THE SUB DIVISIONAL MAGISTRATE! (SAKET)
. ' 'GOVERNMENT OF NCT OF DELHI
i M..B. ROAD, SAKET, NEW DELHI.

© F.No. SDM (Saket) /G.S/Forest/2018/ A% Dk Dated: - ﬁ 1% 2018

- NOTICE

Whereas, the Momtormg Committee constituted by the Hon ble Supreme

‘ " Court of India had 1ssued d1rect10ns vide letter dated 22.03.2018 to the.
Task Force (DTF),

D1str10t
District South to take legal course of action to: remove all the -

encroachments/ unauthorwcd constructions: found on the govemment land in: -

District South and submit action taken report in this regard.

And whereas, in the matter in O.A no. 58/2013 titled: Sonya thsh Vs._.‘
GNCT Delhi in the Hon’ble Natlonal Grcen Tmbunal d1rectlons Were. 1ssued to-"
the Revenue department Delhi. for demarcation of entire Southern Rldge of.

Delhi in time bound manner and hand over the Forest/ Rldge land by taklng'

action against the encroaoheg-on the Forest / Ridge land.

And whereas, a bpemal Task Force ’(S’I‘F‘) under the Chaurmanshxp of Vice: - B
.,ha1rrnan Delhi Development Authority (D. D A) is constltuted by Mlmstry of - '4
Housing and Urban Affalrs Govt. of Indla vide notlﬁcatlon no.- 083011/
1/2006-DD.I dated 25/04/2018 to compmhenswely address-the i 1ssues: related'
to violation of bulldmg Bye- Laws, provisions, of Master Plan of: Delh1—2021
problems of. illegal constructlons and enc,roachments 1nclud1ng on-all public

L]

lands, parking spaces roads pavements etc.

/ _ And whereas .in the meeting of -STF held on 02/05/2018 under the-
Chairmanship of Vice Chairman, -’D.D.A.,-it was decided that “all the District .

Task Force (DTF) shall coordinate and ensure timely action for removal of the
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-

tdentlﬁed encroachments and be shared wzrh all the co
better coordination”, '

And whereas District Task Force is. consututed vide ornder no. -

F.36(35)/Coord. / Div. Com./Pt.File/2011/1038-1045 dated 26/03/2014 wn:h‘

-nandate as ¢ _Shall. offer a plat-form for coordmatzon the action of different

agencies mcludmg Pollce for effecting action against encroachment on. publlc larid

And construction of butldzngs wzthout any bulldzng Plan and may 1ssue SUCh

ncerned -agendies for - -

directions, as may be necessary in the cifcumstances to any privateor publzc.. '

authority to achieve said purpose” | _
“Shall have Jurisdiction over all - Zand owmg agencies, local authontzes,_
olice and any other Puplic authorities falling in the Jurisdiction: of the: relevant -

istrict in the mater rclated to unauthorzzed constructzon and encroachment over
rublic/ government land”

And Whercas Lhrough demarcatlon notice dated 26/09 / 2017 vide no. -

SDM (Saket)/ Dunazcat1on /Forest/Gaon babha/2017/6020 6021, all the
le nd owners/ interested . persons of the adJommg, Khasra Numbers (to the
Forest/Gaon Sabha land) 1n village Bhati were 1nforrned about the. 1n1t1at10n of

process of 1denuf1cc1uon/demarcamon of land pertalm_nlg to Gdon Sab,ha[
Ridge/ Forest Department. . '

And whereds demarcation of entlr(, Forest and Gaon Sabha land in
village Bhati have been carried out through TSM and DGPS: as per rules. and )
p ‘ocedure as laid down under the relevant rules and guidelines 1ssued by the: .
Covt. from time to time on this subject and in various Court Orders ‘The:
eacroachments have been’ 1dent1ﬁed on the Forest and Gaon Sabha land in the
form of Farm houses, unauthormed constructions of structures, boundary
vralls etc. in following khasra nos. of Forest Lands: 511 (10- -05), 517 (2-18),
- ©18(0-02), 519 (1-04), 520(2-19), 521 (0-18), 593 (9-03), 595 (1-02), 648 (3-06),
6.39 (5 -00), 665 (8- 13 666 (1” -07), 708, (117:10), 712 (32-07), 715 (245- 16),
742 (0-04), 759 (2-07), 764 (23 -08), 766 (3- 08) 767 (2-08), 769 (5-04), 776 (1-
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13), 771 (0-10), .77.4-(3'5-,07), 775(1-04), 780 (7-02), 810 (1-19), 836 (24-11),
640 (35-12), B48,(6-11), 875 (21-12), 954 (3-08), 961 (7-13), 969 (1-11), 1081
(3-00), 1071 (7-10), 1072:(0-18), 1080 (0-12), 1109 (1-16), 1111 (1-07), 1115
(2-05), 1205 (1-10), 1206 (1-10), 1207 (2-02): 1208 (2-08), 1209 (8:08), 1215 .
9-12), 1218 (0-17), 1250 (0-11), 1274(0-12), 1275 (1-08), 1283.(1-00);. 1285 (3% .
00), 1289 (1-16), 1291 (3-01), 1292 (1:06), 1294 (0-06), 1295 (0-15), 1296 (3-

19), 1299 (6-13), 1301 (2-02), 1302 (16-15), 1304 (8-19), 1306 (25-12), 1312

(--04), 1333 (5-02), 1385 (1-00), 1376 (12-13), 1385 (7-09), 1407 (62-05), 1426

(0-09), 1463 (7-11), 1474 (15-07), 1476 (3-19), 1478 (11-15), 1482 (5-04), 1486
(18-17), 1488 (1-00), 1489.(3-04) 1490 (1-11), 1512 (5-18], 1535 (9-02), 1538
(
(

(3-16), 1539 (0-19), 1543 (3-03), 1544 (2-01), 1545 (13-09), 1546 (3-04), 1547

#-02), 1548 (3-11), 1554 (15-17), 1555 (0-09), 1583 (3-08), 1596/(17-12), 1603 -
(24-11), 1604 (5-06), '1605/2 (4-0), 1645 (10-09), 1667 (1-18), 1681 (1-17), |
1708 (9-01), 1718 (22-19), 1731 (18-1), 1736 (26-06), 1738 (27-04), 1740 (6-

13), 1744.(8-02), 1749 (14-02), 1751 (1-15), 1758 (1-04), 1764 (2:07), 1771L (1- =

03), 1772 (0-18), 1774 (2-14), 1776 (1-14), 1782 (0-18), 1790 (5-08), 1793.(2-

- 0%, 1805'(1-12), 1828 (7:17); 1840 (1-10), 1865 (102-09), 1868 (8-17), 1873

(15-07), 1874 (7-09), 1887 (16-16), 1903 (196-19), 1906 (285:02), 1076/1276
(-18), 1138/2 (3-10), 129/2 (3-05), 526min (16-15), 527 (8-12), 574(7-7}, 739.

‘3

(
' (1-2), 745 (8-0), 747 (10-1), 761min (0-19), 898 (2-0), 931min (10-0), 963min . -.
: .

22-8), 1311 (2-3), 1901 (300-0) and 400/ I(3-16} . |

'And' Gaon Sabha Lands in Khasra Nos. 13min (1:19), 170 (-2'~6)},:_f2'§'5,;42- : |
8). 280 (1-7), 286 (0-11), 289 min (0-15), 298min (13-13), 303 (15-13); 316, (4~
1), 328min (7-9), 359 (0-11), 367 (0-12), 368 (0-6), 369 (0-16), 370:(0-10),

. 878 (11-8), 374 (3-1), 375°(3-16); 377 (2-1), 378min (18-7), 399-(0-6},:402 (0- -

©), 403 (1-0), 404 (0-16), 405, (0-3), 427min (6-15), 459min (2-19), 460min. (16-
0), 467 (1-0), 468 (0-12), 484 (1-0), 499.(1-2), 993 (0-18), 996 (0-6), 999:(2-7),

).

1256 (0-11), 1282min (0-19), 1334 (5-14), 1336 (0-12), 1337min. (1-14), 1479 -

" (0-5), 1485 (0-12), 1515min (1-18), 1639min (0-11), 1756 (3-16), 1757 (1-3)

)

1762min (1-14), 1763.(0-5), 1766min (1-14), 1768 (0-18); 1775 (0-3); 1779 (2-°

1), 1780min (0-12), 1785 (0-6), 1786 (0-8), 1787 (0-10), 1791 (6-3), 1797 {0- .
- 11), 1799 (0-8), 1800 (2-5), 1801 (0-5), 1803 (0-11), 1807 (0-18), 1812 (0-18),

3 5
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@ s (0-18), 1824 (1-14), 1825 (2-1), 1826 (0-18), 1827 (0-11), 1831 (0-17),
1836 (0-16), 1839 (0-8), 1842 (1-2); 1843 (0-13), 1844 (1-11), 1854 (0-18);
1856 (0-9), 1859 (0-8), 1860 (0-11), 1862 (0-13), 1863 (0-18), 1864 (0- 11,

-869 (1-11), 1870 (2-6), 1885 (1. 18), 1886 (2-11), 2015/1784 (6-12), -

2017/1806 (0-9), 2078/1806 (0- 8) and 2068/1081m1n (0-18) .

And whereas, through notice | in F 'N'_d.'-‘ SDM
(Sak_ct)/GS/For(°xL/’)Ol8/1957 dated 19.05, 2018 all the enoreachcrs on the:
‘above  Government lands in Bhati village were directed : to: remove: t,h,cmf
€icroachments from the: lands (khasra nos mentioned. a"bOVG‘) .o:f ‘F'or.é'st |

Department/ Govcrnment/ Gaon Sabha themselves within 0? dnya, from the;*""
issuance of the notice, However

r:moved by the encroachers, .

And Whercas, the DlStI‘lCt Task Force, South DlStI’lCt has decided to
remove the encxoachments on Governmant lands (F‘orest/Rxdge a.nd Gram. .
Sabha land) in Bhati Vlllage in phased manner, the khasra nos. sclected for -
‘action in Phasé-1 are cnven as under:-’ :
Forest/ Ridge land (Kh Nos B 511(10 O’S) 517 (2- 13), 518" (O -02), :519"(1 -
14), 820 (2-19), 521 (0- 18); 526 Min " (16- O) 527 (5-12), 574. {7-7), 593 9= =08);::

till date encroachments have not been g;:

535 (1-02), 648 (3-06), 659, (10 -6), 665 (8-13), 666 (12-07), 708 (117~10) 712'-.-;:_

- (£2-07), 715 (245-16), 742 (0- 4), 745 (8 9), 759 (2-7), 747 (10- 11) '761‘M’1n (.0- -
2), 898 (2-10), 931.Min (55: -1 1), 764 (23 8) 766 (3-8), 767 (2-3), 769 (S 4) 770
(1-18), 771 (1-0), 774 (35- 7] 775 (1-4), 780 (7-2),°810 (1 19) 836 (24-11), 840
(33-12), 848 (6-11), 875 (23~ 12) 888(8-17), 954 (8- 8), 1476 (3-19), 1478 (11-
13, 1482 (5-4), 1486 (48- 17) 1488 ( 0), 1489 (3-4), 1490 (1- 11) and 1512 (5-
1¢) and in Gaon Sabha land (Kh nos. ):- 265 (2-8), 280 (1~ 7) 286 (O 11) 289"

. M (0- 15), 298 Min (13 13), 303: (15 13), 316 (4- 17) 328 Min (7- -9), 373 (11-5),

| 374 (3-1), 375 (3- 14), 377 (2 1), 378 Mm (18 -7), 427 Min (6 -5); 489 Min- (2 19),

_460 Min (16-0), 467 (1-0), 468 (0-12); 484 (1-2), 499(1-2), 1479 (0-5); 148o 0-

12)and 1515 Min (1- 18) in vﬂlage Bhat1
l




1nentioned lands (khasra nos,

I)epartment/ Govemment/-'Gaon' Sabha 'themselves*withixi_. 15 days;

be initiated by the District Task Force (District Soiith)'. and the cost of

the .
demolition / cnc‘—z;oachm.ent: refﬁoyal drive . shall be recovered from the
encroachers. - | ' : .

: .

This is with the approval of Chaﬁm (District
South). | ' e
o, Y oo SPYRE Bk

' ew e
Khasra nos. given below:- .\

145

[Forest/ S11(10-05), 517 (2-13), 518 (0-02), 519 (1-14), 520"

Ridge - |(0-18), 526 Min (16-0), 527 (5-12), 574 {7-7), 598.(9-0;
land | 02), 648 (3-06),: 659 (10-6), 665 (8-13), 666 (12-07),
(Ka.Nos.) | 10), 712 (32-07), 715 (245-16), 742 (0-4), 745 (8-9), 759
in 747 (10-11), 761 Min (0-2), 898 (2-10), 931 Min -(55-

village | (23-8), 766 (3-8), 767 (2-3), 769 (5-4), 770 (1-13), 771 {1:0),
Bl ati. (35-7), 775 (1-4), 780 (7-2), 810 (1-19), 836 (24-11), 8§40 S

(1-11) and 1512 (5-18)

1Y), 764
848 (6-11), 875 (23-12), 888(8-17), 954 (8-8), 1476°(3-19), 1478
(11-15), 1482 (5-4), 1486 (48-17), 1488 (1-0), 1489 (3-4), 1490 |

-1 Sa>ha 13), 303 (15-13), 316 (4-17), 328 Min (7-9), 373 (1 L-5);

(Kh. " {(2-19), 460 Min'(16-0), 467 (1-0), 468 (0-12), 484 (1-2), 499,
O3] in| 1479 (0-5), 1485(0-12) and 1515 Min (1-18), :

vil'age o . '

Bh.iti,

St | 285 (28), 280 (1.7], 286 (0-11), 385 Win (0°75] B0E T

- lazd 1), 375 (3-14), 377 (2-1), 378 Min (18-7), 427 Min.: (6-8); 45! 1\{12:1;; ;.‘

The Encroéchers on Foreét/ R_idQé/Gaon Saﬁha lanél&?ﬂ*yﬁ%ﬁgéﬁpﬁﬁ%ﬁ,:@ﬂér
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}
Copy to:-

1. Halqua! Patwag village Bhati for service of notice thfough chaspa &
submit served copy for record along with Photographs of service. He is
- also direcied 10 conduct Munadi for wider publicity in the area & submit

recordings of the same in the office]
2. SHO, P. 8 Fatchpur Beri for service of notice,
3. Panchayat Secretary, Bhati for service of notice.
4. R. O. Forest incharge Bhati for service of notice. .
\/S/Incharge- Computer Branch, District South with the Tequest to upload
' the same notice on the Official website of Deputy Commissioner (Seuth)
office, S '

Su—

T
A NNAL £
= —

.

/ g
a1\
Ramchandra M.-Shingare
AMCHANDRA 1SR (Spket)

Sub-Dh.fjsfMai Magistrate (Sakef)
M8, Road, Ney Delhi
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OFFICE OF THE SUB DIVISIONAL MAGISTRATE (SAKET)
GOVERNMENT OF NCT OF DELHI
M.B. ROAD, SAKET, NEW DELHI

F.No.SDM(Saket)/G.S/Forest/2018/3507 Dated: 09/08/2018
NOTICE

Whereas, the Monitoring Committee constituted by the Hon'ble
Supreme Court of India had issued . directions vide letter dated
22.03.2018 to the District Task Force (DTF), District South to take
legal course of action to remove all the encroachments/ unauthorized
constructions found on the government land in District South and

submit action taken report in this regard.

And whereas, in the matter in O.A no. 58/2013 titted Sonya Ghosh
Vs GNCT Delhi in the Hon’ble National Green Tribunal, directions
were issued to the Revenue department, Delhi for demarcation of
entire Southern Ridge of Delhi in time bound manner and hand over
the Forest/ Ridge land by taking action against the encroachers on
the Forest/ Ridge land.

And whereas, a Special Task Force (STF) under the Chairmanship of
Vice Chairman, Delhi Development Authority (D.D.A) is constituted
by Ministry of Housing and Urban Affairs, Govt. of India vide
notification no. 0-33011/ 1/ 2006- DD. | dated 25/04/2018 to
comprehensively address the issues related to violation of building
Bye- Laws, provisions of Master Plan of Delhi- 2021, problems of
illegal constructions and encroachments including on all public lands,
parking spaces, roads, pavements etc.

And whereas in the meeting of STF held on 22/05/2018 under the
Chairmanship of Vice Chairman, D.D.A., it was decided that "all the
District Task Force (DTF) shall coordinate and ensure timely action
for removal of the identified encroachments and be shared with all

the concerned agencies for better coordinaticn”.

‘2

TRUE € P
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And whereas, District Task Force is constituted vide order ho.
F.36(35)/ Coord./ Div.Com./ PtFile/ 2011/ 1038-1045 dated
26/03/2014 with mandate as “Shall offer a plat-form for coordination
the action of different agencies including Police for effecting action
against encroachment on public land and construction of buildings
without any building Plan and may issue such directions, as may be
necessary in the circumstances to any. private or public authority to
achieve said purpose”. '

“Shall have jurisdiction over all land owing agencies, local authorities,
Police and any other Public authorities falling in the jurisdiction of the
relevant district in the matter related to unauthorized construction and

encroachment over public/ government land”.

‘And whereas, through demarcation notice dated 26/09/2017 vide no.
SDM (Saket)/ Demarcation/ Forest/ Gaon Sabha/ 2017/ 6020-6021,
all the land owners/ interested persons of the adjoining Khasra
Numbers (to the Forest/ Gaon Sabha land) in village Bhati were
informed about the initiation of process of identification/ demarcation

of land pertaining to Gaon Sabha/ Ridge/ Forest Department.

And whereas, demarcation of entire forest and Gaon Sabha land in
village Bhati have been carried out through TSM and DGPS as per
rules and procedures as laid down under the relevant rules and
guidelines issued by the Govt. from time to time on this subject and in
various court orders. The encroachments have been identified on the
Forest and Gaon Sabha land in the form of Farm houses,
unauthorized constructions of structures, boundary walls etc. in
following Khasra Nos. of Forest Lands: 511 (10-05), 517  (2-13),
518 (0-02), 519 (1-04), 520 (2-19), 521 '(0-18), 593 (9-03), 595 (1-
02), 648 (3-06), 659 (5-00), 665 (8-13), 6667(12—07‘), 708 (117-10),
712 (32-07), 715 (245-16), 742 (0-04), 759 (2-07), 764 (23-08), 766
(3-08), 767 (2-03), 769 (5-04), 770 (1-13), 771 (0-10), 774 (35-07),
775 (1-04), 780 (7-02), 810 (1-19), 836 (24-11), 840 (35-12), 848 (6-
- 11), 875 (21-12), 954 (8-08), 961 (7-13), 969 (1-11), 1031 (3-00),
1071 (7-10), 1072 (0-18), 1080 (O—%Z), 1109 (1-16), 1111 (1-07),

-
W
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1113 (2-05), 1205, (1-10), 1206 (1-10), 1207 (2-02), 1208
1209 (3-03), 1215 (0-12), 1218 (0-17), 1250 (0-11), 1274
) (1-16),

(

(2-08),
( ( (0-12)
1275 (1-05), 1283 (1-09), 1285 (3-00), 1289 (1-16), 1291 (3-01),
( ( (6-13)

(

0-12),

)

),

1292 (1-06), 1294 (0-06), 1295 (0-15), 1296 (3-19), 1299 (6-13),
1301 (2-02), 1302 (16-15), 1304 (3-19), 1306 (25-12), 1312 (1-04),
1333 (5-02), 1335 (1-00), 1376 (12-13), 1385 (7-09), 1407 (62-05),
1426 (0-09), 1463 (7-11), 1474 (15-07), 1476 (3-19), 1478 (11-15),
1482 (5-04), 1486 (48-17), 1488 (1-00), 1489 (3-04), 1490 (1-11),
1512 (5-18), 1535 (9-02), 1538 (3-16), 1539 (0-19), 1543 (3-03),
1544 (2-01), 1545 (13-09), 1546 (3-04), 1547 (2-02), 1548 (3-11),
1554 (15-17), 1555 (0-09), 1582 (3-03), 1596 (17-12), 1603 (24-11),
1604 (5-06), 1605/2 (4-0), 1645 (10-9), 1667 (1-18), 1681 (1-17),
1708 (9-01), 1718 (22-19), 1731 (18-1), 1736 (26-06), 1738 (27-04),
1740 (6-13), 1744 (8-02), 1749 (14-02), 1751 (1-15), 1758 (1-04),
1764 (2-07), 1771 (1-03), 1772 (0-18), 1774 (2-14); 1776 (1-14),
1782 (0-18), 1790 (5-08), 1793 (2-03), 1805 (1-12), 1828 (7-17),
1840 (1-10), 1865 (102-09), 1868 (8-17), 1873 (15-07), 1874 (7-09),
1887 (16-16), 1903 (196-19), 1906 (285-02), 1076/1276 (0-18),
1138/2 (3-10), 129/2 (3-05), 526min (16-15), 527 (5-12), 574 (7-7),
739 (1-2), 745(8-0), 747(10-1), 761min (0-19), 898(2-0), 931min(10-
0), 963min(22-8), 1311 (2-3), 1901(300-) & 400/1 (3-16).

And Gaon Sabha Lands in Khasra Nos. 13min (1-19), 170 (2-6),
265 (2-8), 280 (1-7), 286 (0-11), 289min (0-15), 298min (13-13), 303
(15-13), 316 (4-17), 328min (7-9), 359 (0-11), 367 (6—12), 368 (0-6),
369 (0-16), 370 (0-10), 373 (11-5), 374 (3-1), 375 (3-16), 377 (2-1),
378min (18-7), 399 (0-6), 402 (0-6), 403 (1-0), 404 (0-16), 405 (0-3),
427min (6-15), 459min (2-19), 460min (16-0), 467 (1-0), 468 (0-12),
484 (1-0), 499 (1-2), 993 (0-18), 996 (0-6), 999 (2-7), 1256 (0-11),
1282min (0-19), 1334 (5-14), 1336 (0-12), 1337min (1-14), 1479 (0-
5), 1485 (0-12), 1515min (1-18), 1639min (0-11), 1756 (3-16), 1757
(1-3), 1762min (1-14), 1763 (0-5), 1766min (1-14), 1768 (0-18), 1775
(0-3), 1779 (2-13), 1780min (0-12), 1785 (0-6), 1786 (0-8), 1787 (0-
10), 1791 (6-3), 1797 (0-11), 1799 (0-8), 1800 (2-5), 1801 (0-5), 1803
(0-11), 1807 (0-15), 1812 (0-18), 1820 (0-18), 1824 (1-14), 1825 (2-
1), 1826 (0-18), 1827 (0-11), 1831 (0-17), 1836 (0-16), 1839 (0-8),

o
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1842 (1-2), 1843 (0-12), 1844 (0-11), 1854 (0-18), 1856 (0-9), 1859
(0-8), 1860 (0-11), 1862 (0-13), 1863 (0-18), 1864 (0-11), 1869 (1-
11), 1870 (2-6), 1885 (1-18), 1886 (2-11), 2015/1784 (6-12),

2017/1806 (0-9), 2018/1806 (0-8) & 2068/1081min (0-18).

2790

'And whereas, through notice in F.No.SDM (Saket)/GS/ Forest/ 2018/
1957 dated 19.05.2018, all the encroachers on the above
government lands in Bhati village were directed to remove their
encroachments from the lands (Khasra Nos. mentioned above) of
Forest department/-Government/ Gaon Sabha themselves within 07
days, from the issuance  of the notice. However, till date

encroachments have not been removed by the encroachers.

And whereas, the District Task Force (South District) has decided to\
remove the encroachments on Government lands (Forest/Ridge &
"Gram Sabha land) in Bhati village in phased manner, the Khasra
- Nos. selected for action in Phase | are giv.en as under:-
Forest/ Ridge land (Kh.nos.):- 511 (10-05), 517 (2-'13), 518 (0-02),
519 (1-14), 520 (2-19), 521 (0-18), 526min(16-0), 527(5-12), 574(7-
7), 593 (9-03), 595 (1-02), 648 (3-06), 659 (10-6), 665 (8-13), 666
(12-07), 708 (117-10), 712 (32-07), 715 (245-16), 742 (0-04), 745 (8-
9), 759 (2-7), 747 (10-11), 761min (0-2), 898 (2-10), 931min (55-11),4
764 (23-8), 766 (3-8), 767 (2-3), 769 (5-4), 770 (1-13), 771 (1-0), 774
~(35-7), 775 (1-4), 780 (7-2), 810 (1-19), 836 (24-11), 840 (35412),
848 (6-11), 875 (23-12), 888 (8-17), 954 (8-8), 1476 (3-19), 1478 (11-
'15), 1482 (5-4), 1486 (48-17), 1488 (1-00), 1489 (3-4), 1490 (1-11),
' 1512 (5-18) and in Gaon Sabha land (Kh. Nos.):- 265 (2-8), 280 (1-
7), 286 (0-11), 289min (0-15), 298min (13-13), 303 ‘(15-13), 316 (4-
17), 328min (7-9), 373 (11-5), 374 (3-1), 375 (3-14), 377 (2-1),
378min (18-7), 427min (6-5), 459min (2-19), 460min (16-0), 467 (1-
0), 468 (0-12), 484 (1-2), 499 (1-2), 1479 (0-5), 1485 (0-12), 1515min
(1-18) in Village Bhati.

And whereas, without the right and title no person can be

allowed to encroach upon the Forest/ Gaon Sabha/ Ridge land.
B2
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And therefore, all the encroachers on the Government lands in
Bhati village are hereby directed to remove their encroachments from
the abovementioned lands (Khasra Nos. for Phase 1) of Forest
Department/ Government/ Gaon Sabha themselves within 15 days,
from the issuance of this notice, otherwise the action for removal of
encroachment shall be initiated by the District Task Force (District
South) and the cost of tHe demolition/ encroachment removal drive

shall be recovered from the encroachers.

This is with the approval of Chaifman of District Task Force
(District South). |
Sd.
Ramchandra M. Shingare
SDM (Saket)
To,
The Encroachers on Forest/ Ridge/ Gaon Sabha land in village Bhati

as per Khasra nos. given below:-

511 (10-05), 517 (2-13), 518 (0-02), 519 (1-14), 520 (2-19), 521 (0-
18), 526min(16-0), 527(5-12), 574(7-7), 593 (9-03), 595 (1-02),
648 (3-06), 659 (10-6), 665 (8-13), 666 (12-07), 708 (117-10), 712
ngrjg;-/ (32-07), 715 (245-16), 742 (0-4), 745 (8-9); 759 (2-7), 747 (10-11),
Land | 761min (0-2), 898 (2-10), 931min (55-11), 764 (23-8), 766 (3-8),
N(‘)g'm 767 (2-3), 769 (5-4), 770 (1-13), 771 (1-0), 774 (35-7), 775 (1-4),
vilage | 780 (7-2), 810 (1-19), 836 (24-11), 840 (35-12), 848 (6-11), 875

(23-12), 888 (8-17), 954 (8-8), 1476 (3-19), 1478 (11-15), 1482 (5-
4), 1486 (48-17), 1488 (1-00), 1489 (3-4), 1490 (1-11), 1512 (5-

18) ]

265 (2-8), 280 (1-7), 286 (0-11), 289min (0-15), 298min (13-13),
0N | 303 (15-13), 316 (4-17), 328min (7-9), 373 (11-5), 374 (3-1), 375
LaN”d”;(if;h (3-14), 377 (2-1), 378min (18-7), 427min (6-5), 459min (2-19),
0S.

vilage | 460min (16-0), 467 (1-0), 468 (0-12), 484 (1-2), 499 (1-2), 1479
Bhat (0-5), 1485 (0-12), 1515min (1-18).

B e
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Copy to:-

1.

a M m

Halqua Patwari village Bhati for service of notice through
chaspa & submit served copy for record alohg with
photographs of service. He is also directed to conduct Mundi
for vider publicity in the area and submit recording of the same
in the Office.

SHO, P.S Fatehpur Beri for service of notice.

Panchayat Secretary, Bhati for service of notice.

R.O. Forest incharge Bhati for service of notice.

Incharge- Computer Branch, District South with request to
upload the same notice’ on the Official website of De'puty

Commissioner (South) office.
Sd/-

Ramchandra M Shihgare
SDM Saket

152
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ANNEXURE-16

$~43
* IN THE HIGH COURT OF DELHI AT NEW DELH]I
+  W.P.(C) 10505/2018

ANANT RAJ LTD. . Petitioner
Through:  Mr. Amit Sibbal, Senior Advocate
with Mr. Deepak Khosla, Mr. H.S.
Sharma & Mr. Sohan Kumar,

Advocates
Versus
GOVT. OF NCT OF DELHI & ORS. ... Respondents
Through:  Nemo.
CORAM:
HON'BLE MR. JUSTICE SUNIL GAUR
ORDER
% 16.10.2018

C.M. 43843/2018
By way of this application, petitioner seeks early hearing of C.M.

41006/2018 and prays for interim orders till the next date of hearing.
Advance copy of the application has been supplied to the side opposite
but there is no representation on their behalf.

Upon petitioner taking steps, notice of the application be issued to
respondents by speed post, returnable on the date fixed i.e. 1 November,
2018. Let the tracking report of speed post and affidavit of service be
filed on or before the next date of hearing.

List on the date fixed i.e. 1 November, 2018.

In view of averments made in paragraph No.3 of the application,

status quo, as of today, in respect of subject property be maintained.

W.P.(C) 10505/2018 Page 1

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 21/05/2025 at 13:22:30



A copy of this order be given dasti under the signatures of Court

Master to counsel for petitioner.

SUNIL GAUR, J
OCTOBER 16, 2018
r

W.P.(C) 10505,/2018 Page 2

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 21/05/2025 at 13:22:30
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I THE OFFICE OF SUB D
REVENUE DEPARTMENT:

OLD TRAFFIC COURT COMPLEX M B ROAD:

No.SDM / SAKET /2018/3 1)

OFFICE ORDER

Sub:- Handing over-taking over of Forest land as per demarcation carried
oxt through TSM. Marking of points on the field & Identification Geo-
coordinates for fixing of pillars for fencing{ boundary wall. -

As per the direction of Hon’ble National Green Tribunal in O.A no’

58/2013 matter titled Sonya Ghosh Vs GNCT of Deihi, the demarcation of
Forest Government land in villages of District South have been completed
through Total Station Machine as per work order for Survey of Ridge/ Forest
Land in Delhi issued by the Revenue Department vide letter ne. F. 1(50)/ CTR
(HQ)/2017/1603-1606 dated 31/07/2017. - ' B

Now," as per the directions of the NGT;- %he»fefes%%andn‘.i-s—'te--b@-haﬁéedf

Lver ta the forest department for.fencing,.and boundary wall. The process of

fencing and bouﬁdary wall is already completed in Jonapur village.

: And  as . per  this office previons  office  order  vide no.
5DM/Saket/20 18/3280 dated E6/O7_j2018,_pmcess of handingtaking over of

Forest land in“ifillage Asola, Bhati, Devli and Derg Mardi was taken up. The

Forest land in village. Aya Nagar and Jonapur has been already handed over to

- the Forest Department. The details of land handed over to the Forest

Department is a5 below:-

8. No. | Name of | Ares of | Status aof handing over li
) village Forest In' | taken of Forest Land :

Fame  of  Bigha's  and | . '

District Bigwra’s ;
———— -

01 Souith Aya Nagar 4121-02 i. 4121 Bighas handed |

; over to the Foreat
Department as and [

: ! where basis,
S

T



ar 156,
2_796 w\gﬁ&v j. B

“Jaunapur 0| -1979-13 - i. The total Area to be
. . ‘ handed owver was
416.396 Acres
Ji. 13, B%A  Acres s

encroached.
i, Total Area thandesd
over to Forest

Department now is
402.5 Acres {1932

bighas).
Dera Mandi | 9412-05 The process of handing '
. . over initiated on |

26.07.2018. The process
| is almost complete.

‘Asola 8387-06 The process of handing
A over was -ipitiated omn
130:07.2018. Total land |
handed ovep is 2062-12
' , ' . bigha. Remaining areas

t : : are found ander |
encroachments - and .
dizconnected patches.

Bhati- | 11101-19 The process of handing
: over was initiated on
23.07.2018. Tofal . land
hanmdaed- grsy i 10835%.03
‘bigha. Remaining areas
Are . found under
eneroachments and
disconnected patches.

Deold | 5175-06 The process of handing
" |.ower <wwas inltiated on

l ©L 18072018, Tofal land
! i | handed  over is 5246-19
: ‘bigha (Includes
notification of 1986 and

1991).  Area .of 482-14
bighas - found nnder L
engroachments. !
i - I
Neb Sarai | 446-10 ' The process of handing |

04.08,2018. The process
j& still going on in the |
. A - field.

I

!

1 owver  initiated - on l
i

|

|

Q/ e




2797 o - il

_ ﬁlRémai‘ning-:Eand in the village will be handed over in"co-i:)rdina;tion with
the Forest Department. ' | '
Further, the procecdings of handing over-taking over of forest lands in

District South for remaining villages will be commenced from 28/09/2018

onwards till the completion of the process, A tentative schedule is prepared for
the same as below -

SL Name of village Arca of Forest in | Timeline to
No. Bighas and Complete Survey
, _ .| Biswas
1 Chattarpur _ 225-10 From 28/09/2018
_ : ' to 01/10/2018
2 .1 Neb Sarai -~ 446-10 02/10/2018 to
- . ‘ 04/10/2018
3 -Sahcorpur o 3306-15 103, 06 and 08,
: ' , ‘ 09/10/2018
4 Satbari { - 10,11,12 and
| ) | 13/10/2018
5 Maidangarhi 4263-02 15,16,17 and
e : ~ : 18/10/2018
& Saidulajab : - 19,20,22 and
_ 23/10/2018

- Therefere, the tesm of officials is nereby directed to do the work of

» marking of points on the field & identification Geo-Coordinates for fixing of
- pillars for fencing as per schedule given.

The handing over-taking of Forest land should be done without any
confusion. The preceedings will be recorded daily with photographs.

This is ﬁith_fhe prior approval of DM {South).

%i?

Ramchandra M. Shingare
, ‘ SDM (Saket}
Copy for information:- : : RAMCHANDRA M. SHINGARE
. - - Sub-Divisional Magisirate (Sakel)
1. PA to Divisiorial Commissioner, Revenue Headquai%ﬁé‘rﬁ;&ﬁi; StvafmlhNath
Marg, New Delhi. -
2. PA to DM (South), M.B. Road, Saket, New Lelhi.
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,\j,/”{‘hé DCF (South), Forest Department, Sheotmg Range, Tughlakabagd,
New Delhi with the request o depute team of Forest officials along with
Surveyor for the-demarcatlon :

4. DCP (South), Hauz Khas, with the request to deput& some  police
personnel with the survey team.

5. BHO, Mehrauli and SHO Fatehpur Beri with the direction io depute
sufficient police personnel with the survey team.

6. Tehsildar (Saket) and Tehsildar (Mehrauli) for immediate necessary

action. ' :

7. Field Kanungos/ Halqua Patwari;s'in Sub Division Saket and Mehrauli

with the direction ta provide all assistance to surveyor for completing
of survey in time bound manner.

Gy

Ramechandra M. Shingare
SDM (Saket]

ey Suv Divpsingal Maeaeeirae [age

MR Rope Hew Delh
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Status report regarding demarcation of Forest/ Ridge land as per

directions of Hon’ble NGT in O.A 58/2013 titled Sonya Ghosh Vs
GNCT of Delhi. :

H

o)

The order of Hon’ble NGT in the matter of O.A 58/2013 titled Sonya -

Ghosh Vs GNCT of Delhi vide order dated 20 /1172018 directed that
“Before proceedings further and in view of the fact that different details
are being given in respect of the téfézl area ie. the area specifically
demareated by erection of pillars and the area which is 5eing handed
over to the Forest Debartment Even the affidavits filed by different

depariments, from time to time, do not Jully reconcile. Therefore, @ is

necessary (o summon Secretary, Departmernt of Revenue and the

Secretary Department of Forest, Government of Delhi on the next date
of hearing. They are directed to come Jidly prepdred in respect of the
present case, along with all the relevant documents in respect of the
total area, the measurements done, demarcation by way of erection of

pillars and the possession-of land actually handed over”,

- W in this regard, it is submitted that for coordination of the

stakeholders namely; Revenue Department and the Forest
Depariment, joint meetings were convened by the Secretary(E&sH)

Govt, of NCT of Delki on 07.12.2018, 11.12.2018 and 18.12.2018.

- The notified forestland in southern ridge falls under the jurisdiction

of three Revénue Disirict viz; District South, District South-East and

District New Dethi. The re-conciliated figures of notified forest land as

#

e
iy
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per status report submitted by all concerned DMs after consultation
with the officials of forest department is given Revenue District-wise
as:
A. 8Status of Demarcation and handing gver in Forestland under South
f District:
There a,re: 13 wviilages falling under the jurisdiction of Revenue Estate of South
district, ﬁameiy Asola, Bhatti, Sahoorpur, Pevli, Maidangarhi, Heb Sarai,
Chhatarpur, Jaunapur, Aya Nagar, Dera’ Mandi, Rajpur Khurd, Satbari,
Baidulajab. The details of status report submitted by the DM/ SDMs of South
District compared with the details available with the Forest Department is

given in a tabulated format as follows: -

s. Name of | Area of | Area Land Remarks
No |wvillage Forest in | demaxcat | handed (Area  in
- Bigha’s ed in | over to | bighaj
and Bighas the Forest
Biswa’s Departme
nt f{Area
: in bigha)
01- [ Aya Nagar 4028-09 4028-09 4028-09 Entire
: Bighas Forest area
handed is  handed
over to the | over.
Forest
Departme
nt “as is
whers is”
basis.

2 Jaunapur 3855-18 3835-18 1932-00 66 Bighas
undue
encroachime
nt

3 Dera Mandin™ | 1I0821-18 10821-18 8850-12 o472 Bighas
under
encroachrm
ent

4 Asolatn 9268-13 9268-13  18062-12 1544 vnder




per status report subtnitied by all concerned DMs after consultation

with the officials of forest department is given Revenue District-wise

. as:

A. Statas of Demarcation and handing over in Forestland under South

bt oy,
N

g District:

| There are 13 villages falling under the jurisdiction of Revenue Estate of South
district, namely Asocla, Bhatti, Sahoorpur, Devli, Maidangarhi, Neb Sarai,
Chhatarpur, Jaunapur, Aya Nagar, Dera Mandi, Rajpur Khurd, Satbari,
Saidulajab. The detaiis: of status repeort submitted by the DM/SDMs of South
District compared with the details available with the Forest Department is

given in a tabulated format as follows: -

s. Name of | Area of | Area Land Remarks
Mo |willage Forest in | demarcat |handed {Area in
. Bigha’s ed in | over to | bigha}
| and Bighas the Forest
| ‘ ' Biswa’'s Departme
‘ ot [Area
! | in Bigha)
01 | Aya Nagar 4028-09 4028-09 4028-09 Entire
! i Bighas '} Forest area
f | handed is  handed
over to the | over.
Forest
Departme
nt “as is
where is”
hasis.

2 Jaunapur 3855-18 3855-18 1932-00 66  Bighas
undue
encroachme
nt

3 Dera Mandi®~® 1 10821-18 10821-18 8850-12 542 Bighas

: i under
encroachm
ent

4 Asolann 9268-13 5263-13 8062-12 | 1544 under

Jj,@/
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B. 8tatus of Demarcation and banding over in Forest land onder South*
East D1¢=tr1ct'

There are two villages faﬁmg under the Junschctzon of Revenue District south-
east, namely Pulpehladpur and Tughlakabad villages. The latest status report
'regardmg the total area of notified forest land, the area demarcated using TSM
machine and the area handed over to forest department is bemg received from
the SDM{Kalkaji} and the same have been verified. by the forest department.

The re-conciliated status of forest land under the jurisdiction of Reventie

District South-East is as follows:

5. Name of | Area’ of

Area

Land Remarks
No | village Forest in | demarcat | handed {Area in
. Bigha’s ed in | oger to | bigha}
L and Bighas the Forest
: ' Biswa’s Departme
nt  {Ares
in bighaj | ]
1 Puipehladpur [ *680-18 99-04 - Land is
with DDA,
heavily
built up
area and is
under
ericroachm
- ent. ]
2 Tughlakabad *5491-16 2530-11 2154-13
[ Total 717204 | 262915 | 2154-13 T
—_— ] —

Total area of forest land in South-east district is 7172 Bigha 04 Biswa.

Total area of forest demarcated in South-east district is 2629 Bigha 15 Biewa.

e



by boundary wall.

Delhi District:

namely Ghitorni, Rajolri, Rangpuri and Mahipalpur.

Total area handed over “as is where is” is 2154 Bigha 13 Biswa.

Area yet to be demarcated in South East District is 4542 bighas 09 biswa. This

area ‘is however mostly under posséssion of Forest Department and protected

C, Status of Demarcation and handing over in Forest Land under New

There are four villages falling under jurisdiction of Revenue District New Delhi,

s Name of | Area of | Ar=a Land Remarks
No | village Forest in | demareat | handed {Area in
. Bigha’s ed. in | over to | bigha}
and Bighas the Forest
{ Biswa’s Departme
nt [Area
i bigha)

1 Rajoksi 3318-15 3091-0%9 3091-09** | Area for
1696
notification
partially
handed
over.
Balance
area will be
handed
over after
demarcatio

: 1.

2 Rangpurl 1783-17 1323-14 1323-14 Indicated
figure
arrived at
after
reconciliaty
QI

3 Ghitomi 732-14 732-14 716-14 Remaining

khasras are

€<




under
litigation.
Mahipalpur 92-03 - As per | For

Revenue handing
Departme | over to
nt, wvillage | Forest
is urbanize | Department
vide . DDA will
notificatio have o be
n dated | consulted
03/1G/19 | and the
89 under | process will
Section be
22(1) of | completed
DDA Act, | after
hence  all | demarcatio
the Gram |n.
Sabha .
land wvests
in Central
Governme
nt.

C Total 5937-09 S147-17 3131-17%

** For Rajokari, area for 1996 notification was partially handed over.
Balance area will be handed over after demarcation.

For Rangpuri viuage, the area handed over is stated for arvea under

1996 notification, on “as is where is” basis.

Suminary
i. Total area of Forest land handed over to Forest Department is

approximately 4499.5 hectares. This includes the forest land already

under the possession of Forest Department.

Ji'bfk/




ii. Total area of Forest land yet to be handed over is approximately
1403.42 hectares.

ii. Total area of Forest land already demarcated with TSM SUrvey is
approximately 5498.25 hectares.

iv. Total area of Forest yet to be demarcated with TSM survey is 444.33

hectares.

DMASduth) DCF {South]
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DEMARCATION AND ACQUIRING OF LAND FOREST
DEPARTMENT VILLAGE BHATI
Today on 23.7.18 as per fixed programme under orders
from SDM Saket order no. DM /Saket / 2018/3280 dated
16.7.2028 regarding acquiring of land by the Forest
Department in village Bhati, reached at the location. On
the location Shri Hari Datt Kaushik, Field Kanungo and
Halka Patwari Shri Dharmanand along with record and
material were present. From the Forest Department office
Shri Geetan and DRO, Shri Ramesh Kumar Patwari and
Shri Devendra Kumar Forest Guard and other employees
and Shri Virendra Singh along with staff and material for
measurement (DGPS & TSM Machine) on behalf of M/s
Habib Surveyor were present. The representative from
Forest Department showed the reference points on the
basis of which the surveyor had prepared the map of
survey of Village Bhati which all the persons present
found correct. In the map prepared by the Surveyor total

2364 coordinates were put.
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After that the location of wall situated on the four sides
of Sanjay Colony situated in village Bhati on the basis of
coordinates were shown by the surveyor and marks were
got put by the employees of Forest Department on the
location, the balance work would continue on

24/7/2018.

Again on 24/7/2018 the work of demarcation and
acquiring proceedings was started and in the presence of
above all persons from the north west corner of khasra
no. 708 situated on the boundary of village Asola in
accordance with coordinates the marks on the land of
Forest Department were shown on the location by the
surveyor and the identification marks were put by the
employees of Forest Department which were put upto
khasra no. 1580. The balance work would continue on

25/7/2018.

Again on 25/7/2018 in the presence of all the persons
beyond yesterday’s identification marks the identification

marks on the location were shown by the surveyor to the
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employees of the Forest Department according to the
coordinates of the forest land and the identification
marks were put. The list of the khasra numbers of village
Bhati Forest Department Salam Deh is enclosed with the
report according to which the land of area is 12833-19
bigha respectively out of which there is encroachment on
1963-0 bighas of land of Forest Department and on
khasra no. 739 and 887 total 2.10 bigha land there is a
road and in khasra nos. 374-375-403 min 404-405-775-
1476-1482-1507-1512-1513 and 1905 total rakba 29-6
bigha being situated at different different places (patches)
due to which acquisition could not be made. Thus,
actual possession of rakba 10839-3 bigha was given to
the Forest Department. During acquisition proceedings
no difficulty was faced. On most of the rakba of Forest
Department there is already possession of Forest
Department. Today again after showing the location and
putting the identification marks the possession was

handed over to the representatives of Forest Department.
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Revised Forest Land & Encroachment Detaiis Village Bhati

Sno.] Khasra No, Area as per’ Eng:roachmefﬁ. Forast Area Remark
Forest fist | Aremas persite | as per site

1 129/2 3-05 3-05 0|Farm House Encroachmeni
2 239 20-00 20-00 0{Radha swami
3 ¢ 265 2-3 2-3 O|Dishyama Foundation
4 230| 1-7 1-7 O|Farm House Encroachment
5 286 D-11 0-11 D{Farm House Encroachment
3] 288 2-00 2-00 0] Road
7 289 S-Da 9-D5 Ojabadi & Road .
8 295 1-00 1-00 QOfFarm House Encroachment
S 315; 4-17 517 DtFarm House Encroachment
i0 328 75 78 O|Farm House Encreachment
13 359 0-11 0-11 0|Abadi Encroachment
12 367 0-12 G-32 0|Abadi Encroachment
12 369 0-16 16 OjAbadi Encroachment
14 370 0-10 0-10 O[Abadi Encroachment
15 373 11-5 11-5 D|Rose Midos & Nala
16 374 3-1 3-1 giFarm House Encroachment
17 375 3-14 3-14 O|Santram etc. '
18 377 200 2-3 {O|Santram etc.
319 378 18-7 187 OlSzntram etc.
20 a00 216 3-1s OiFarm House Encreachment
21 407 G-10 0-10 O|Mangat Sangat etc.
22 403 w0l 10 0|Mangat Sangat ete.
23 A04 0-16 0-16 0|Mangat Sangat etc.
24 405 " 0-3 0-3 0| Mangat Sangat stc.
25 427 5-05 6-05 0|Farm House Encroachment
26 459 2-15 2-1% iRadha swami
27 460 16-0 16-0 {|Radha swami & Others Ench.
28 467 10 1-0 0lFarm House Encroachment
29 468 0-12 0-12 0{Farm House Encroachment
30 484 1-2 1-2 0|Radha swami
31 498 13 1-2 0|Farm House Encroachment
32 511 10-05 10-05 0|Radha Swami Encroachment
33 517 © 2413 2-13 ORadha Swami Encroachment
34 518 002 0-G2 4Radha Swami Ercroachment
35 519 1-14 i-14 (|Radha Swami Encroachment
36 520 2-19 2-19 {|Radha Swami Encroachment
37 521 0-18 0-18 0|Radha Swami Encroachment
33 526 16-00| 16-00 0O[Radha swami
39 527 5-12 5-12 MRadha swami
40 574 77 7-7 D|Radha swami
41 503 9-03 2-03 D|Radha Swami Encroachment
a2 595 . 1-02 107 (Radha Swami Encreachment
43 648 32-06 3-06 GiRadha Swami Encroachment
44, 659 1006 10-06| GiRadha Swami & other Encroachment
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- Revised Forest Land & Encroachment D

etzils Village Bhats
Sno.! Khasra Mo, Area as per | Encroachrnent | Forest Area Rermark
: Forest list | Area as Persite | as per site
45 665 8-12 7-00 1-13|Radha Swarni Encroachment
46 B56 12-07 7-00 5-07|Radha Swami Encroachment
a7 708 117-10 20-00 97-10{ Radha Swami Encroachment
48 712 3207 32-07 9iRachs Swarni Encroachrment
43 7i3 79035 o 79-05|Forast
50 Fi4 344 0 3-04{Forest
51 715 245-16 34-10) 211-06|Radha Swami Encroachment
.52 725 i9-11 ] 19-11 ) Forest
53 726 12-04 0] 12-04[Forest
54 729 4-4 0 4-4|Farest
55 730 0-02 i} 0-02 | Forest
56 731 20-6 0 20-GlForest
57 739 1-2 - 0iSame as in Forest List-
58 742 0-04 G-04 DlEncroachment
59 743 0-02 0-02 O}iilage Road
60 745 8-09 5-19 2-10|Radha swami& Road
61 747 10-11, 3-10 2-01|Farm House Encroachment
& 761 -2 0-2 GlFarm Hause Fneroachment
23 762 0-{}2 C-04 OfEncroachment
64 764 23-08¢ 100 0|Encrgachment
65 766 3-08 3-08 O{Hnaslok Ashram
66 767 203 2-03 0|Hanslok & Manocha
57 769 5-0d 5-04 O|Hanslok Ashraim
62 770 1-33 1-13 0[Hanslok Ashram
69 771 1-00 3-00 D|Hanslok Ashram
_70_ 773 1-14 1-14 OiEncroachment
71 774 35-07 22-00 13-07|Hanslok Ashram
77 | 775 1-04 0-10 0-12|Hansiok Ashram _
73 780 7-02 7-02 O{Manacha, Attari, Hnasfok & Jaroja
74 810 1-19 1-19 O|Rochna iain Farm House
75 | 836 2411 74-11 O|Kapoor, Talwar, Gr.Viewer & Rochna
76 340 35-12 35-12 BjAnantraj, Kapoor, Talwar Farm
77 848 611 511 1-80{Anantraj Farm
78 867 3-0 0-00 3-00{Road
79 875 23-12 23-12 GiKaran Agarwal, Malik & Radhaswami
80 887 108 G-00 O{Road
81 | 838 317 817 olroad
82 298 2-10 2-10) O|Radha swamf
83 914 22-19 22-19 GOiRadha swami
24 929 13-09 13-09 GiRadha swami
25 531 55-11 5511 CiRadha swami
86 | 335 21-05 2105 0}Radha swamj
87 954 3-08 808 0| Harslok Ashram & Village Abadi
88 961 7-13 7-13 O|Hanstok Ashram ’

172
AN
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T
Revised Forest Land & Ericroachment Details Village Bhati
Sno.| Khasra No, .| Aredas ;:.:er Encreachment | Forest Area | Remark
Forest list | Areaas persite | as per site
89 563 2-3 2-8 G|Farm House Encrpachment
90 569 1.11 1-11 OjHanslok Ashram
91 1031 3-00 3-00 0|Sahni Farm
92 1071 2-10 2-10 Q|B.T. Estate Put, Lid.
EEN 1072 0-18 0-18 GB.T. Estate Pvt. Lid.
o4 1680 0-12 0-12 0[B.T. Estate Put, Ltd,
g5 1103 1-16 1-18 O|Brahmwati & G roup Benefit Trust
a6 1111 1-07 1-07 O|Brahmmessti & Group Benefit Trust
97 1713 2-05 2-05 O|Brahmwati & Group Benefit Trust
98 1138/2 3-10 3-10 O[Farm House Encroachment
99 1205 1-10 1-10§ D[Nanda & Bindal Farm
100 1206 1-10 1-10 OiNanda & Bindai Farm
101 3207 2-02 2-02 ONandz & Bindal Farm
02 1208 2-08 2-08 BfNanda & Bindal Farmn
103 1209 303 3-03 Q|rMznda & Bindal Farm
104 1235 0-12 0-12 O!farm House Encroachment
105 1218 0-17 G-17 O[Farm House Encroachment
106 1250 ‘0-11 0-12 O|Farm House Encroachment
107 1274 0-12 0-12 O}Farm House Encroachment
108 1275 1-05 1-05 O|Farm House Encroachment
109 |  2076/1276 0-18 0-18 0[Farm House Encroachment
110 | 2078/1278 © 1412 1-12 O)Encroachment
111 | 1285 1-09 1-09 OfFarm House Encroachment
112 1285 3-08 3-08 O{Farm House Encroachmant
113 1289 i-16 1-16 OjFarm House Encroachment
114 1291 3-01 3-01 C{Farm House Encroachment
315 1292 i-05 1-05) Q[Farm House Encroachment
Farm House Encroachment {As per revenue
~ record khasra no. 1293 (1-19}) i pitvate land
s 1293 0-06 0-06 ®lbut fe e novfication 1956 ki ne. 129355
mentioned instead of 1294 (0-06)
117 1295 0-15 0-15 O{Farm Housa Encroachment
118 1296 3-19 3-19 O|Farm House Encroachmant
119 1799 6-13 6-13 0[Farm House Encroachment
120 1301 2-02 2-02 0{Farm House Encroachment
121 1302 16-15 16-15 D[Farm House Encroachment
122 1304 3-19 3-19 Q|Farm Hotise Encroachment
123 | 1306 25-12 25-12 8lFarm House Encroachment
_ﬁ? 1311 2-3 2-3 OfFarm House Encroachment
125 1312 1-04 1-04 O|Farm House Encreachment
125 | 1333 5-02 5-02| OjFarm House Eacroachment
127 1335 3-00 1-00 O|farm House Encroachment
128 1378 12-13 Lzﬂ GjFarm House Encreachment

|

17
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Revised Forest Land & Encroachment Details Village Bhati
Sno.| Khasra Mo, Argaasper | Encroachment Forest Area

Forest st | Areaas persite | as per site Remark
129 1385 7-09 7-05 0|Farming Inside Boundary
130 14G7 62-15 62-15 0|Farming nside Boundary
131 1428 0-09 0-09 O|Forest :
132 1430 0-12 0-12 0{Farm House Encroachment
133 1463 7-11 . 7-11 0iFarm House Encroachment
134 1474 15-07 15-07} 0[Farm House Fncroachment
135 1476 3-19 i 3-19 GiFarm House Encroachment
136 1478 31.15 ' S-15 2-00tAnaniral Farm
137 1482 504 4-04 1-00|Ananirai Farm
338 1486 ©48-17F 36-17 C12-00 Anantrs], Talwar, Gr. Viewer & kochnas
135 1485 1-06 100 0|Anantraj Farm
140 1489 3-04 3-04 0jAnantraj Farm
141f 1490 C1-11 1-11 OiAnantraj Farm
1432 15a7 4-04 - 0-00 4-04 Forest
143 - 1512 5-18 4-8 1-1BjAnantraj Farm
144 1513 0-11 0 0-12jForest

‘ ) Farm House Encroachmgnt {As per field bbok

145 © 1535 9-02 602 3-00|actual area s {2-02) but nétified area is {9-02)
146 1538 3-16 2-16 1-0G|Farm House Encroachment
147 |- 1535 0-18 ‘ 0-19 Farm House Encroachment

Likanm: House-encrbachment ™
‘ 0-0D 2-01|Farm Hotsa Encroachment
156 1545 13-02 8-00 2-09|Farm House Encrnachment ]

Farm House Encroachment (As per revenus
record khasra no. 1345 is the gram sabha
lard but in the notified 1996 khasra no. 1535

151 1546 304 1-10 1-14{is mentioned instead of 1545)
152 1547 2-02 010 1-13}farm House Encroachment
153 1548 o311 G-G0 3-11{Forest

154 i549 3-00 . G-00 3-00!Forast

155 iS50 4-01 400 4-01|Forast

1556 1551 0-06 0 0-06|Fores:

157 1552 1-11 0 1-11(Same as in Forest List

158 1553 3-00 ) 1] '3-00|Farest

159 1554 15-17 10-07 5-10|Uday Agarwal, Bhutia & Aapzk Export
160 1555 0-09 008 ClUday agarwal Farm

161 1582 3-03 0 3-03 [Sarla Agarwal Farm

1604
165 1605/2 4-0 40 Anand Videos . :
166 1645 10-09 Masavi Nat Available

o
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Revised Forest Land & Encroachment Detalis Village Bhati
Sq0. | Ithasra No, Arga as [?er En;rnachment Forest Area Remark
. _} Forest list | Areaas persite | as per site
| 167 | 1667 1-18}. 1-18 0[Farm House Encroachrment
168 1681 1-17 1-17 D[Mina Tuli Farm
| 169 | 1708 9-01 4-17 4-4|Khosla & Vandana Sikks Farm
170 1718 22-19 22-19 Oyvillage Abadi & Farming
3171 1720 9-00 S50 0|Forast
| 172 | 1731 13-19 18-19 Ofvillage Abadi & Farming
i73 1736 26-06 26-06 O|Village Abadi £ncroachment
174 | 197171737 15121 G _ 0[Masavi Not Availabla
175 197271737 1-16 0 0| Masavi Not Avaflabie
176 1738 +35-04 35-04 OjVillage Abadi Encroachment
Village Abadi Encroachment {As per revenye
vecord {G-11) is private land but titammais
nota avallable and as per notification 1996
| 177 1740 7-04 7-04 Offorest area is {5-13)
Village Abadi Fncroachment {As per revenue
record (0-07) is privete land hut titamma s
nota avallable and ag per notification 1996
178 1744 &-09 809 Ojfarest area is {8-02)
179 1725 14-02 14-02 0| Vilizge Abadi Encroachment
180 17531 3I-15 1-15 DiVillage Abadi Encroachment
181 17258 1-C4 1-04 C|Village Abadi Encroachment
182 1764 2-07 2-07 D[ Village Abadi Encroachment
133 1771 1-03 Village Abadi Encroachment.
184 1772 0-18 0-18 OjVillage Abadi Encroachment
185 1774 2-14 2-14 Oivillage Abadi Encroachment
186 | 1776 114 il14 0}village Abadi Encroachment
137 1782 0-18 0-18 OlVillage Abadi Encroachment
158 1780 5-08 5-08 Givillage Abadi Encroackment
189 | 1793 203 2-03 0}Vitiage Abadi Encroachment
190 1805 312 1-12 0j\village Abadi Encroachment
191 1828 7-17 7-17 | Farming Inside Boundary
E; 1840 1-10 1-1G 0:Viliage Abadi Encroachment
193 1865 102-09 47-05 55-04|Village Abadi Encroachment
194 1867 0-11 0-11 Ojvillage Abadi Encroachment
185 | 1865 8-17 8-14 O|Village Abadi Encroachment
196 | 1873 1507 404 11-02{Village Abadi Encroachmant
197 1874 7-09 0-05 7-04|Village Abadi Encroachment
193 1874 7-04 0 7-04|Forest
153 1880 10-02 10-02 D)Forest
200 1883 509 509 D|Ferest
201 . 1824 5-10 5-18 OForest
202 1887 16-18 1% Ofaalraj Tanwar farm . ]

e
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Revised Forest Land & Encroachment Details Vil[age Bhati
Sno.| Khasra Ng. Arpa as F_zer- Encroachment Furgst Area Remark
Forest list | Areaas persite | as per site
| 203 | 1888 1-02 1-02 OfForest
204 1889 134-01 23-07 110-14{Forest
| 205 1830 0-15 ol - 0-15|Ferest
208 1291 5509 s 55-09Farest
207 1892 28303 0 283-05|Forest
208 1893 35-05f- 0 35-09|Forest
| 208 | 1894 193-00 0| 193-00|Forest
210 1895 295-09] - o 296-09{Forest
211 1886 24-07 0 24-07 |Forest
212 1897 63-00 0 63-00{Farest
213 1888 30060 0 300-00|Forest
214 | 1899 30000 o 300-00|Farest
215 1900 300-00 0 300-00|Forest
215 1901 300-0¢° 0 300-0)Forest
217 1902 101-05 4-09 96-16|Forest
218 1903 196.19 0 136-13|Forest, Meeru, Atul, UPS, Kallash, Aspak
219 1504 156-12 4-10 162-02§Frisia Farm
220 1905 8-14 3-00 5-14|Frisia Farm
221 1906 285-02 3-10 281-12|Hansiok Ashram
233 1907 306-00 0 300-00|Fores
223 1908 300-G0 o 300-00|Forest
224 1505 295-00 a 295-00|Forest
225 1910 300-00 15-0 285-00|Sanjay Colany
226 1911 267-13 &£0-00 207-13 |Sanjay Colony
(327 | 1912 216-12 216-12 0lsanjay Calany
238 1913 158-17 102-10 57-071Sanjay Calony
229 1514 3060-00 27-05 272-15{5anjay Colony
230 1415 300-00 230-0D 70-00{Sanjay Colony
231 1915 300-00 2200 278-00¢5anjay Colony
2322 1937 300-00 32-00 268-08|Sanjay Colony -
I 233 1918 300-00 0 300-00|Forest
234 1919 300-00 ol . 300-00|Forast
235 1526 300-00 o 300-00|Forest
236 1921 105-16 o 105-16(Forest
237 1922 20-01 0 80-01|Farest
238 1923 300-00 0 300-00{Forest
239 1924 300-00 0 300-00|Forest
240 1925 73-13 ] 73-13|Forest
241 1526 1200 0 12-00|Forest
242 1927 87-19 o 87-19{Forast
243 1928 188-05 -0 188-05|Forest
244 ] 1929 29801 a 25801 Forest
245 1920/ 35-10 0 35-16iForest
246 | 1931 160-06 0 16006 Forest

1

(9
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Revised Forest Lang & Encroachment Details Village Bhati :

[ —=Teo — 1t b - :

Sno.} Khasra g, | Areaas ?er Errcreachr_ne:'nt Forest A-rea Remark

- Forest list | Argg gs persite | as persite :

_%HH_E—__%—___ Forest T ————— ]

247 1532 306-06 0 306-06)Forest

248 1833 | 300-00 0 30008 Forast

249 1934 300-00 Y 300-00fForest

*__h*—%____——ﬂ___w___—_ﬂ_h___ ]
230 1935 3006-00 0 300-00(Forest
251 1836 300-00 . 300-00{Farest

252 19371 7 7030 Farest
| 253 1938 38-03 Forest _
| 254 | 193g 208 Forest
| 255 | 1940 300-00 Forest .
| 256 | 1941 253112 251-12{Forest .

M
E
R

—— ] e — —
3542 113-14 0 113-14{Forast
TOTAL AREA 12833—191 19 63*{!02' 10870-19
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DEMARCATION AND ACQUIRING OF LAND FOREST
DEPARTMENT VILLAGE BHATI
Today on 23.7.18 as per fixed programme under orders
from SDM Saket order no. DM /Saket / 2018/3280 dated
16.7.2028 regarding acquiring of land by the Forest
Department in village Bhati, reached at the location. On
the location Shri Hari Datt Kaushik, Field Kanungo and
Halka Patwari Shri Dharmanand along with record and
material were present. From the Forest Department office
Shri Geetan and DRO, Shri Ramesh Kumar Patwari and
Shri Devendra Kumar Forest Guard and other employees
and Shri Virendra Singh along with staff and material for
measurement (DGPS & TSM Machine) on behalf of M/s
Habib Surveyor were present. The representative from
Forest Department showed the reference points on the
basis of which the surveyor had prepared the map of
survey of Village Bhati which all the persons present
found correct. In the map prepared by the Surveyor total

2364 coordinates were put.
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After that the location of wall situated on the four sides
of Sanjay Colony situated in village Bhati on the basis of
coordinates were shown by the surveyor and marks were
got put by the employees of Forest Department on the
location, the balance work would continue on

24/7/2018.

Again on 24/7/2018 the work of demarcation and
acquiring proceedings was started and in the presence of
above all persons from the north west corner of khasra
no. 708 situated on the boundary of village Asola in
accordance with coordinates the marks on the land of
Forest Department were shown on the location by the
surveyor and the identification marks were put by the
employees of Forest Department which were put upto
khasra no. 1580. The balance work would continue on

25/7/2018.

Again on 25/7/2018 in the presence of all the persons
beyond yesterday’s identification marks the identification

marks on the location were shown by the surveyor to the
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employees of the Forest Department according to the
coordinates of the forest land and the identification
marks were put. The list of the khasra numbers of village
Bhati Forest Department Salam Deh is enclosed with the
report according to which the land of area is 12833-19
bigha respectively out of which there is encroachment on
1963-0 bighas of land of Forest Department and on
khasra no. 739 and 887 total 2.10 bigha land there is a
road and in khasra nos. 374-375-403 min 404-405-775-
1476-1482-1507-1512-1513 and 1905 total rakba 29-6
bigha being situated at different different places (patches)
due to which acquisition could not be made. Thus,
actual possession of rakba 10839-3 bigha was given to
the Forest Department. During acquisition proceedings
no difficulty was faced. On most of the rakba of Forest
Department there is already possession of Forest
Department. Today again after showing the location and
putting the identification marks the possession was

handed over to the representatives of Forest Department.
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OFFICE OF THE sﬁﬁ-mrmrmn MAGISTRAT
T (BAKET
REVENUER DEPARTMENT: GOVERNMENT OF NCT t(w ﬁ‘ELI;{z
M.B, ROAD : SAKET : NEW DILHI
Tel. No. = 011-29535190 {O)t Emall Addroas ~ sdmankets
No. TEH (Saket)/2023/7 0, Dated; « 13 /{33/2&23" -

Subjecti- Regarding marking on Ground/Ground Truthing for khasra
No. 963min of villoge Bhatl,

Ref: In respect of Tatimn order dated 22.09,2021-of above cited

With respect of above cited subject and reference; the tatima order
has been passed by SDM Saket and to camplete the final stage/process
regarding Ground Truthing for khasta No. 263 of village Bhati, a joint
program has alréady been fixed for 29.03.2023 at 01:00 PM on site ie
khasra No. 963 village Bhatl,

All the stakeholders are requesied to present in physical on the above
said site. Sh. Rewati Prasad Sharma {i{am:ngnm%@}, M-9811113427 may be

contacted for convinces,

To, :
1. BCF South with request to depute concerned R, Ofi) R.O for the program.
2. SHO, P.8 Maidangarhi is directed to depute sufficient Police personeis at

the site.
3. M/ Apiug Pvt, Ltd. Kh, No. 963min, Vﬂ!age Bhat, New Delli.
4, Hans Foundatiors Kh. No, 963min, ?ﬂiage Bhati, New Delhi.
5. Mjs Ashson Estate at B-4, Ascla Kh. No. 963min, Village Biati, New
Delhi.
6, Sh. Bal Raj §/o0 Teza, Village Bhat.
7. Halqua Patwari to serve the notice to ail concerned.

Copy to:-

1. Reader to 8DM Baket,
2. Kanungo Sub Divigion Saket

H tf

e i _ ':.ehsil&ar Salet
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IN THE COURT OF REVENUE ASSISTANT / SDM (SAKET)
REVENUE DEPARTMENT: DISTRICT - SOUTH: GOVT. OF NCT OF DELHL

M. B. ROAD: SARKET: NEW DELHI
Dated : a‘.ﬁ/ﬂ?/ 2015

No.SDM/Saket/2022/ §.5~
TATIMA CASE, KHASRA NO. 969 Min, VILLAGE BHATI

ORDER

This order shall dispose-off the proceedings of Tatima in respect of the land comprising Khasra no. 969
miin sifuated in the revenue estate of village Bhati, New Delhi.

Whereas, Tatima proceedings were instituted in the year 2019. During the proceedings the matter was
taken up a number of times, Notices were served to all the concemed 969Min has the area of 62 Bigha 11
Biswa of village Bhati and as per the Record following parties/ agencies have share in the Khasra No.

969:

?) Hans Foundation (i-0)

1i) Forest Land (01-11)
Whereas, the matter was last taken up for hearing on02-01-2023, in the presence of all concerned i.e. Sh
Tajuddin, Deputy Range Officer for and on behalf of Forest Department (South), Sh. Ram Khilari
(Kanungo) for and on behalf of Revenue Department and Sh. Meanas Swain present in person for
" réspondent. :
‘Whereas, the forest department had requested to allot forest area of Khasra No. 969 adjacent to existing
forest area vide lefter no. 13939 dated 09/67/2020.

And whereas, Aks Sizra was shown to ali concerned parties/ agencies and they all agreed to the Tatima
without any objection and also signed on the draft Tatima Map in respect of Khasra Number 969 of

village Bhati.
Now, therefore, Tatima of Khasra No. 969 Min of Village Asola is finalized as below:

| S.No. Khasra No. | Area Owner
i [-969/1 1-11 Forest .
2. 869/2 1-0 Hans Foundation

File consigned to Record Room, Halga Patwari is directed to update the Revenue Record accordingly.

Waikhom Nydia De'z IAS (Prob.)

REVENUE ASSISTANT/ SDM (SAKET)
DISTRICT (SOUTH)

Copy to -
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Cﬂpy 0~
1. The Deputy Conservator of Forest (South), Fore

Near Shooting Range Tughiakabad, New Delhi.
2. The BDO (South), GNCTD, M.B. Roud, Saket, Now Delhi,
3, The Tehsildar (Saket), GNCTD, MB Road, Saket, New Delhi
4. The Halqua Patwari (Village Bhati), with the direction to serve this order on the suit land by way

of pasting at some conspicuous place and as per this order make necessary updution i the
records.

5. Hans Foundation., Kh.No. 969 Min, Village Bhati, New Detbi,

st and Wild Life Department, GNCT of Delhi,
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IN THE COURT OF REVENUE ASSISTANT / SDM (SAKET)
REVENUE DEPARTMENT: DISTRICT ~ SOUTH: GOVT. OF NCT OF DELHI
M. B. ROAD: SAKET: NEW DELHI

Z]°§\5[ Co

NoSDMiSaket/202%/ 2 2 D Dated: 260 72022

TATIMA CASE, KHASRA NO. 961 Min, VILLAGE BHATI
ORDER

This order shall dispose-off the proceedings of T atima in respect of the fand comprising khasta no. 961 min
situated in the revenue estate of village Bhati, New Dethi.

Whereas, Tatima procesdings wers instituted in the year 2019. During the proceedings the matter was taken
up a number of times. Notices were served 1o all the concerned 061 has the area of [5 Bigha 7 Biswa of
village Bhati and as per the Record fotlowing parties? agencies have share in the Khasra No. 961

i) M/s RDG Estates Pvt.Ltd (7-13)
i) Forest Land (7-14)

Whereas, fhe matter was last taken up for hearing on 09.09-2022, in the presence of all concerned ie. Sh.
Tajuddin, Deputy Range Officer for and on behalf of Forest Department (South), Sh. Ram Khilari

{Kanungo) for and on behelf of Revenue Department, Counse! $h. §.Ahmed on behalf of Mfs RGSB Estate
Pyt Lid and Ms Ashon EstaterPvt.Ltd. '

Whereas, the forest department had reguested to allat forest area of Khasra No. 961 adjacent 10 existing
forest area vide letter no. 13939 dated 09/07/2020.

And whereas, Aks Sizra was shown 0 all concerned parties/ agencies and they all agreed to the Tatima
without any objection. .

Now, therefore, Tatima of Khasra No. 961 Min of Village Asola is finalized as below:

Forest
M/s Ashon Estate Pyt Lid
and M/s RGSB Estate Pvtlad

File consigned to Record Room. Halqa Patwari Is directed fo update the Revenue Record accordingly.

-

Ruuingt

(RAKESH SINGHAL)
ASSISTANT/ SDM (SAKET)
DISTRICT (SOUTH)

Copy 0 -
1. The Deputy Conservator of Forast {South), Forest and Wild Life Department, GNCT of Delhi, Near

Shooting Range Tughlakabad, New Dethi.
3. The BDO (Sonth), GNCTD, M.B. Road, Saket, New Delhi,
3. The Tehsildar {Saket), GNCTD, MB Road, Saket, New Delhi _
4. The Halqua Patwari {Village Bhati), with the direction to serve this order on the suit tand by way of
pasting at some conspiouous place and as psr this order make necessary updation in the records.
M/s Ashon Estate Pyt.Ltd Rio Khasra No. 55 1min of Viliage Bhati New Dethi.
6. Ms/ RGSB Estate Pyt Lid R/o Khasra No. 961min of Village Bhati Mew Deihi.

wh
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TATIMA DRAFT AS PER ORDER RA/SDM saxer no. y
- SDM/SAKET/2022/2250 DATED- 26-9-2027 _ i,
NEW DELHI KHASRANO. - 961 VILLAGE BHary, 15/ %
, | 1 w.OO 4‘_ = o] 9
17 8
10
. \Q\\\ . .mﬁ%_o
/S 961/1 (1-18) |
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| @@0 5 . 6
20 31.83 19 =00 18 »
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{NTHE COURT OF REVENUE ASSISTAN
| _ SISTANT / SDM (SAKET)
- REVENUE DEPARTMENT: DISTRICT ~ SOUTH: GOYT. OF NCT OF DELHI

M. B, ROAD: SAKET: NEW DELHI

No.SDM/Saker2022/ 2.9 4 4

Dated: 2 6)09 12222
TATIMA CASE, KHASRA NO. 95472 Min, VILLAGE BHATI

ORDER

Th‘xs {.)l‘del‘ sh.ali dispase-off the proceedings of Tatima in respect of the land comprising khasra no. 93472
min siluated in te revenue estate of village Bhati, New Deihii.

Whereas, Tatima proceedings were instituted in the year 2019. During the proveedings the matter was taken
up a number of times, Notices were served 1o ali the concerned 954/2Min has the area of 15 Bigha 19
Biswa of village Bhati and as per the Record following parties/ agencies have share in the Khasra No.
95412:

i} s RDIG Estates PviLtd

(1-11)
C i) Forest Land

{08-08)

Whereas, the matter was last taken up for hiearing on 09-05-2022, in the presence of all conceried ie. Sh
Tejuddin, Deputy Range Officer for and on behalf of Forest Department (South). Sh. Ram Khilari
{Kanungo) for and on behatf of Revenue Department, Counsel Sh. S.Ahmied on behalf of M/s RDG Estate
Pet.lid. ' v '

Wheress, the forest department had requested 1o allot forest area-of Khasra No. 95412 adjacent to existing
A\ forest area vids letter no. 13939 dated 09/67/2026.
\\ And whereas, Aks Sizra was shown to all cancemed parties/ agencies and they all agreed to the Tatima
: without any objection,

Now, therefore, Tatima of Khasra No, 954/2 Min of Village Asola is finalized as below:

—

TSNo. | KhasraNo. | Area i Owner
L 1954201 82 Forest .
[ (95422 1311 M/s RDG Estate Pyt.Ld.

File consigned to Record Room, Halqa Patwari is directed fo update the Revenue Record accordingly.

Rl

i (RAKESH SINGHAL)
IEVENUE ASSISTANT/ SDM (SAKET)
DISTRICT (SOUTH)
Copy to -
1.

The Deputy Conservator of Forest (South), Farest and Wild Life Deparment, GNCT of Delhi, Near

Shooting Range Tughlakabad, New Delhi.

2. The BDO (South), GNCTD, M.B. Road, Saket, New Dethi,

1. The Tehsildar (Saksf), GNCTD, MB Road, Saket, Mew Dethi

4, The Halqua Patwart (Village Bhati), with the
pasting at some conspicuous place and a5

3. tfs RDG Estate Pyt

direction to serve this arder on the suit land by way of

per this order make necessary updation in the secords,
Lid., KhNo, 954/2 Min, Village Bhati, New Defhi.
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TRUE TROIBATED coPY-

To,
The Range Officer
Tuglakabad, Delhi

Subject : For the report of Bhati Khasra No. 725, 729,

848
Sir,
Khasra | Bigha- Details
Biswa
725 19-11 This Khasra is vacant where there
729 4-4 is no kind of construction on which
Arun Kumar Jain as  per
CS (0S)658/2021 has taken
stay, this khasra is inside Farm
House where there is no way to
go. On this khasra there is
encroachment of Farm House.
848 6-11 This khasra is vacant, where there
is no kind of construction, some
part of this khasra is on the road,
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the remaining part is inside the
TARC Farm, on the remaining part
there is gate of TARC Farm, on
which the TARC farm has the
possession where Anant Raj has

taken stay as per WP(C) No.

10505/2018.

The information report is submitted for information
and further necessary action.
Yours truly,
Sumit Kumar [F.G.]
Sandeep [F.G.]
[Bhati Beat]
Forwarded to RO
Sudhir Kumar
(Forester)

12/08/25
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“TRUE TRARG4JED COPY- 201

To,

The Sub Range officer
Tuglakabad,
Delhi-110044

Subject : Regarding submission of report regarding
Khasra No. 954, 963, 969, 961

Sir,

The khasra nos. which have been given below are under

Forest Department :

1.  954- This khasra is under Forest Department where
a sign board has been put

2.  963- This khasra is under Forest Department.

3. 969- This khasra is under Forest Department where
we have put wire fencing and sign board

4. 961- This khasra is under Forest Department where
we have put wire fencing and sign board

5.  730- This khasra is under Forest Department .
Thanking you,

Yours sincerely,
Sumeet Kumar
Sandeep
Lokesh
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ADEQURE-25 / 510

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FOREST AND WILDLIFE
2 FLOOR, A-BLOCK, V" '{AS BHAWAN
IP ESTATE, NEW DELHI-110002.

No. F.1(2689)/Legal/HQ/2024-25/ Date: 28.08.2025
To,

The Registrar,

Hon'ble National Green Tribunal,

Principal Bench, '

New Delhi.

Subject: Authorization for filing of conso.. ..ied Status Report in O.A. No. 525/2022
titled ""Laxmi vs. MOEF&CC & Ors."

Sir,

In compliance with the Hor'ble Tribunal's directions dated 24.07.2025 in the matter of
O.A. No. 525/2022 titled "Laxmi vs. MOEF&CC & Ors.," Shri Ankit Kumar, Deputy
Conservator of Forests (South), South Forest Division, Department of Forests and Wildlife,
Government of NCT of Delhi arrayed as Respondent No. 03 in the instant matter, is hereby
authorized to file the consolidated Status Report on behalf of himself (R-03), Respondent Nos.
13, and 14 before the Hon'ble National Green Tribv

Shri Ankit Kumar is further authorized to sign, submit, and affirm any documents,
affidavits, reports, or related material as may be required in connection with the above-
mentioned matter on behalf of the said respondents.

This authorization is being issued for the purposes of ensuring compliance with the
Hon'ble Tribunal's Orders and proper representation in the proceedings.

~P

Principal Chief Conservator of Forests / Head of Department

For Respondents No. 13 and 14
Department of Forests and Wildlife
Government of NCT of Delhi
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